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LOK SABHA

Tuesday, September 29, 1964/
Asvina T, 1886 (Saka)

The Lok Sabha met at Eleven of the
Colck

[MRr. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

‘Delhj Statg Central Co-operative
Store

( Shri I_}-ari Vishnu EKamath:
Shrimati Laxmi Bai;

Shri Yashpal Singh:

Shri Vishram Prasad:
Shri Indrajit Gupta;
*451.{ Shri Bade:

Shri Kapur Singh:

Shri S. M. Banerjee:

Shri P. C Borooah:

Shri P. R. Chakravertl:
| Shrimati Savitri Nigam:
‘Will the Minister of Community

Development and Co-operation be
pleased to slate:

(a) whether the Delhi State Cen-
tra] Co-operative Store is being pro-
secuted on charges of black-market-
ing and/or other malpractices in re=
-gard to one or more commodities;

(b) if so, the names of the accused;
and

(¢) the nature of the charges?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, 8. Murthy): (a)
Yes Sir.

(by Shri Ram Lal, Managing Direc-
tor, and Kumari Shakuntala Sulhan,
Becretary, Delhi State Central Co-
operative Stores,

1383 (Al) LSD—I1.
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(c¢) The charges are that the Delhi
State Central Cooperative Stores—

(i) sold gur from unlicensed pre-
mises;

(ii) failed to maintain complete and
correct accounts in respect of sale of
gur; and

(iii) failed to submit regularly to
the Director of Food and Civil Sup-
plies, Delhi  Administration, fort-
nightly returns of stocks, receipts and
deliverics as required under the Delhi
Khandsari and Gur Dealers’ Licensing
Order, 1963.

Shri Harl Vishnu Kamath: Is it a
fact that in spite of the irregularities,
to use a mild word, and the mal-
practices uncovered with respect to
this co-operative store, this co-opera-
tive society has not been included
among the ten or more co-operative
societies into whose affairs an inquiry
has been ordered as to their financial
condition and working? If so, what
are the reasons therefor?

Shri B. 8. Murthy: No, Sir. This
store is alsp included amongst other
co-operative societies to be inquired
into.

Shri Harl Vishau EKamath: Is it a
fact that in the committee of inquiry
which had been constituted to inquire
into the working and financial condi-
tions of those ten or more co-opera-
tive societies, the chairman of this
co-operative store, the Delhi State
Central Co-operative Store, who is
apparently involved in this, but who
may not be an accused for reasons
best known to Government them-
selves, but who is inrvolved in this
transaction, is himself a member?
That means the judge and the accused,
near-accused, are the same.
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Shri B. 8. Murthy; A committee
has been constituted to go into the
question of vested interests and the
spurious nature of certain societies.
It is an all-Indian committee and
Shri Brahm Prakash is a member of
this committee.

Mr, Speaker: So many times ques-
tions have been asked here as to why
action has not been taken against
Shri Brahm Prakash. This was the
complaint Members wanted to make.
Now the question is, when he himself
was concerned with the particular
society, which is certainly under
doubts and against which inquiries
are being made, why should the
cdhairman of the same stores or com-
pany, whose affairs are being in-
quired into, be made a member of the
inquiry committee.

Shri Hari Vishnu Kamath: This 1s
scandalous, to say the least.

The Minister of Community Deve-
lopment and Cooperation (Shri 8. K,
Dey): If I may explain, there is a
misunderstanding. ...

Shri Hari Vishnu Kamath: Explaln
it away.

Shri S. K. Dey: 1 am not explain-
ing it away.

Shri Harl Vishnu Eamath; You are
going to.

Shri 8. K. Dey: There is a com-
mittee that has been appointed by
the Ministry with Shri Ramnivas
Mirdha, Speaker of the Rajasthan
Assembly as chairman to look into the
question of spuriousness in co-opera-
tive practices and wvested interests in
co-operatives throughout the country.
Nautrally, we have to have repre-
sentations from wvarious organisa-
tions. Ch. Brahm Prakash, who
is the Chairman of the Delhi
State Co-operative  Soclety, hap-
pens to be the General Secretary
of the Co-operative Union, and in that
capacity he has been included. This
has nothing ‘whatever to do with the
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specific enquiry that is being con-
ducted into the Delhi State co-opera-
tive gocieties’ affairs.

Shri Hari Vishnu Kamath: If you
have no objection, Question 473, which
is connected with this, may kindly
be answered.

Mr. Speaker:
can reach that.

If you help me, we

Shri Hari Vishnu Kamath: I pro-
mise not to put any more supplemen=
tary question, but even then may not
be reached. Does the an:wer given
by the hon, Minister satisfy you?
You yourself put g direct question to
the Minister.

Mr. Speaker:
House,

Shri Hari Vishnu Kamath: This en-
quiry is a complete farce, then.

Shri Ranga.

Shri Hari Vishnu Kamath: Wil
you not agree, ensconced in that high
chair?

Mr. Speaker; Should we sit down,
suspend all business?

Shri Hari Vishnu Kamath:
yourself have been a Judge.

Mr. Speaker: What does he want
of me? Two questions have been
asked.

Shrl Harl Vishnu Eamath: I am
not putting & question. I am only
trying to elucidate the answer fur-
ther. A person involved, concerned,
in this case, has been appointed on
the enquiry committee. What is the
enquiry coming to?

Mr, Speaker: That might mean I
was not a good Judge.

Shri Hari Vishnu EKamath: You
were good judge Sir, but they are
not a good Government.

Mr. Speaker: Order, order. He
ghould allow the Members to proceed
further.

Shri Raghunath Singh: It may not
be a very good Opposition also.

It should satisty the

It is a farce.

You
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Bhri B. 8. Murthy: Yes Sir.
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Mr. Speaker: I do not follow that.
He has put a question. The answer
has been given “yes”, Then, he stands.
up and again begins to argue, How
can I proceed with the question?

Shri Ranga: There are two engui-
rieg against the gentleman.

Mr. Speaker: Yes, there are two,
that has been admitted. Now, we
should proceed further.

Shri Ranga: The conscience of the
party should assert itself.

Shri Har{ Vishnu Kamath: They
have no conscience or the conscience
is not awake.

Shri B. S. Murthy: As far as the
gur case is concerned, 1 have given
the answer that a case has already
been registered, and it is now pend-
ing. In regard to the second one, as.
regards steel, the police have enquir-
ed into the case, and there ig &
prima facie case that the steel and
iron from this store has been sold,
not directly but indirectly, to un-
licensed persons, and that case also
is being launched against this store.

Shri Kapur Singh: I want to ask
about this all-India enquiry commit-
tee. In view of the widespread
malpractices revealed every now and'
then in the co-operative sector, is it
within the competence of this en-
quiry committee to go into the entire
question of the law and practices of
co-operation in this country and to
revise them?

Shri 8. K. Dey: I do not think mal-
practices are as universal as the hon.
Member is trying to make out, but
certainly malpractices are there, and
we are trying to nip them in the
bud. You cannot do anything about
it unless you really make a study.
(Iterruptions).

Mr. Speaker: I will not allow Mem-
berg to proceed in this manner. Un-
less I identify a Member, he should
not begin to speak.
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Mr. Speaker: He wants to know
whether it is within the purview of
the committee to go into the whole
thing.

Shri S. K. Dey: To go into what?

Mr. Speaker: To go into the alle-
gations about the working or irregu-
larities committed by the co-opera-
tives in general.

Shri Kapur Singh: My question was
whether a thorough overhaul and re-
examination of the basis of law and
practices of the co-operative sector
are also within the competence of this
committee? Is that committee going
to do that also?

Shri S. K. Dey: After having as-
certained the facts and studied the
working in different parts of the
country, the committee will make
its recommendation and if these re-
commendations call for amendment
of the existing laws,
taken care of.

Bhrimati Savitri Nigam: How far
is it correct that many of the mis-
takes which are being committed by
these co-operative storeg are due to
ignorance and not due to dishonesty?

Shri B. S. Murthy; I do not know
how to answer this question.

Mr. Speaker: He
answer jt.

Shri 8. M. Banerjee: May I know
whether serious charges have been
levelled against the Delhi Co-opera-
tive Stores and the conduct of its
Chairman who is one of the mem-
bers of this House and whether they
were referred for legal opinion to the
{3olicitor General and if so whether
the Solicitor General hag gent all the

need not then
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papers with his remarks before he
was murdered? If not, what is going
to happen?

Shri B. 8, Murthy: We have no in-
formation as far ag allegations made
by the hon. Member are concerned.

Shri S. M. Banerjee; It is not an
allegation. But he should not say
about the allegation: he should say
what the facts are.

Mr, Speaker: The Deputy Minister
says that he has no information. He
should not say gbout allegations but
about facts.

Shri §. M. Banerjee: He can say
whether the case was referred to the
Solicitor General or not. The hon.
Law Minister is here. He can say.

Mr. Speaker: I cannot ask him.
st gFH 9 YA AP TEA

W ¥ FIX T, B AR A 3
gvag # WA § WK 98 FHS! I
i F 91 @l g | ¥ ArEr g
gfefom FaamEsaiq@
w4 ¥ i foar s w@r &7

Shri B. 8. Murthy: The committes
will go into the matter concerning
the spuriousnesg and otherwise of the

societies, This committee will not
go into the working of the stores.

Y g W wgAT (A §A T
ATE AE W |

werR WA : WY & qar 6
R THE gATE W AE @ | D owafERr
wefear wufeatr €1 oF w0 a@ 3
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&, 98 T T 0% ¥ wmafer @r-
TN F 3G | 9 FALT F AT AN
% foar mar @1 W o seifer
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SBhri Tridib Eumar Chaudhuri: In
ordering the prosecution of certain
office bearers of these co-operative
stores and also taking a decision with
regard to the irregularities about the
sale committed by the stores, may I
know whether the case of Chaudhuri
Brahm Prakash was particularly
taken into consideration and whether
his position as the joint gecretary of
the Al] India Co-operative Union and
his position high up in the co-opera-
tive hierarchy was not allowed to
stand in the way of considering these
matters dispassionately, and objec-
tively?

Shri B. S. Murthy: This matter has
been referred to the police and they
have made a thorough enquiry and
after they have been able to get suffi-
cient information and evidence they
launched prosecutions against Ramji-
lal and Miss Sakuntala Sulhan, There
is no case now pending or being
thought of against Chaudhuri Brahm
Prakash.

Shri P. Venkatasubbalah: On what
basis the members of this committee
are being appointed and when this
committee is going to submit its re-
port finally?

Shri 8. K. Dey: I do not know
which committee the hon. Member is
actually referring to. Enquiry com-
mittee for Delhi State?

Shri P. Venkatasubbalah: Yes.

Shri S. K. Dey: There is no com-
mittee here which js making any en-
quiry. Prosecution has been launch-
ed. Also, certain audit hag been
done by the Auditor General's repre-
sentatives and now the Registrar
himself is taking action.

Shri D. C. Sharma: May I know
if under the existing laws which gov-
ern these co-operative societies, only
that lady and that gentleman are lia-
ble to prosecution or whatever it is,
and the directors of the co-opera-
tive bank are immune from that?

Mr, Speaker: A legal question can-
not be asked. Next question.

ASVINA 17, 1886 (SAKA)
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Treatment of Handicapped Children

[ Shri Surendrs Pa Singh:
a52 i Shri Yashpal Singh:
") Shri Bade: .
Shri Vishwa Nath Pandey:

Will the Minister of Soclal Security
be pleased to state:

(a) whether it ig a fact that the
group of handicapped children from
the Occupational Therapy Institute,
who went to some western Europear
countries for treatment and consulta-
tions some time back, have returned
to India and are undergoing some
special treatment prescribed for them
by foreign specialists; and

(b) if so, how they are reacting to
the new treatment, and what are their
future prospects?

The Deputy Minister in the Depart-
ment of Social Security  (Shrimati
Chandrasekhar): (a) and (b). Four-
teen handicapped children who went
abroad have returned. Their exami-
ngtion by Specialists abroad and the
discussions with them of the prob-
lems involved have been of use both
to the patients and the escorting staff
of the Institute, The benefit extend-
ed also to the psychological aspect of
the patients which is an integral part
of treatment in such cases.

It is too early to assess the results
in their entirety, but the follow up
t::eatment prescribed by foreign spe-
cialists is being undertaken.

Shri Surendra Pal Singh: Are the
doctors of this occupationa} therapy
institute competent enough to give all
the recommended treatment to the
children or do they need the help of
foreign specialists for giving this spe-
cial treatment?

Shrimati Chandrasekhar: I will not
be able to answer thig question. To
the extent they asked for help, we
have given the help to those children
to go abroad. This is a voluntary orga-
nisation. About the other details, 1
am not aware,
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Shri Surendra Pal Singh: In view of
‘the obvious succesg of this foreign
trip of the handicapped children, is
there a proposa] to send more batches
‘of such handicapped children to the
European countries in future?

Shrimati Chandrasekhar: Govern-
ment as such do not send these chil-
«dren for treatment. It is a voluntary
-organisation. They came for some
sssistance, and the assistance was
given from the discretionary grant of
‘the Education Minister.

Shri Yashpal Singh: May 1 know
whether the Government is aware of
public complaints that favouritism was
practised in selecting the children
there?

Shrimati Chandrasekhar: I am not
aware of them, Sir.

sfrad : wrag am a9 § fs e
TR T ffedee qva1 A fadiw aew
FAT & AT o AW 4 AR G
wzar !

fafy am wrarfoe goar o
(st wo Fo ¥T) : 7@ T A R
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wrgat § 5 & weal o7 9 fEaAr
=t g, WX 3w @w W 9 feww
w weRl ¥ W fem ar wv @St
TwFR & @ fFa?

Shrimati Chandrasekhar: The cost of
the entire trip was Rs, 54,000, The
Government was approathed for a
grant of Rs. 10,000, of which only Rs.
7,000 was given from the dis retionary
grant of the Education Minister.

Shri Indrajit Gupta: Hazs the Gov-
ernment any census or any rcaiculation
ag to the approximate number ot such
handicapped children in thiz country
who require different types cf treat-
ment, and what is the total number of
institutes or institutions which are
functioning at present and how many
shildren get that treatment?
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Mr. Speaker: That is too wide a
question.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that some of the children who
have gone abroad have been cffered
some assistance, and free treatment
was offered to some of them. and may
I know also whether the Minister is
going to help those children to go
abroad again and get this particular
treatment which is not availlable in
our country?

Shrimati Chandrasekhar: The hon.
Member is very much connected with
the institute and she ig miving infor-
mation.

Mr. Speaker: That is exactly the
reason why I called her!

Shrimati Chandrasekbar: She has
given the information. If any request
for any help comes, I think it will be
considered accordingly.

Income-tax Appellate Tribunal

[ Shri _;ash])al Singh:
Shri Indrajit Gupta:
Shri Kapur Singh:

Shri Rameshwar Tantla:
Shri B, P, Yadava:
Shri Dhaon:

*453. . Shri Bishanchander Seth:
" Shri Vishram Prasad:
Shri Surendra Pal Singh:

Shri D. D. Mantri:

Shri A. S. Saigal:

Shri P. K, Deo:

Dr. L. M, Singhvi:

| Shri Himatsingka:

Will the Minister of Law be pleased
to state:

(a) whether any representation
against the abolition of the Income-tax
Appellate Tribunal has beer reccived
from the Federation of Indian Cham-
ber of Commerce and Industry;

(b) if so, the main points stressed
in the representation; and

(c) the action taken thereon?
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The Deputy Minister in the Min-
istry of Law (Shri Jaganatha Rao):
«(a) Yes, Sir.

(b) A copy of the representation is
placed on the Table of the House.
[Placed in Library, See No. LT-3267|
)

(¢) The matter is still under con-
sideration.

oY mmw fay: s g A
ag s fear & fe ot ol 32w
gafsaTEss 9¥ g &1 WX g7 W
‘waTfave ®T fear o, & a9
¥y & gafeas w1 w4 ?

The Minister of Law and Social
‘Becurity (Shri A. K, Sen): It is oue
of the factors which we are taking
into account. It is certainly a wvery
:8erious matter to0 be considered,

ot qararer g - ¥ LEIC FT AR
o g frgiEe e o @
¥ foq smm wv oma ?

Shri A, K. Sen: If there is a deci-
‘sion to abolish it, we shall think of
the alternative then. There is no
‘such decision yet.

Shri Indrajit Gupta: Is it the
Government's view that the aboli-
tion of the Appellate Tribunal would
help the Government in substantial-
ly preventing the evasion of income-
tax?

Shri A. K, Sen: I do not think so.
The Government has not yet con-
sidered this matter. We do not think it
is a fact at all. If at all, the tribunals
are fully competent and they have
been competent to deal with these
eases all these years.

Shri Eapur Singh: Since the
blanket powers given to income-tax
authoritjes have given rise to wide-
spread arbitrariness, may I know
what legislative action, if any, Gov-
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ernment propose to take to restore
the balance in this department?

Mr. Speaker: This is about the
tribunal galone.

Shri A. K. Sen: This js a matter
for the Finance Minister to answer.
st geR W wgna: wt fead
¥ Tfew 9 gy § o 97 1 frae
& fog wrem o #ar Fdardy #7 o
@ 7

oft o go ¥w: wiv fawly #
T e §7

st gwR W wEAw AT gy

Shri A. K. Sen; The pending cages
are very little. Doesg the hon. Mem-
ber want to know about Delhi?
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Shri Surendra Pal Singh: May I
know what percentage of the appeals
disposed of by the Tribunal are sub-
sequently referred to the High
Courts?

Shri A. K, Sen: An extremely

small percentage of cases.

Shri A, S. Saigal: May I know
how long the Government will take
to decide the objections which have
been raised by the Chamber of Com-
merce and Industry owners of
Bombay?
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Shrj A. K. Ben: I do not know.

Mr, Speaker: This is about the
abolition of the Tribunal.

Shri A. K. Sen: We have consider-
ed representations from wvarious
chambers of commerce, tax-payers’
associations and wvarious other
bodies, and what the flnal decision
will be is yet to be seen.

Shri A. S. Saigal: These cases are
pending before you. Will you be
kind enough to see that a decision
is properly taken as early as
possible?

Mr. Speaker: No case is pending
before me!

Dr. L. M, Singhvi: May I know at
what level this proposal is pending
consideration, what are the main
reasons or grounds adduced in favour
of this proposal of abolition of Ap-
pellate Tribunal and what is the
Government's view with regard to
the creation of a High Court of
Appeal for revenue matters sepa-
rately?

Shri A. K. Sen: There have been
no reasons advanced when the Chief
Justice mentioned about the High
Court taking over the mork of
Income-tax Appellate Tribunals. I
should have thought, if a movement
was found necessary from the pre-
sent position sufficient advance
could be achieved by giving the ap-
pellate authority to High Courts both
on facts and law. The main reason
given by the assessees is that on
facts there is no appeal t{p the High
Courts, and in such cases there would
be a case really for consideration.
But there is really no reason advanc-
ed for its abolition.

Shri Ramanathan Chettlar: What
will be the new type of machinery
that would replace the present one if
the Government ultimately decide to
abolish the Appellate Tribunals?

Mr. Speaker; That is a hypothetical
qQuestion.
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Shri Ranga: Is it not a fact that
apart from the opinion expressed by
the Chief Justice, there has been no
representation given to Government
by any responsible organjsation in
favour of the abolition of the Income-
tax Tribunal?

Shri A, K. Sen: Al] the representa-
tions are against the abolition of the
Income-tax Appellate Tribunals.

Shri Basappa: May I know whe-
ther the Government has considered
the volume of work that would be
increased in the High Courts jif they
take over this work, and how it is
going to be met?

Shri A. K. Sen: Speaking for my-
self, I do not think High Courts
would be at all capable of handling
these thousands of cases which come
up before the Income-tax Appellate
Tribunals. They can deal with ap-
peals,

Mr. Speaker; Next question.

Shri P, Venkatasubbalah: Question
No. 454.

Shri 5. M. Banerjee: I suggest that
Question No. 472, which is also on
sugar production, may be taken up.

Mr. Speaker: If it is convenient,
the Minister may answer that also.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R, Chavan);: I will read both the
answers.

Mr. Speaker: By the way, are those
Members who have given notice of
that question present here now—Shri
P. C. Borooah and Shri P. R, Chakra-
verti? No? In that case, it cannot
be taken up.

8hrij Hari Vishnu Kamath; Sir, it is
left to your discretion.

Mr. Speaker:. Unless the Member is-
present, it cannot be taken up.
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Production of Sugar
-+

[ Shri P. Venkatasubbaiah:
*454.4 Shri Bagri:
Shri M. L. Jadhav:

Will the Minister of Food and Agri-
eultare be pleased to state:

(a) whether the target set for
production of sugar for 1963-64 has
been achieved;

(b) if so, the reasons for acute
shortage of sugar in the country; and

(c) what steps are proposed to be
taken to increase the production?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The
production of sugar in 1963-64 is
25.2 lakh tonnes upto 15th of Sep-
tember 1964, as against the reguire-
ment of 33 lakh tonnes estimated in
the beginning of the season. This
accounts for the shortage of sugar in
the country in the current year.

(c) Measures to step up production
of sugar in 1964-85 are under con-
sideration.

Shri P. Venkatasubbaiah: It is seen
from the statement given by the hon.
Minister that there is a shortage of
nearly 8 lakhs tons of sugar for 1963-
64 and that is the reason for the acute
shortage of sugar in the country. In
that case, may I know whether Gov-
ernment will consider the possibility
of stopping the export of sugar to
foreign countries so that it will be
possible to have reasonable distribu-
tion of sugar in the country?

The Minister of Foog ang Agricul-
ture (Shri C. Subramaniam): After
making an estimate of the production
in 1964-65, if there is going to be any
acute shortage, ceﬂainly we will con-
sjder banning exports.

Shri P. Venkatasubbalah: May I
know whether the Gowvernment has
pot eny assessment before it whether
the sugar mills that have gone into
production and that will go into pro-
duclion will reach the target envisag-
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ed by the Government? What 1s
the latest position regarding produc-
tion. by sugar mills?

Shri C. Subramaniam: It is not a
question of want of capacity in the
mills today. It is a question of sup-
Ply of cane to the sugar mills, which
is being diverted for the production
of gur. The estimate of expecla-
tions for 1964-65 are optimistic and I
am hoping that it would be possible

to reach a sizable production during.
1864 65.

=t T | AT R 4]
qaeT 1 Fr F40 o gferor & <t
sl o o fs &% s a
& of e 9 S ST F e
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w0 frert & wot a0 & afiyor § g
TR FY KT AT W AT H 77,
faadt &, @ a1 @ S W} afaor
I M & WATTC HT I AT WY
it @A w1 faa w @ 20

Biri C. Subramaniam: I do not
think there is any disparity. As g
matter of fact, the sugarcane price in
the South is a little lower. Ag far
as the price of sugur is concerned,
the price fixed for the northern mills

is higher than that for the southern
mills.

Shri Tulshidas Jadhav: May I know
what remedial measures have been
taken to increase the production of
sugar in the country, either by the
expansion of the existing factories or
by the opening of new factories?

Shri C, Subramaniam: That |Is
quite a different question relating to
Yicensing capacity and bringing ahout
more capacity. Here the question is
about utilizing the capacity by mak-
ing available more cane.

Shri Himmatsinhji: May I know
wheiher Government have made any
definite commitments for the export
of sugar and, if so, how much?

Shri C. Subramaniam: I think I
have already answered that question.



4187 Oral Answers
Shri Himmatsinhji: I am asking
about the quantity.

Shri € Subramaniam: It is rough-
ly 2.5 lakhs tons.

Shri S. M. Banerjee: According to
the statement of the Minister, the
-shortage of sugar production is due to
-diversion of cane for production of
gur and khandsari. T would like to
know whether Government propose
to give more incentives to the far.
meor increasing the price of sugarcane
so that the entire sugarcane crop
mav be diverted to the sugar mills
and, if so, what is the scheme?

Shn C. Subramaniam: That would
mean increasing the price of sugar.

8hri S. M. Banerjee: No, by reduc-
ing the huge profits,

Shri C. Subramaniam: That is taken
into sccount. Hon. Members need not
imagine -hat huge profits are earned
by the sugar mills and, therefore,
there is cushion to increase the
sugarcang price without any corres-
ponding increase in the price of
sugnr.  As a matter of fact, we have
gone into the whole question. An-
other difficulty is the parity in the
agricultural sector between the pric-
ng of foodorainsg and sugar. If you
give more and more to sugarcane,
natyrally there will be greater diver-
sion to sugarcane production as
against prodiuction of foodgrains.

Shri Shivajj Rao S, Deshmukh:
Ahiit renedies hag the Government
in mind to cure the unhappy malady
of sugar mills’ capacity lying idle in
the north for lack of cane and more
cane being diverted to gur manufac-
ture in the south because of the lack
of capacity for manufacture of sugar?
Further, what attention is Govern-
ment paying....

Mr. Speaker: Thus far and no
further.

Shri C. Subramaniam: As far as
maxking® availavle more cane for the
northern mills is concerned, we are
taking into account the various mea-
sures and 1 hope to announce them
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very soon. It is still in the stage of
consideration,

Mr. Speaker: Shri A, P, Jain,
Shri Shivaji ‘Rao 5. Deshmukh:
What about the south? Only one

portion of the first part hag becn
ans'vered

Mr. Speaker: I allowed
gu2stion.

Shri Shivaji Rao S, Deshmukh: But
only yne part of that gquestion has
been ansy; ered.

Mr. Speaker: That part in itself is
a question by itself.

only one

Shri A. P. Jain: The hon. Minister
has unequivocally announced that the
price of agricu.iural produce wili be
based on a remunerative return to
the grower.  In caleculating the price
of sugarcsme vril] he keep thijs in
mind and will the price of sugarcane
be vemnuncrotive to the grower irres-
pectlive of the fact as to what parity
it bears 1o *he other food crops?

Shri C. Subramaniam: As a matter
of fart, I bave tried to make a cal-
culation. The present price of sugar-
cane if quile remunerative,

Shrl A. T. Jain: No, no.

HY TR : TG FAT ¥ FP
¢ f& a0 = F71 SeuTEA TR F IuTar
w At &1 & g FaT Swar
fRETTaaRA IR
g1 A feamat & wr gfaad 3 2
g1

Shri C. Subramaniam: The wvarious
mputs, I'ke fertilisers, and the glant
protection: ,rogramme and all  those
things are being offered now. In
addition w that, the price also is a
factzr andg that is also being taken
care of,

Skri Ranga: What is it that is being
done in uider 1o enable the peasants
10 increase tlie per acre production
m adeiation to the fertilisers them-



4189 Oral Answers
selves? Ave the fertilisers being sup-
plied to them either free or as a part
of the additional price that they
should be wilung to pay so that it
would not touch their pockets and,
-at the sama time, they can increase
production by using these fertilisers?

Shri C Subramaniam: There are
tWo ur tirec aspects with regard to
inciensed production, for example,
the variety of cane which is being
raised. Therefore we are improv-
ing the varieties. As a matter of fact,
we have achieved significant success
in evolving new strains which give
increased production per acre. In
-addition to that, better fertilisation
and better plant protection program-
mes are there. In calculating the
«ccst ail these are being taken into ac-
count and we are trying to find .out
what would be the per acre return.
Today if we take that into account,
taking into account even an average
production, the return which the far-
mer is able to get is quite attractive.

Shri K. N, Tiwary: What was the
number of sugar mills in UP and
Bihar four years ago and what was
their number in the south, and in
Maharashtra and how many new
mills have been increased in Maha-
rashtra and in the South?

Mr. Speaker: Not so many “ands”
in between. These two may suffice.

Shri K, N. Tiwary: How many
sugar mills in U.P. and Bihar are
closed due to economic reasons?

Shri C. Subramaniam: I do not
have the number of mills, but if the
hon. Member wants to know whether
there has been an increase in the
number of mills in the south, defi-
nitelv it has increased. It is a natural
thing because sugarcane production
and the return are better there and
therefore the laws of economics come
into play......

Mr, Speaker: Shri D. N. Tiwary.

Shri D. N, Tiwary: May I know
whether any instructions have been
sent to State Governments not to
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license new sugar mills in those areas
where there is already a deficit of
sugarcane for the existing factories?

Shri C. Subramaniam: The licens-
ing is done centrally here. This fact
is taken into consideration. It is only
wherever cane is available or there
is potential development for cane, the
licensing is made.

Shri Daljit Singh: May I know
whether any foreign country has
offered to set up sugar factories in
India and, if so, the decision taken
thereon? .

Shri C. Subramaniam: I do not think
any foreign Government has offered.

Dr. Sarojini Mahishi: In view of
the fact that sugarcane is lying for
days together in the factories and due
to the defective machinery the
recovery is also many a time less and
as a result the farmers suffer and
because the cost of production of
sugarcane is linked up with the
recovery, may I know what relief the
Government is going to give to the
producers under such circumstances?

Shri C. Subramaniam: In one or
two individual cases, there might be
some breakdown in the machinery
and this might happen. I do not
think this is a general complaint.

Mr, Speaker: Next Question. Ques-
tions 464 and 475 relate to the same
subject. Mr. P. R. Chakraverti who
has tabled Question No. 475 is not
here. So, Question 464 may also be
replied to a along with Question 455.

Agricultural Production in Third Plan

+
f Shri Hem Raj:
1 Shri K. C. Pant:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the States which have fulfilled
their targets of agricultural produc-
tion during the Third Five Year Plan
till its third year and which have not,
with their names separately;

*455,
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(b) the percentage by which they
are lagging behind; and
(c) the steps taken or proposed to
be taken to bridge the gap between
targets and actual production?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
Under the Third Five Year Plan,
year-wise targets of production for
different crops have not been laid
down. However, a statement indicat-
ing the Third Plan targets of agricul-
tural production in regard to food-
grains and the principal commercial
crops for each of the States, as also
the actual production for the years
1961-62, 1962-63 and 1963-64 is placed
on the Table of the House. [Placed
in Library. See No, LT-3268(64].

As gagainst the targeted index
number (with base 1949-50-100) of
176 envisaged for the production of
all agricultural commodities by the
end of Third Five Year Plan, the
index number of production for
1963-64 has been 140.5, The targeted
levels of production are likely to be
reached in regard to jute and sugar-
cane. In regard to foodgrains, cotton
and oilseeds some shortfalls are
expected to occur in the Plan targets.

(¢) Another statement indicating
the measures being taken to intensify
agricultural production and to ensure
achievement of Plan targets is placed
on the Table of the House. [Placed
in Library. See No. LT-3268|64].

Agricultural Prodaction

Py -
[T

( Shri Rameshwar Tantia:
Shri D. C. Sharma:
Shri Bishanchander Seth:
Shri B, P. Yadava:
Shri Dhaon:
Shri Yashpal Singh:
Shri R. 5. Pandey:
Shri Bibhuti Mishra:
Shri Gokulananda Mohanty:
{ Shri M. L, Jadhav:
, Shri P. R. Chakraverti:
|
|

*464

Shri Rama Chandra Mallick:
Shri Baswant:
Shri M. N. Swamy:
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Shri E. Madhusudan Rao:
Shri Kishen Patinayak:

Shri Rameshwaranand:
Shri H. C. Soy:
Shri Jashvant Mehta:

LShri Basumatari:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the measures taken for the
intensification of the Agricultural Pro-
duction Programmes in the country;

(b) whether further thought is
being given to the reorientation of

agricultural development program-
mes; and

(¢) if so, the broad outlines of the
plans, if any, formulated in this
behalf?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) to (¢). The
Government has been giving con-

tinuous thought during the recent
past on the reorientation of agricul-
tural development programme with a
view to increasing agricultural pro-
duction within a short period. A
statement showing the measures
taken for the intensification of Agri-
cultural Programme in the country is
placed on the Table of the House.
[Placed in Library, See No. LT-3269/
64].

Shri Hem Raj: From the statement
I find that between the planned target
for the Third Plan and the final esti-
mates which have been given for
1963-64, there is a great difference im
production. May I know whether, at
least in the case of States like Punjab,
Rajasthan and Uttar Pradesh which
are thought to be the granary pro-
vinces, any effort has been made to
find out the cause of low production
in these States?

The Minister of Food and Agricul-
tural (Shri C. Subramaniam): For
the las* two years, there has been
stagnation in the production. That is
miinly due to the adverse weather
conditions also. That is why now we
are taking all measures for the pur-
pose of seeing that the level of pro-
duction increases so that even under
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the adverse weather conditions the
level could be much higher, We
-are hoping this year it should be pos-
gible to have considerable additional
production particularly if the rabi
crop is also good.

Shrl Hem Raj: The Prime Minister
during the debate on the no-confl-
.dence motion stated that the Govern-
ment will try to see that all the States
become self-sufficient in foodgrain
requirements. May I know what
steps Government are taking to make
each and every State self-sufficient in
food production?

Shri C. Subramaniam: I do not
think the hon. Prime Minister made
such a statement. I do not think that
it wouid be possible to make every
State self-sufficient in regard to food.

Shri K. C, Pant: May I know whe-
ther agricultural production is assess-
ed on the basis of theoretical results
expected from certain inputs or on the
basis of crop-cuttings, and the margin
of error for which Government
allow in making this assessment?

Shri C. Subramaniam: The produc-
tion estimate is made on the basis of
random sampling crop-cutting. Before
‘that, we make an estimate of the
potential for production on the basis
-of the inputs.

Bhri K. C. Pant: May I know the
margin of error for which Govern=
ment allow? -

Shri C. Subramaniam: As far as
the crop-cutting process is concerned,
the margin of error is between 1 and
‘3 per cent; it has been cross-checked
and found that it might be only bet-
ween 1 and 2 per cent. But as far as
the potential is concerned, it is only
.an estimate.

Mr. Speaker: I have submitted to
the hon. Ministers so many times that
when a question is put by an hon
Member, the Ministers should have a
Yook towards me also and find out
-whether I am allowing the question or
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not. Sometimes, it so happens that
the Minister beings to answer it and
he goes on, though I have not allowed
the question.

Shri C, Subramaniam:

Shri Shinkre: In this case, the
question had already been allowed,
but the answer had not been given
fully., That was why the hon.
Member was repeating part of his
question which had not been replied
to.

I am sorry.

Mr. Speaker: I have to decide
whether full answer has been given
or not.

Shri D. C. Sharma: The whole
House is grateful to the hon. Minis-
ter for saying that he is giving con-
tinuous thought to this programme.
May I know the actual results of the
continuous thought that he has given
in the field of production?

Shri C. Sobramaniam: As far as my
thought is concerned, it is too early
for it to yield any results.

ﬁ!oﬁl‘o!’hﬂ': Wmiﬂ
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o) #17 F9 ¥ FTO7 § dRvATc Wy
Fauws g & 7
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Mr. Speaker: He wants to know
whether we shall use our own re-
gources or get assistance from else-
where. . . .

ot TN TE HAT G & ...

wew wgvEm . owEe & fafaes
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Shri S. N. Chatarvedi: May I know
whether one of the main hurdles in
increasing agricultural production is
the lack of irrigation facilities, and if
80, may I also know whether the
expansion of irrigation {facilities is
hampered because of short supply of
cement, and if so, how the supply of
cement ig going to be augmented?

Shri C, Subramaniam: Yes, for
minor irrigation programmes, there is
a shortage of cement. We are taking
steps to see that more cement is avai-
lable for them.
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Shri Kandappan: 1Ts Governmenft
in a position to start soil conservatiom
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on its own initiative without expect-
ing a major share from the farmer,
as is the case at present?

Bhri C. Sobramaniam: We are
giving subsidy for soil conservation,
and I do not think it will be possible
to increase it. After all, the farmer
also should contribute something for
the improvement of his own land.

Shri A. P. Sharma: What steps do
Government contemplate to provide
frrigational facilities in those areas,
particularly in Bihar, where there are
no such facilities at all, for the
purpose of increasing food produe-
tion?

Shri C. Subramaniam: We are
encouraging minor irrigation pro-
grammes in a big way so that wher-
ever the major irrigation programmes
are not able to reach, minor irriga=-
tional facilities will be made avaua-
ble to the people.

Shri Inder J. Malhotra: How far
has the creation and functioning of
the Central Apgricultural Production
Board helped in improving agricultu-
ral administration for better co-ordi-
nation and implementation of agricul-
tural programmes?

Shri C. Sobramaniam: It is now
possible to discuss across the table
between two or three concerned
Ministries and take decisions on the
basis of the understanding reached
between all the Ministries instead of
passing files from one Ministry to
ipother.
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Shri C. Subramaniam: In 1961-62,
there was a record production. I
think it was after Shri A P. Jain's
becoming the Minister. Therefore, he
is responsible for that increased pro--
duction.
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Shri Liladhar Kotoki: May I know
whether the target of 100 million tons
of foodgrains to be achieved at the
end of the Third Plan still stands,
and whether Government can assure
the House that, with the steps that are
indicated in the statement, they are
confident of achieving this target by
the end of the Third Plan?

Shri Shahnawaz Khan: We are very
bopeful of achieving this target, and
by the grace of God we shall do it.

Shri Koya: In the statement, at
least in the case of one State, Kerala
(item No. 6), the target is 14,651, and
the actual is only less than one-fourth.
Has the State Government given any

- explanation?

Mr. Speaker: There is too much of
noise, we are not able to follow the
proceedings.

Shri J. B. Eripalani; You indulge
in humour. What can we do?

wTrH WERW : W7 ¥ WQd W1y
w1 TG WIH TEGAT |

Shri C. Subramaniam: I do not
think the hon. Member is correct. It
is 1,465 and not 14,651. There is some
mistake.

Shri A, P. Jain: The hon. Deputy
Minister has said that they are mak-
ing arrangements for seed. What are
the requirements of wheat seed for
the whole country, and how much
have they arranged through the co-
-aperative societies and seed stores?
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Shri Bade: They have got no seed

Shri C. Subramaniam: T do not
think I have the figures here now,
but we are trying. For UP. they
require seed in view of the flood
situation, and for that we are trying
to arrange from Punjab to get the
necessary seed.

Shrimati Renuka Ray: In the state-
ment, item No. 14 says that special
measures are being taken for the
current kharif crop. I would like to
know about irrigation, fertilisers etc.
I want to know, first of all, what
these measures are, and whether any
of them are outside the Plan expendi-
ture, and which States have already
taken advantage of them.

Shri C. Subramaniam: With regard
to minor irrigation, many States have
already spent whatever the Plan allot-
ment has been, and they are being
given further assistance for the pur-
pose of taking up the minor irriga-
tion programmes. With regard to
some of the special programmes which
we are taking up, all those special
programmes are being taken up out-
side the Plan, and special assistance
is being given to them.

Shri Hem Barua: May I know if
Government are aware of the fach
that in U.P,, the traders have already
paid to the cultivators for the next
kharif crop, which means that the
control of the market price will be
in the hands of the traders and no#
in the hands of the Government, and
the price will continue to rise under
their monopoly? May 1 know what
steps Government have taken to see
that such a situation does not arise?

Mr. Speaker- Has Government any
knowledge about traders already pur-
chasing the grains?

Shri Shahnawaz Khan: It has come
to our notice that some traders have
given advanceg to the cultivators. Bu
the Government is going to take very
effective steps in the very near future.

Shri C. Subramamfam: May 1 also
give this information? We are going
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to announce a minimum price which
the farmer would be entitled to get.
This minimum price will be based on
its being remunerative and incentive.
We are going to make an announce-
ment soon and also publicise it widely
8o that no farmer will sell it at a
lower price.

Mr, Speaker: There is one problem.
The question is about those who had
already sold.

Shri C. Subramaniam: It is not a
purchase. They advance money and
that does not mean that they have
fixed a price. They agree to fix the
price at the time of harvest accord-
ing to the prevailing market rate.
The market rate will be indicated in
euch a way that it cannot go below a
certain level, This is for wheat and
rice.

Shri Ranga: Have Government
thought of advancing money them-
selves to the farmers upto fifty per
cent of the value of the marketable
crop so that they need not depend up-
on merchants? Have they given up
their policy of making profits in the
sale of fertilisers tp the farmers?

Shri C. Subramaniam: There are
two separate questions. Advancing of
money will be one of the functions of
the foodgrains corporation, Unfortu-
nately, the hon. Member is opposed to
State Trading Corportion ... (Inter-
Tuptions).

Mr. Speaker: Next question.

Community Development Institutions

456 [ Shri K, N, Tiwary:
" |_Shri P, R. Chakraverti:

Will the Minister of Community
Development ang Co-operation be
pleased to state:

(a) whether Government are taking
steps to make suitable changes in
Community Development Institutions
to make these more useful for farm
programmes;
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(b), if so, on what lines; and

(c) whether an additional Develop-
ment Block officer in each block has
taken charge of agricultural develop-
ment as a specific job?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy): (a)
and (b). A statement is laig on the
Table of the House. [Placed in Libra-
rary. See No. LT-3270|64].

(c) No. Neither was it intended.
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Shri B. S, Murthy: I do not think

the break-up of the figures is avail-
able with us.
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Shri B. S. Murthy: It is a recommen-
dation of the Ram Subhag Singh Com-
mittee and those recommendations
have been accepted by all the State
Ministers when they met recently in a
conference, Therefore, we hope that
all the States are interested in putling
these recommendations into force.

Shri A. S. Saigal: May I know whe-
ther the department is getting proper
co-operation from the sister depart-
ments in the States to speed up pro-
duction?
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Shri B. §. Murthy: Yes, Sir.

ShH Shivaijl Rdo S. Deshmiokh: How
long does the Minister of Communily
Development, propose to take to with-
draw jeeps from the CD blocks?

Shri B. §. Murthy: I may clarify
the issue. As soon as the emergency
was declared we have issued instruc-
tions to State Governments that no
new jeeps should be given to the
blocks and those jeeps that are in
first-class condition in the border areas
should be surrendered to the Defence
authaorities.

Shri Shivaji Rao S. Deshmukh: My
question was about the withdrawal of
jeeps which exist at present in the
CD blocks; the answer is that no new
jeeps would be given.

Shri B. 8. Murthy: For those bhlocks
which are being started anew, there
is no question of giving them new
jeeps, But there is one difficulty.
Certain blocks are today under the
Panchayati Raj institutions. The
samitis are in charge of these blocks.
Wherever it is possible to persuade the
samiti, we are trying to get as many
blocks as possible switched on to the
samitis.

Shri S. M. Banerjee: Sir, I would
submit that this is the third or the
fourth short notice question of this
type regarding the supply of food-
grains. Before this session concludes,
if the hon. Minister can make a state-
ment giving all the details about the
supply of foodgrains to the warious
States, it will be very helpful.

Mr. Speaker: Every day we are
having, either in the form of ques-
tions or in mny other form, a discus-
sion on the food problem and the food
supplies. A demand has been made
that before this session concludes, if
the Minister can make a statement
about the supply of foodgrains to the
various States that are contemplated,
how they are to be supplied, etc, then
probably the Members would welcome
it. If it is possible for the Minister to
do it, he might make it.
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Shri C. Subramaniam: I can give an
idea of the likély supply; on the last
day 1 shall try to make a statement.
12,00 hrs.

SHORT NOTICE QUESTION
Supply of Foodgrains to Mysore

+
Shii R, G. Dubey:
Shri M. Rampure:
Shri Chandriki:
Shri Sivamurthi Swami:
Shri Shivamanjappa:
Shri Mohsin:

Will the Minister of Food and Agri-
culture be pleased to state:

S.N.Q. 7. {

(a) whether it is a fact that the
Central Government has abruptly cut
down the quota of wheat allotted to
the Mysore State for the month of
September by 50 per cent;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
some deaths have occurred due to
starvation in Hadagali Taluk,
Mysore State; and

(d) if so, whether any food stuff
has been sent to the acute scarcity
areas of Bellary and Raichur Dis-
tricts?

The Deputy Ministey in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan); (a) and (b). Owing
to an unexpected strike in one of the
ports in U.S.A., some of the steamers
bringing wheat were delayed and im-
port of wheat during September fell
below expectations. Supply of wheat
to various deficit areas and other re-
cipients had, therefore, to be regulated
keeping in view the expected avail-
ability of wheat. Taking into account
the actual distribution of wheat
through fair price shops in Mysore
during the previous months, the RDF,
Madras was advised to arrange to
issue 5,000 tons of wheat for sale
through feir price shops in Mysore
State during September. Later, on
receipt of representation from Mysore
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State that this quantity was inade-
quate, the quota was raised to 10,000
tons.

(c) No, Sir,

(d) The State Government allots
suitable quantities of foodgrains to
various districts keeping in view the
requirement of each district. Supplies
are made from Central Stocks accord-
ing to the allotments made by the
State Government. Necessary supplies
against the allotments made by the
Mysore Government have been given
to the Districts of Bellary and Raichur.

Shri R. G. Dubey: May 1 know
whether the admitted conditions of
acute shortage of food supplies con-
tinues even today, because, there have
been several food riots in Navalgaon,
Harithar and Rajendragarh and re-
cently at Bellary, where there has
been a serious riot and the police have
had to resort to firing, and so, may I
know whether more emergency food
supplies have been arranged for
Mpysore State? (Interruption).

Mr. Speaker: Order, order. Illicit
talks should be more subdued,

The Minister of Foed and Agricul-
ture (Shri C. Subramaniam): The re-
quirements of Mysore have been indi-
cated and on that basig we have glso
indicated to the Mysore Government
what we would be able to provide
them during these months. Unfortu-
nately, we had to meake a cut in
September, but that cut was restored
later on. Therefore, with the avail-
able quantity, it is for the Mysore
Government to find out where they
should distribute these supplies. We
cannot give directions from here.

Shri R. G. Dubey: As against the
normal quota of 10,000 tons allotted
to the Mysore State, what is the exact
amount of foodgrains that were sent
during the month of September, and
1 should also like to know whether any
amotnt of foodgrains were despatched
out of the ad hoc quota of 20,000 tons
of wheat and 10,000 tons of rice.

Shri O. Subramaniam: As e matter
of fact, I have got the figures of wheat
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supplied to Mysore from January on-
wards, but I will give the figures from
April onwards—April 4400 tons; May
6,800 tons; June 6,300 tons; July 6,700
tons and in August 10,000 tons. In
September also we had agreed to give
10,000 tons but we had to cut it down
because of these unforeseen circum-
stances. Later on we increased this
quota and these 10,000 tons are being
made available during September.

Shri Chandriki: Has it been brought
to the notice of the hon. Minister that
when licensees and permit-holders go
to central godowns and deposit the
amount, they have to wait for several
days for releasing of the quota and
this has caused embarrassment to the
people there?

Shri C. Subramaniam: I have re-
ceived this allegation. I have imme-
diately passed it on to the Regional
Director of Food there to make the
necessary enquiry into it. In one case
it was found that because the orders
of allotment had not reached the go-
downs they were not able to supply.
That was the main reason. Now we
are taking care to see that allotments
are made sufficiently early and also
to indicate to the licensees to go there
after the allotment orders reach the
godowns.

Shri Shivananjappa: May 1 know
the actual quantity of wheat and rice
supplied to Mysore against these al-
lotments (Interruption).

Shri C. Subramaniam: I gave the
figures up to August. In August we
supplied 10,000 tons and in September
also we hope to supply 10,000 tons.
(Imterruption).

Shri Shivananjappa: May 1 know
whether the hon. Minister has recew’-
ed any complaint so far about lack of
co-ordination in the movement of food-
grains especially from Andhra Pra-
desh (Interruptions).

Some Hon. Members: rose—

Mr. Speaker; We are having a state-
ment made about all the States.
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Shri Nath Pai: May I submit, Sir...
Shri Ranga: Raichur and Bellary...

Mr. Speaker; Order, order—not two
at a time.

Shri Nath Pai: I am always willing
to surrender, when you call me, to
Professor Ranga. Sir, some of the
questions that arise as supplementaries
out of the first question of Shri Dubey
are such that not only the Mysoreans

_are interested in them but all of us,

and if you would be willing I should
like to put @ question.

Mr. Speaker: I am not barring it out
completely. I am only saying that a
statement is going to be made by the
Minister.

Shri Nath Pai: That is quite diffe-
rent. (Interruption).

Shri Joachim Alva: Does the Union
Ministry take note of the complaints
sent by every town or the wvarious
centres of a State where they have
scarcity of food? Do they refer
those complaints straight to the States
concerned? It happened recently in
my constituency—Bhatkal. No grain
was available there for four days
and we referred the matter to the
Ministry here. May I know what
action has been taken on that?

Shri C. Subramaniam: As 1 have
already stated, from the Centre we
cannot be looking into the require-
ments of each town or city. There-
fore, it should be the responsibility of
the State Government. But when re-
presentations are made we pass it on
to the State Government for neces-
sary action.

Shril Basappa; May I know whether
the Minister is aware of the fact that
Jowar costs about Rs. 90 to Rs. 95 per
quintal and it is moving from Bellary
to Hyderabad; if so, what action is
being taken in that respect?

Shri C. Subramaniam: I am not
aware that Jowar is selling at Rs. 90
or Rs. 85 a quintal.

Shri Ranga: In view of the fact
that Raichur and Bellary have been
in the chronically deficit as well as
famine zones, would the Government
consider the advisability of making an
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ad hoc allotment for these two districts
in consultation or cooperation with
the local government?

Shri C. Subramaniam: As I have
already slated, it is for the State Gow-
ernment, to decide to which area they
should send the foodgrains. If they
ask for any increased allotment, in
view of any difficult situation, we
always take that into consideration and
make ad hoc allotments.

‘Shri Nath Pai: Is it a fact that as a
result of the acute shortage of food-
grains in many State-subsidised shops
and shops run by the Government
there has been resentment on the part
of people in Bellary and Raichur and
other famine-stricken areas and far
from meeting their demands the res-
ponse of the Government has been to
lathi charge the crowd which asked
for foodgrains and fire on them. As
he said that processions do not lead
to replenishing of the empty food-
grain godowns, does he think that fir-
ing on crowds will somehow bring
foodgrains?

Mr. Speaker: The latter portion need
not be answered.

Shri C. Subramaniam: I do not think
the Central Government is responsi-
ble for this. The maintenance of law
and order is the responsibility of the
State Government. Therefore, that is
quite a different thing. As far as food-
grains are concerned, we are trylng
our best to supply to the deficit areas
to the extent possible.

Shri Kashi Ram Gupta: Is it a fact
that wheat supplies are not according
to a phased programme but according
to the pulls of the States and because
of that Rajasthan, specially Alwar, is
suffering very much? Will the hon.
Minister please. . . .

Mr, Speaker: Should T allow this
question?

Shri Kashi Ram Gupta: When that
is the position. . . .

Mr. Speaker: No, Sir. I cannot
allow it.
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WRITTEN ANSWERS TO
QUESTIONS

Al] India Handicrafts Board

J Shri Vishwa Nath Pandey:
‘7 Shri Ram Harkh Yadav:

Will the Minister of Soclal Security
be pleased to state:

(a) whether the All India Handi-
crafts Board has deputed experts to
Japan to study tools and technigques
employed in Japanese handicrafts
angd to purchase the tools;

*450

(b) if so, the achievements of the
Experts' Team; and

(e) the amount sanctioned for the
purchase of such tools?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and. (b). One officer of the All
India Handicraftg Board has been
deputed to Japan for making a selec-
tion ang preparing a list of tools and
equipment which might be suitable
for use of Indian craftsmen. He is still
in Japan and will submit his report
on return.

(¢) Rs. 69,000/-.

National Road Plan

Dr, L. M. Singhvi:
Shri Hem Raj:
Shri Vishwa Nath Pandey:
) Shri B. N. Kureel:
| Shri P. R. Chakraverti:
| Shri Ram Harkh Yadav:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Transport Division of the Planning

*457
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Commission has suggested drawing up
of an integrated national Plan in
which National Highways, inter-Statey
roads, State Highways and other
major roads are included; “
(b) the steps, if any being taken to
evolve such an integrated Plan for..
road development in the country; and ,

(c) what would be the targets a:td
capital outlay for road de\relopmcnt».
in the Fourth Five Year Plan under -;

such an integrated road Plan? N
The Minister of Transport (Shri®
Raj Bahadur): (a) to (c). Yes, Sir.»

The Planning Commission have gug- +
gested that to establish a national
road plan on an integrated basis, ¥
technical advisory bodies, to be de-"
signated as Road Planning Boards, ¥
consisting of the representatives of
the various interest; concerned, may
be constituted, both at the national
leve] and in the States, The State
Governments and Administrations of
Union Territories have already been
advised to consider setting up such
Road Planning Boards in their res-
pective States|Union Territories.
Necessary action to set up g Road
Planning Board at the Centre is also **
being taken. No decision about the
financial outlay and physical target
for the Fourth Plan has yet been taken
as it is dependent upon the total ™
resources which have yet to be deter-

- I_ . '|‘

Forelgn Collaboration im Indlan . °
Shipping

 Shri Indrajit Gupta:

| Shri Vishram Prasad:
Shri Vishwa Nath Pandey:
Shri Mohammad Elias:

*458.

*

Will the Minister of Transport be
pleased to state:

(a) whether Government’s approval :
hag been recently given to gny foreign .
collaboration projects in Indian ship-
ping;
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(b) # so, the names of the foreign
and Indian partnerg concerned; and

(c) the quantum of foreign partici-
pation in equity capital in each case?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). No specific
approval of Government is required tc
be taken by Indian Shipping Com-
fpanies since foreign participation in
the ghare capital of the Indian Ship-
ping Companies upto 40 per cent is
permissible under the Merchant
Shipping Act, 1958. However, geveral
proposalg of foreign collaboration in
J#he Indian Shipping Companiegs have
come to the notice of Government at
the time of according sanction for the
acquisition of ships. A statement giv-
ing the mames of shipping companies
{with relevant details) which have
been permitted to acquire ghips is laid
on the Table of the House. [Placed in
Library see No, Lt-32T1/64].

Coaselidation of Holdings

Shri Sham Lal Saraf:
| Shri Onkar Lal Berwa:
Ty Shri Rameshwar Tantia:
1mn.r_.!mn:
Shri Dhaon:
{ Shri Bishanchander Seth:

Will the Minister of ¥ood and
Agriculture be pleased to state:

Na) whether steps thave been taken
4o launch an effective programme for
the consolidation of holdings;

(b) whether targets have been
Mixed to achieve the objective in con-
sultation with the State Government;
and

(c) if so, the broad outlines thereof?

The Minister of Feog and Agri-
culfure (8hri C, Subramaniam): (a)
and (b). Yes.

(c) 13 States and 12 Union Terri-
tories have included consolidation of
holdings as a pattern scheme in their
Third Five Year Plan with an aggre-
gdte target of 31 million acres and
outlay of Rs. 10.74 crores. The acheme
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is eligible for a Central grant of 25
per cent of gross expenditure. The
total area consolidated in the first
three years of the 3rd Plan is about
20 million acres,

Rice Mill Machinery
J Shrl M. Rampare:
1 Shri K. N. Tiwary:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to set
up plants to manwufacture rice mill
machinery in the public sector; and

(b) if so, the decigsion taken in the
matter?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) No
decision has been taken in the mat-
ter.

(b) Doeg not arise.

Foodgrain Trade

( Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Baswant:

Will the Minister of Food =and
Agrionlture be pleased to state:

(a) whether a panel of agricultural
economists hag been constituted by
Government to undertake a study of
the foodgrain trade; and

(b) i so, the precise terms of refer-
ence of the panel, and whepn it is ex-
pected to submit its report?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b), The Government of India have
constituted a Panel of Economists for
advising the Minister of Food and
Agriculture on all economic matters
relating to fopd and agriculture re-
ferred to them and not for wunder-
taking any specific gtudy, such as study
of the foodgrain trade, Individual
members of the Panel have, however,
undertaken ad-hoc studies on specific
aspects of the foodgrains trade.

*461,



4213  Written Answers

Import of Fertilisers

[ Shri Raghunath Singh:

| Shri Rameghwar Tantia:

| Shri Onkar Lal Berwa:
*46%. / Shri Bishanchander Seth:

j Shri B. P. Yadava:

| Shri Dhaen:

| Shri Ram Harkh Yadav:

‘Will the Minister of Food and Agri-
culture be pleased to refer to the
speech delivered by him on the 28th
August, 1964 while inaugurating the
Conference on ‘Agricultural Deve-
lopment and Economic Progress’ and
state:

(a) whether jt is a fact that Gov-
ernment are importing fertilisers to
the extent of Rs. 40 crores in the cur-
Tent financia] year;

(b) whether any plang to utilise
natural manures are under considera-
tion; and

{c) the broad details ihereof?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) A
sum of Rs. 3330 crores has been
allocated for arranging imports of
nitrogenous fertilisers during 1964-66.

(b) and (c). Encouragement to the
‘State Governments for maximum
utilisation of organic manurial resour-
<eg is one of the important activities
of the Government of India. The fol-
lowing is the progress in respect of
the more important of these resources:

(1) Urban Compost:—A scheme for
preparing of urban compost fifom solid
city wastes on All-India basis was
eponsored in 1944. The leve] of pro-
duction reached by the end of the
Second Plan was 2.85 million tonnes,
against the target of 3.00 million
tonnes. By the end of the Third
Plan, a level of 44 million tonnes of
production is expected to be reached.

(2) Utilisation of sewage/sullage: —
By the end of the Third Plan, it is
expected that about 40,000 acres of
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land would be irrigated, by utilising
250 million gallons of sewage water
per day.

(3) Rural Compost:—The scheme
was initiated in 1967-68 to boost pro-
duction of quality rural compost, in
addition to farm-yard manure that
was and is already being prepared apd
used. By the end of the Second Plan,
the level of production of rura] com-
post bad reached 6.0 million tonnes,
which is expected to rise to 130.0 mil-
lion tonnes by the end of the Third
Plan.

(4) Green Manuring: —This scheme
wag also initiated in 1957-58 to inten-
sify green-manuring practice. By the
end of the Second Plan, '10.56 million
acres of land was being green-manur-
ed and this flgure is expected fo rise
toSimnhonmbythemdo!the
Third Plan,

Constraction of Godowns

*463. Shrimati Ramdulari Sinha:
Wmmemnjsterormmm
cnltuubepleau_dt_omte'

(a) whether separate programmes
for the construction of godowns have
been undertaken by Ministries of Food
and Agriculture and Community
Development and Co-operation and
Central Warehousing Corporation,

(b) if so, what is the object in in-
dependent programme being followed
for identical purpose by these orga-
nisations;

(c) whether this arrangement re-
sults in getting more storage ace
constructed than required at the same
place; and

(d) what difficulties are anticipated
if these programmes are coordinated
in one Department?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir.

(b) The purpose behind the cans-
truction of godowns by the Depart-
ment of Food, the Warehousing Cor-
poration and the Cooperatives js not
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identical. The godowns of the Depart-
ment of Food are used exclusively for
the storage of foodgrains owned by
the Government for buffer stock ope-
rations, The godowns of Central Ware-
housing Corporation, on the other
hand, are utilized by cultivators, tra-
ders, and other institutions for stor-
age of agricultural produce, seeds,
manures, fertilizers, agricultural im-
plements and “Notified commodities”.
The godowns of the cooperatives are
meant to facilitate development of
cooperative marketing of agricultural
produce and cooperative distribution
of production, requisites, and are
available only for members’ produce.

(¢) As the godowns of the three
organisations have different aimg to
serve, the question of more storage
space being constructed than required
at the same place does not arise.

(d) As the godowns of the three
organizations are intended to gerve
three different fields of activity, there
is no need for their integration in one
Department but care is taken to ensure
that there is no overlapping of activi-
ties in the same sphere.
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Mysore Sugar Company

*466. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Mysore Sugar Company at Mandya
hag contracteq with the ryots of the
area to take supply of four and a
half lakhs tons of sugarcane for crush-
ing during 1964-65;

(b) whether it has failed to take
supplies from the ryots so far;

(c) if so, the estimated loss to the
cane-growers; and

(d) the steps Government propose
to take to compensate the ryotis?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
quantity of cane contracted by the
Mysore Sugar Company, Mandya for
1964-65 season is 4.22 lakh tonnes.

(b) No, Sir. The factory is taking
cane for crushing, as usual.

(c) and (d). Do not arise.

Supply of Buffalo Milk by D.M.S.

[ Shri Bade:
487 J Shri Brij Raj Singh:
* Shri Gokaran Prasad:
Shri Lahri Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Buffalo
milk is not being supplied by the
Delhi Milk Scheme at present;

(b), whether only toned milk is
being supplied from all the milk
booths of the Delhi Milk Seheme;
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(e) if so, the reason therefor; and

(d) the time by which the present
difficulty is likely to be removed?

The Minister of Food and Agricul-
ture (Shri C. Subramanmiam): (a) and
(b). Yes, Sir.

_(¢) The quantity of buffalo milk
procured hag gone down considerably,
s0 that all of it has to be converted
intp toned milk, The reasons for the
reduction in supplies are:—

(i) Agitation among milk sup-
pliers because of procurement
through Cooperative Societies
at the Milk Collection and
Chilling Centre at Kithore,
uP,

(ii) Greatly increased price in the
Delhi market of products like
cream and ghee which makes
it more profitable for sup-
pliers to divert milk for their
manufacture.

(iii) Unhealthy competition by
private purchasers particul-
arly in regard to price and
quality of milk purchased.
Increased seasonal demand
due to ‘shradhas’, festivals,
etc.

(v) Effect of heavy rain and
floods on fodder crop, which
has affected the production of
milk.

(iv)

(d) All efforts are being made to
restore the norma] supplies. It is not
possible, however, to specify the ex-
act date,

Development of Ports

Shri P. R. Chakraverti:
468 Shri P. C. Borooah:

* Shri Indrajit Gupta:

+ Shri Mohammad Elias:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
World Bank has questioned the as-
sumption on which India has pro-
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grammed to develop a net-work of
major ports along her east and west
Coam: I 1'.'!

(b) how far the present rate of
growth and economic deveiopment
justify the increased investment in
expansion of port facilities;

(c) the names of the ports which.

are likely to be developed with the
World Bank’s finances; and

(d) whether the Calcutta Port
Authorities who are incharge of the
planning and execution of the Haldia
Project have been asked to scale down
their estimates and prepare a re-
vised plan?

The Minister of Transport (Shri
Raj Bahadur): (a) From time to time,
views have been exchanged with the
World Bank on various projects for
which foreign exchange assistance is
required by India. Major Port deve-
lopment has been one of the subjects
discussed. India has already a net-
work of major Ports on the two
coasts. New major Port projects at
present under execution relate to
Mangalore and Tuticorin. We are glso
developing the new satellite Port at
Haldia. For the Haldia project, size-
able foreign exchange is required and
therefore an application has been
made to the World Bank and is under
their consideration. The Bank hag al-
ways taken a specia] interest in the
Haldia Project but they want some
additional economic data to be
gathered. A Study Group has been
constituted to conduct the studies re-
quired by the Bank and collect the
requisite data. This team will com-
plete its work in about four months.
The Bank have promised a quick
decision ag soon ag the additional data
has been furnished to them. The
Bombay Port Project is already
covered by a loan from the Inter-
national Development Association, an
affiliate of the World Bank. The
foreign exchange requirements of Cal-
cutta and Madras Portg are also cover-
ed by loans from the World Bank.
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(b) Judiciously planned, ports sti-
‘mulate gevelopment. Additions to port
capacity are decided with reference to
the existing and anticipated traffic.
“The future capacity is a question of
judgment of likely traffic with margin
for unforeseens.

(¢) We have made a request to the
World Bank for a loan for the Haldia
Project. There is no other proposal
relating to major Ports pending with
the World Bank except g request to
the Bank to agree to the use of some
savings in the current Bank loan to
Madras Port for financing the pro-
poged installation of an iron ore
‘handling plant at Madras.

(d) Yes. A guggestion to this effect
was made to the Calcutta Port Com-
‘migpioners in June 1964

Dr. L. M. Singhvi:
Shri A. V. Raghavan:
ragp | Shrl P. C. Borooah:
"] Sbri Mohan Swarypp:
| Shri Onkar Lal Berwa:
| Shri Pottekkatt:
Will the Minister of Traosport be
-pleased to state:

(a) whether there js a perceptible
decline in the use of riyer transport in
our country; and

(b) i so, the gtepe being taken to

resuscitate and rehabilitate inland
water transport?
The Minister of Tranapert (Shm

Raj Bahadur): (a) Yes, Sir

(b) A technical organisation is
being set up in the Ministry of Trans-
port to deal exclusively with the
development of inland water trans-
port. Schemes estimated to cost
Rs. 7:57 crores have been included in
the Ministry’s Third Plan for the deve-
lopment of inland water transport in
the country. The organisation that is
being established wil] give necessary
guidance to State Governments to ex-
pedite the implementation of the cur-
rent Plan gchemes and also to for-
mulate and execute schemes during
the Fourth Plan period
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Calcutta Port Marine Services

Shri Indrajit Gupta:
Bhri Yashpal Singh:
*479.{ Shrj Krishnapal Singh:
| Shri Pottekkatt:
L Shri A. V. Raghayan:

Will the Minister of Fransport be
Pleased to state:

(a) whether there ig 2 plan to
merge various Port maring sgervices
under the Calcutta Port Commis-
sioners; '

(b) whether it is a fact that the
Assistant Harbour Masters have rep-
resented that the proposed reorgani-
sation will affect them adversely;
and

(c) if so, Government’s reaction in
the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) In place of the
existing two pilotage cadres of Assist-
ant Harbour Masters and Hooghly
Pilots in the Port of Calcutta a new
Service called the ‘Calcutta Pilot
Service’ has been constituted with
sffect from the 10th June, 1964.

(b) and (c). The Assistant Har-
bour Masters had made representa-
tions earlier against the new scheme
but they are mow satisfled with the
concessionsg since extended to them by
the Port Authorities and have ac-
cepted the scheme.
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(&) afz gi, ar afafy & fra fea
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Sugar Production

 Shri P. C, Borooah:
7\ Shri P, B. Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the achievement of the
Third Plan target of sugar produc-
tion is likely to be hampered by wvari-
ous hurdles mainly that of finance;

(b) if so, to what extent; and

(¢) the efforts being made to an-
sure that the lag is eliminated?

472,

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). Every effort is being made to
ensure that the Third Plan target of
sugar production js achieved.

Co-operative Societies of Delhi

[ Shri Harj Vishnu Kamath:

*473. { Shri Yashpal Singh:
Shri Buta Singh:

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given to
Starred Question No. 42 on the Bth
September, 1984 and state:

(a) the terms of reference of the
inquiry instituted into the constitu-
tion, working and financial condition
of the co-operative societies in the
Union Territory of Delhi; and

(b) the names and designations of
the mcmbers of the Committee of
Inquiry?

The Deputy Minister in the Minis-
try of Community Development and
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Co-operatiop (Shri B. S. Murthy):
(a) The enquiry is being conducted
by the Registrar of €o-operative So-
cieties, Delhi, under Section 43 of the
Bombay Co-operative Societie Act,
1925, as extended to Delhi, which pro-
vides the terms of reference. The
enquiry is to be made about the con-
stitution, working and flnancial con-
dition of the society.

(b) No committee of enquiry ‘-has
been appointed.

Committee on Jute Development

eg7¢ J Shri Indraji¢ Gupta:
*\_ Shri Yashpal Singh:

Will the Minigter of Food and
Agricultnre be pleased to state:

(a) whether a new Committee has
been set up for jute development;

(b) it so, its functiong and compo-
sition; and

(c) whether adeguate representa-
tion has been given to the jute
growers themselves?

The Minister of Food and Agsiqul-
ture (Shri C. Subramaniam): (a) Yes.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary, See No. LT-3272’.'64].

(c) There are two representatives
of Jute growers on the Central Com-
mittee for Jute Development.

Agricultura] Production

*475. Shri P, R. Chakravertl: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) the steps taken to make anp all
out effort to step up agricultural pro-
duction through Panchayati Raj Insti-
tutions; and

(b) how far the Panchayati Raj
institutions and co-operatives have
been brought together to meet the re-
quirements of increased agricultural
production?
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The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
The following important steps have
been specifically suggested to gear
the Panchyati Raj institutions to
programmes of increasing agricul-
tural production:

(i) They have been asked to for-
mulate detailed plans of ac-
tion for each <crop season
(Kharif and Rabi), indicat-
ing precise time-schedules
for various operational com-
ponents, particularly in
relation to organisation of
supplies and credit in colla-
boration with the co-operative
institutions; as also fullest
utilisation of irrigation
potential maximum use of
local manurial resources, or-
ganisation of plant protection
measures and widest coverage

of fertilisers and improved
seeds.
(ii) Fach of these institutions

should have a sub-committee
on Agricultural Production
for formulating appropriate
programmes with the assist-
ance of the technical officers
concerned, and periodically
reviewing the progress of
their implémentation,

(iii) The office-bearers of these
“institutions should be fully
involved in the follow-up of
the programmes and see that
the operational schedules are
being adhered to and the
supplies and services pro-
mised are being made avail-
able.

(iv) The assistance of progressive
farmerg should be secured in
guiding and helping their
fellow-farmers in achieving
the village targets.

e ST
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(b) The principal steps taken for
ensuring effective co-ordination bet-
ween the Panchayati Raj and Co-
operative institutions to meet the re-
quirements of increased agricultural
production are as follows:

(i) The Panchayati Raj institu-
tions should promote the
development of co-operative
institutions within their area.

(ii) The village  co-operative
should be represented on the
Agricultura] Production Com.
mittee of the Village Pan-
chayat which draws up
village agricultural produc-
tion plang so that production
programmes and their credit
requirements are appropriate-
ly tied up.

(iii) Production requisites, e.g.,
fertilisers, are indented by
the co-operative institutions
in consultation with and
based on the targets indicat-
ed by the Block Panchayat
Samitis.

Escape of Mr., Walcott

Shri Hari Vishnu Kamath:
Shrj Yashpal Singh:

Shri Buta Singh:

Shri Shiv Charan Mathur:

*476.

Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Starred Question No. 31 on the
8th September, 1964 regarding the
escape of Mr. Walcott and state when
the reports together with the findings
and decisions of Government there-
on will be laid on the Table?

The Minister of Civil Aviation
(Shri Kanungo): The report together
with a memorandum giving the deci-
sion of the Government of India
thereon was laid on the Table of the
Sabha on 28th instant.
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Unloading of Grains at Ports

Shri P. C, Borooah:

Shri P. R. Chakraverti:

Shrimati Savitri Nigam:
( Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether two U.S. experts re-
cently :visited New Delhi to advise
Government on speedier unloading
of grains at the ports;

(b) if so, the improvements in the
unloading arrangements suggesteq by
them and the action taken in pursu-
ance of those suggestions; and

*477.

(c) whether it is a fact that des-
pite increased imports of foodgrains
their prices have continued spiralling
higher and higher during the current
month, particularly in Delhi, and if go,
to what extent?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Yes, Sir.

(b) The team which consists of
4 U.S, experts is at present engaged
in studying conditions at various ports
and will submit its report after
completion of its tour.

(c) Yes, Sir. The All-India Index
Number of whole-sale prices of
cereals rose from 146.9 in the first
week of September, 1964 to 149 in
the second week of September, 1964.
Prices in Delhi have also risen. Of
late, in some areas prices have started
showing a downwards tremd also.

Industrial Estate in Orissa

1405. Shri Rama Chandra Mallick:
Will the Minister of Community Dcve-
lopment and Cooperation be pleased
to state:

(a) the number of industrial es-
tates in Orissa set up under the Pan-
chayat prize competition scheme till
31st July, 1964;

(b) whether any amount was given
by the Centre to the Government of
Orissa for the said Scheme during
the last three years; and

(c) if so, the details thereof?
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The Deputy Minister in the Ministry
of Community Development and
Cooperation (Shri B. §. Murthy): (a)
Starting of Rural Industria] Estates is
not a part of the Panchayat Prize
Competition Scheme in Orissa. How-
ever, 33 industrial estates have been
taken up in the prize winning pan-
chayats till July, 31, 1964, Panchayat
Industries under the scheme will
be located in these industrial estates.

(b) and (¢). No central assistance
is given to the Panchayat Prize Com-
petition Scheme as such, but the Gov-
ernment of India give loans to the
State Governments for the construc-
tion of Rural Industrial Estates on
hundred per cent basis, The loan
assistance given for the purpose to
the Government of Orissa in the last
three years is as follows:—

1961-62 Rs. 16-24 lakhs
1962-63 Rs. 369 lakhs
1963-64 Rs. 14'18 lakhs.

Consumer Cooperative Stores in
Orissa

1406. Shri Rama Chandra Mallick:
Will the Minister of Community
Development and Cooperation
pleased to state: .

(a) the names of the towns select-
ed for organising Consumer Co-

operative Stores under Central
Scheme in 1964-65;

(b) whether the Stores in towns
which came under the Central

Scheme in 1963-64 have started furmec-
tioning;

(¢c) the number of people bene-
fited by each store; and

(d) the number of such stores fune-
tioning in the State of Orissa at pre-
sent?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. §. Murthy): ta)
So far the following towns have been
selected for organising consumer <0-
operative wholesale stores under the
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eentrally sponsored schéme in 1964-
65—

Machalipatas

Dibfugarh

Silchar

Dinspur

Barauni

Srinagar and Jammu,

(b) All the wholesale stores ex-

cepting one in West Bengal have
started functioning.

(c) As consumers' cooperative stores
cater to the needs of members as
well ag non-members information re-
lating to the actual number of per-
sons benefited by each store is not
available.

(d) 4 wholesale stores and 40 pri-
mary gstores/branches are functioning
in Orissa at present.

Fruit Products Order, 1955

1407. Shri Sham Lal Saraf: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
of the breaches of the provisions of
the Fruit Products Order, 1955 pro-
mulgdted under the Essential Com-
modities Act, 1955 to govern the Fruit
and Processing Industries in India
by a number of unorganised food pro-
ducts manufacturing concerns in the
country, particularly in observing
fully the hygienic conditions; and

(b) if so, the measures which Gov-
ernment propose to take to ensure
strict observance of the provisions of
the above Order?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes.

(b) The following measures have
been taken to stop un-authorised
manufactures of fruit products:

(i) Inspection of markets in
cities and towns have been in-
tensified to find out unauthorised
production of fruit and vegetable
products.
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(ii) Such manufacturers are
advised to obtain licence under
F.P.O, Technical guidance is given
to them for setting up proper
fruit preservation factories con-
forming to the hygienic and sanit-
ary requirements that have been
laid down in Fruit Products
Order, and to manufacture pro-
ducts gecording to the specifica-
tions laid down in that Order.

(iii) The unauthorised products
mamufactured in unhygienic places
and found not conforming to the
standards that have been laid
down in the Fruit Products Order
are seized, detained and destroy-
ed by the Inspectorate Staff under
Fruit Products Organisation.

(iv) The unauthorised manu-
facturers are prosecuted if they
continue to contravene provisions
of Fruit Products Order, 1955,

Uniformity in Prices of Sugar and
Wheat

1408. Shri Achal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that sugar
is being sold at Rs. 1-50 per kilo in
one State of India whereas in another
adjoining State it is being sold at
Rs. 3 per kilo and likewise wheat is
being sold at Rs. 18, 30 and 45 per
maund in different States;

(b) if so, the reasoms therefor; and

(c) whether efforts are being made
to bring uniformity in prices in all
the States?

The Deputy Minister in the Ministry
of Food amd Agriculture (Shri D. R.
Chavan): (a) to (c). The prices of
sugar have been ranging from Rs, 1.22
to Ra. 1.41 per kilogram during the
month of August, 1984, in important
markets of various States in the
Country. The difference is not un-
duly high, As regards the prices of
wheat which are ranging in various
States, attention is invited to the Re-
view of the Food situation circulated
separately.
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SBanta Crux Airpoit
f Shri Ram Harkh Yadav:

Shri MurM Manohar:
Shri Baswant:

V-_Yill_ the Minister of Civil Aviation
be pléased to state:

(a) whether it i8 @ fact that a con-
crete plan has been prepared for the
éxpdnsion of the Santa Cruz Airport
to provide more space for passenger
facilities;

(b) if so, the nature and details of
the e&xpansion scheme; and

(c) the estimated cost therof?

1409,

The Minister of Civil Aviation (Shri
Kanungo): (a) to (¢) In order to pro-
was given by the Centre to the Gov-
facilities, additions and alterations to
the International Wing of the termi-
nal building at the Santa Cruz airport
costing Rs. 1255 lakhs are being
carried out to provide inter alia the
following:

(1) Expansion of arrival hall;

(2) Expansion of customs hall;

(3) Extension of baggage  eclaim
area;

(4) Extension of wisitors and
passengers hall;

(5) Extension of transit area;

(6) Additional toilets;

(7) Pantry for the transit din-
ing hall;

(8) Construction of press room;

(9) A new wide staircase to give

independent access to the
transit hall on the first floor;

(10) Air conditioning.

Wheat from Australia

[ Shri Ram Harkh Yadav:
1410. ) Shri Baswant:
1 Shri P. C. Borooah:
[ Shri P. R. Chakravertl

Will the Minister of Food and Agri-
tulttite be pleased to state:

(a) +‘whether Government have
finalised a sale contract for the pur-
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chase of 75 thousand tons of wheat
from Austrilia;

(b) if so, the terms of the contract;
and

(c) wheil the wheat would be made
availablé to India?

The Deputy Minister in the Mimis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) Yes, Sir.

(b) The purchase is on deferr:d
payment basis, shipment being com-
pleted in September/October. It is
not desirable to disclose the price.

(e) As a result of the recent diver-
sion of 3 wheat ships bound for the
UK. 36000 tons have already been
received. The balance is expected in-
October|November 1964.

o w fas
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Social Defence (Care) Scheme

1412. Shri Rami Chdndra Mallick:
Wil] the Minister of Social Security
be pleased to state:

(a) whther any financial assistance
was given by the Centre to the Gov-
ernment of Orissa for the implenen-
tation of Social Defence (Care)
Schemes in the State during 1363-6%;
and

(b) the amount given or proposed
to be given for the same purpose

during 1964-657
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The Deputy Minister in the Min-
istry of Law (Shri Jaganatha Rao):

{a) Yes, Sir.

. (b) No Grant has been sanctivned
to the State Government so far for
1964-65. It will be done when a pro-
posal from the State Government is
received.

Hearing of Applications for re-count
of Votes

1413. Shri Sidheshwar Prasad: Will

the Minister of Law be pleascd o
state;

(a) the total number of cases in
which the Election Commissioner
was himself present at the time of the
hearing of applications for the re-
<ount of votes;

(b) the dates, names of the candi-
dates and constituencies; and

(c) whether it is in

conformity
with the election rules?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Raov); (a)
and (b). The Chief Election Com-
missioner was not present on any
occasion at the time of hearing of an
application for the re-count of votes.
Howewer, on receipt of a request from
Shri' N. Dandekar, a candidate at the
election from the Gonda Parliamen-
tary Constituency at the General
Elections of 1962, that the order of
re-count passed by the Returning
‘Officer be set aside, and also on re-

ceipt of a similar application fiora
‘Shrimati Subhadra Joshi for setiing
aside the order passed by the same

Returning Officer in respect cf ihe
counting in Balrampur Parliamentary
constituency, the Chief Ele:tion Com-
missioner went to Gonda on the 5th
‘March, 1962 and heard the parties.

(¢) This is in conformity with ghe
power of superintendence, directlgn
and control of all elections vested _in
the Commission by the Canstitution.
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Milk Chilling Plant at Kithore

1414. Shri Ram Harkp Yadav: Will
the Minister of Food and Agriculture
be pleased to state: :

(a) whether the Milk Chilling Plant
at Kithore (Meerut District) is ready
for Commissioning;

(b) if so, the capacity of the plant;
and

(c) the estimated expenditure in
setting up the plant?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Kham): (a) It was com-
missioned on 4-9-1964,

(b) It is rated to deliver
litres of milk per hour.

2,000

(c), Rs. 278 lakhs approximately.

National Highway 31

..1415. Shri C. K, Bhattacharyya: Will
the Minister of Transport be pleased
to state:

(a) the steps taken to provide a
diversion to National Highway No. 31
near Kishanganj town for West Ben-
gal as recommended by the Joint
Select Committee at the time of con-
sidering the Bihar and West Bengal
(Transfer of Territories) Bill, 1856;
and

(b) whether land has been acquired
for this purpose or the acquisition
proceedings started in this behalf?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The Joint Select Committee re-
comrmended that the proposed boun-
dary between Bihar and West Bengal
should follow the estern limits of the
municipal boundary of Kishanganj
town and that the National Highway
passing through the Kishanganj town
should be suitably realigned so that
the eastern portion of this Highway
may run along-side of the municipal
boundary. But the Joint Select
Committee did not incorporate the
latter port of their recommendation
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in the provisiong of the Bihar and
West Bengal (Transfer of Territories)
Bill or the Act. However, the neces-
gity of the construction of a bye-pass
round Kishanganj town is under exa-
‘mination.

(b) Proceedings to acquire land for
the bye-pass will be started if the
necessity for the bye-pass is accep-
ted,

Fire in Lighthouse at Porbandar

1418, f Bhri Ram Harkh Ya.‘d.l\r:
| Shri Murll Manohar:

Will the Minister of Transport be
Pleased to state:

(a) whether it is a fact that fire
broke out in the Light House at Por-
bandar on the 6th September, 1964;

(b) if so, the details of the inci-
dent and its causes; and

(e) loss, if any, caused by fire?

The Minister of 'Transpor{ (Shri

Eaj Bahadar): (a) Yes, Sir.

(b) The fire was caused by a short
.circuit and the transformer was
-damaged.

(c) Rs. 220 (approx.),

Bridges on Calcutta-Bombay
National Highway

1417, Shri V. B, Deo: Will the Min-
ister of Trar 3 t be pleased to state:

(a) whether it is a fact that in the
absence of any road bridge over the
rivers Sankh and Bala on the Jash-
pur-Gumla portion of the Calcutta-
Bombay National Highway, considera-
ble delay is caused in the clearance
«of traffic;

(b) whether Goverrment have
under consideration any scheme for
‘the construction of road-bridges over
these twg rivers; and

(c) if so, whether this project weould
be taken up during the current glﬁn
-qr in the next plan?

The Minister of Transport (8hri
Raj Bahadur): (a) to (c). The Ja_sh-
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pur Nagar-Gumla road does not forms
part of any National Highway. It
is a State road ang therefore its im-
provement is essentially the responsi-
bility of the State Government con-
cerned.

However, under the Central Aid
Programme for the development of
State roads of inter-State or economie
importance approved in May 1064,
the Government of India offered to
the Government of Madhya Prarlesh
e grant-in-aid of Rs. 13-34 lakhs to
meet two-third of the estimated cast
(Rs. 20 lakhs) of improvements to
the Jashpur Nagar-Gumla road in
Madhya Pradesh, including the cons-
truction of bridges across the Sankh
and Bala rivers.

The work relating to the improve-
ment of the road portion was sanc-
tioned in March, 1955. During the
course of execution of the work, the
State Government came to know that
the Government of Bihar had a pro-
posal for the construction of Sankh
(Upper) Hydel Project which would
submerge a considerable portion of
the Jashpur Nagar-Gumla road. The
State Governments of Bihar and
Madhya Pradesh have selected a new
site for the proposed bridge over the
Sankh river., The estimated cost of
the bridge over the river Sankh at
the new site and of the connecting
road links is now more than twice the
amount of the original estimated cost
of improvement of the road along the
existing alignment and the question
of distribufion of the grant-in-aid
originally allotted for the project is
under correspondence with the State
Governments.

Tourist Development Corporation
in Keraly
f Shri A, V. Raghavan:
1418. 3 Shri Pottekkatt:
Will the Minister of Transport be
pleased to state:
(a) the progress made in the mat-

ter of establishing a tourist develop-
ment corporation in Kerala; end
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(b), the reasons for the delay in
setting up the corporation?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The matter
primarily concerns the Government of
Kerala who have been requested to
send the necessary details. The in-
formation, on receipt from the State
Government will be laid on the table
of the Sabha.

Roads in Keraly

1319 J Shri A, V. Raghavan.
* 7\ Shri Pott:kkatt:

Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to reclassify the roads in Keraia;

(b) whether it is a fact that many
roads are dangeroug for want of pro-
per maintenance; and

(c) if so, whether Government pro-
pose to increase the allotment of
func road maintenance?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). The requisite
information is being collected from
the State Government and will bhe
laid on the Table of the Sabha in due
eourse.

National Highway in Kerala

| 1420 J Shri A, V. Raghavan:
\ '\ Shri Pottekkatt:

Will the Minister of Transport be
Meased to state:

(a) whether Government are aware
of the nature of the road from ArooT
bridge to Erankulam on the Nationai
Highway in Kerala;

(b) if so, whether there is any
proposal to construct a new road by
reclaiming rand along the coast from
Arcor bridge to the site where a new
bridge is proposed 'to be constructed
st Ernakulam; and
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(c) what other steps are propnsed
to be taken to cope up with the ex-
panding activities of Cochin area”

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) There is a proposal to cons-
truct a new road from Aroor bridge
towards Ernakulam to act as a bye-
pass for the congested area through
Mattancherry town near Cochin, The
new i.ad will at present join the
existing bridge between Wellingdon
Island and Cochin. It will also serve
as an approach to the new bridges
proposed for the existing two bridges
on Wellingdon Island. The details
for fixing the alignment are under
consideration.

(c), The proposal for the construe-
tion of a bye-pass around the town
of Ernakulam, and also for widnening
the carriage way of National High-
way 47 to double lane in the fourth
five year plan period is under consi-
deration.

Road mileage in Kerala

S Shri A. V. Raghavan:

1421. 3 shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that there
are considerable regional disparities
between Malabar and Travancore-
Cochin in the matter of road mile-
age; and

(b) it so, the steps taken to balance
the uneven distribution of the total
mileage among different districts and
regions in the State of Kerala?

The Minister of Transport (Shri
Rag Bahadur): (a) and (b). The re-
quisite information ig being collected
from the State Government ang will
be laid on the Table of the Sabha im
due course,
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Tank Boats in Kerala
1472, J Shri Pottekkatt:

7 Bhri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to amengd the licensing rules to pro-
vide licensing of tank boats with
wooden hulls to carry petroleum pro-
ducts through the inland waterways
of the State of Kerala;

(b) whether under the rules in
force in Kerala non-hazardous peuw-
leum products are also prohibited in
such boats; and

(c) the steps taken to utilise the
inland waterways of Kerala to carry
petroleum products?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). The information is being
collected and will be laid on the
Table of the Sabha as soon as it be-
comes available.

Agricultural Credit

1423. Shri Manabendra Shah: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether Government have
drawn up a scheme of routing agri-
cultural credit through commercial
banks;

(b) if so, when the scheme is likely
to be implemented; and

(c) whether it is a fact that the
Mysgore Government have already put
this echeme into operation?

The Depuiy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8, Murthy):
(a) No such scheme has been drawn

up as yet,
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(b) and (c). Do not arise; however
a scheduled bank in Mysore has set
up on its own initiative, an agricul-
tural development section to assist
farmers in the district of South
Canara.

Organisation for spraying of
Insecticides

[ Shri Ram Harkh Yadav:
1424.1 Shri Murli Manohar:
Shri Brij Raj Singh Kotah:
lsm P. C. Deo Bhanj:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment are creating an organisa-
tion for spraying of insecticides on
the standing crops in the country;

(b) if so, the details of the pro-
gramme; and

(¢) the States and territories affect-
ed by the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Bhahnawaz EKhan): (a) to (c¢). Insec-
ticides can be sprayed from the
ground, and from the air. The Gov-
ernment of India are considering ex-
pansion of the aerial spraying faci-
lities against crop pests and diseases
in the country. The services of a
U.S. Expert have been obtained to
advise the Government in the matter.
Details will be worked out keeping
in view his recommendations.

Cooperative Credit Supply

1425. Shrimati Ramdulari Sinba:
Will the Minister of Cemmunity
Development and Co-operation be
pleased to state the percentage of
co-operative credit supply at the All
India and Bihar State leve] according
to Rural Credit Survey Report and
to what extent there has been &an
uptodate increase in their perdent-
age?

The Deputy Minister in the Minis-
try of Communify Development amd
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Co-operation (Shri B. 8. Murthy): The
percentage of credit disbursed by
primary agricultural credit societies
to the total borrowings of all rural
families is roughly as follows:

All  Bihar
India
(a) Aomrdmg to Rural
it Survey Report
(1951-52) . 3% 1%
(0) According to Rural
Debt and Investment
Survey (1961-62)
(Provisional estimates) 17% 3°9%

Staff of Cooperative Department
1426. Shrimati Ramdularl Sinha:

Will the Minister of Commaunity
Development ang Co-operation be
pleaseq to state the State-wise figures
of expenditure incurred on the main-
tenance of staff of Co-operative De-
partment out of Plan provisions of
First and Second Five Year Plans
and from annual budgets?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murlhy):
The information is being collected
and wiil be laid on the Table cf the
Sabha when ready.

Dum Dum Airport Building

( Dr. Ranen Sen:
1m.4 Shri Dinen Bhattacharya:
LShﬂ Vishram Prasad:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether any plan has been
prepared for the extension and im-
provement of the building' of Dum
Dum airport;

(b) i¥ so, when the work is likely
‘to start; and
. (¢) the total capital outlay involv-
»d? s
The Minister of Civil Aviation

.{Bhr} KEanunge); (a) ta (c). It is not
‘gsoposed to extend or improve the
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existing building at Dum Dum air-
port. Two new buildings are being
constructed at an estimated cost of
Rs. 14 crores, one for handling inter-
national traffic and the other for air
traffic control facilities.

Burning of a training Aircraft

Shri A. K, Gopalan:
Shri Nambliar:
1428. ! Shri Imbichibava:
Shri Vishwa Nath Pandey:
1 Shri N. B. Laskar:

Will the Minister of Civil Aviatiom
be pleased to state:

(a) whether a two-seater training
aircraft was burnt at Patiala in the
first week of June, 1964;

(b) if so, whether any enquiry has
been held; ang

(¢) the details of the enquiry?

The Minister of Civil Aviation (Shri
Kanungo): (a) to (b). Yes, Sir.

(¢c) The report of the Investigating
Officer is under examination.

Institute for the Bling

[ Shri Rameshwar Tantla:
1429 J Shri Dhaon:
'Y Shri Bishanchander Seth:
Shri B. P. Yadava:

Will the Minister of Social Sccarity
be pleased to state:

(a) whether Government have re-
ceived the report of the Encuiry Come-
mittee appointed to pr: e into the
affairs of the Institution for the Blind,
Panchkuin Road, New Delhi;

"(b) it so, their main recommenda-
tions; and

(¢) the action Government are tak-
ing to implement them?

The Deputy Minister in the Depart-
ment of Social Hecarity (Shrimsfl
ch.mlruathnr) (a) Yes, Sir.
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(b) The main recommendations of
the Committee are:

(1) The institution should be taken
over by the Delhi Administrationf
Centra] Government and it should be
ghifted to a cleaner and healthier lo-
cality,

(2) Till the above suggestion is im-
plemented:

(i) the managing Committee
should undertake repairs to
the building for the safety of
the inmatecs, bath rooms and
latrines should be covered,
drainage system should be
thoroughly overhauled and
connected with the Municipal
Sewage System;

(ii) the standard of education
should be improved by enga-
ging suitable qualified and
experienved teachers, pay
scales of teachers should be
revised and their gervice con-
ditions improved; uptodate
books and appliances should
be used; set syllabus should
be followed;

(iii) Light engineering trades

should be introduced;

(iv) the practice of sending child-
ren for making collections
should be gstopped forthwith;

(v) a  whole-time accountant
should be appointed to main-
tain accounts and whole-time
executive to manage the
affairs of the Institute; and

(iv) hoste] facilities gshould be im-
proved and nutritious foud,
and suitable bedding and
clothing provided to the in-
mates.

.. (¢) Recommendationg at (1) above
have been brought to the nolice of the

" Delhi Administration who are consi-
dering them.
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About the recommendationg at (2"
above, the Managing Committee of the
Institution has been informed and
also assured of Government assistance
for effecting improvements. Their
proposals are now awaited .

Delhi-Hardwar Bus route

[ Shri Surendra Pal Singh:
Shri Kolla Venkaiah:
Shri Nambiar:

( Shri Imbichibava:

1430.

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Government of Utlar Pradesh have
lodged a protest with the Central Gov-
ernment against the issuing of per-
mits by the Declhi Administration to
private operators of Delhi region to
ply their buses on the nationalised
Delhi-Hardwar route in contravention
of the existing rules; and

(b) if so, Governmeni's reaction to
U.P's, representalion in this regard?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No.

(b) Does not arise.

LARI. Estate, New Delhi

1431, Shri Vishram Prasad: Will the
Minister of Food and Agriculturs be
pleased to state:

(a) whether roads and streets of
Indian Agricultura] Research Institutg
Estate, New Delhi fall within the
jurisdiction of CP.W.D.;

(b) if so, the number of streets and
laneg that are lying unrepaired for
several years; and

(c) the reasong therefor?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawasx Ehan): (a) Yes, since July,
1962 prior to which period, they fell
within jurisdiction of the Delhj Cor-
poration,

(b) At present the road from the
Botany Division to the Dairy Farm is
lying wunrepaired. The remaining
streets and lanes have been repaired.

(c¢) The road mentioned at (b) above
has heavy traffic andg the existing
specifications were considered inade-
quate by the C.P.W.D, After experi-
ments, the specifications have been
finalised and the work will be taken
in hand shortly.

Shuttle Steamers Service

1432. Shri P. Venkatasubbaiah:
Will the Minister of Transport be
pleased tg gtate:

(a) whether (Government propose to
start a shuttle steamer service between
Rangoon and Madras and Vizag to re-
patriate Indians from Burma;

(b) if so, the names of the shipping
Companies; which have agreed to un-
dertake this work;

( ) when it will start; and

(d) the facilities that will be provid-
ed to the passengers?

The Minister of Tramsport (Shri Baj
Bahadur): (a) to (d). At the instance
of the Government the Mogul Line
Ltd. started shuttle services between
Ranpgoon-Madrag and Rangoon-
Visakhapatnam for the repatriation of
Indian nationals from Burma in July
1964. The passengers are provided
with all normal facilities that are ex-
tendeq to passengers of the ships of
the Mogul Line Ltd. Apart from this,
concessions in the fare are given to
eertain categorieg of dek passengers

Bridge on Gandak at Gathemi Ghat
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

|| 8hri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment are congidering to construct a

1433
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bridge over Chhoti Gandak at Gathenad
Ghat, Bihar, which will connect the
States of Bihar ang Uttar Pradesh;
and 0ok

(b) if s0, when and the total amount
to be spent? i

The Minister of Transport (Shri
Raj Bahadur): It is presumed that
the question pertains to Chhoti
Gandak Bridge near Guthni Bazar.
In that case the position is as follows:

(a) and (b). Yes. In July 1964, the
Government of India approved the
construction of the bridge at an estl
mated cost of Rs. 18,43,700, and alse
sanctioned a grant equal to one third
of the cost from the Central Road
Fund (Ordinary) Reserve. The
balance of the cost of the bridge is to
be shared equally by the Governments
of Uttar Pradesh and Bihar. ‘The
Notice Inviting Tenders for the work
is likely to be issued by the Bihar
Public Works Department very short
ly. After the tenders are finalised, the
work will be taken up for execution

Cape Comorin-Bombay Natiomal
Highway

Shri Yashpal Singh:
1434, Shri Vishwanath Pandey:
| Shrimati Savitri Nigam:

Will the Minister of Transport b2
pleased to state:

(a) whether it ig a fact that due te
sea erosion in May, 1964 some part of
th~ Cape Comorin-Bombay National
Highway had breached; and

(b) if so, what steps Governmest

pré'pose to take to prevent the sea-
erosion?
The Minister of Tramsport (Shri

Raj Bahadur): (a) No. Due to wses
action in May 1964 submersion of
the National Highway 47 (Quilom-
Allepy Section) occurred periodically
at Purakhad (miles 41 and 42) but the
road, did not actually breach.

(b) The construction of a Sea Wall
for protecting the affected coast lime
is in progress. .
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Fire Accldent at Palam Alrport

Shri Surendra Pal Singh:
Shri D, C. Sharma:
") Shri Hari Vishnu EKamath:
| Shri Yashpal Singh:

1435

Will the Minister of Civll Aviation
be pleased to state:

(a) whether it is a fact that an
underground fuel storage tank near the
.apron at Palam Airport caught fire
.and exploded on the 28th May, 1964,
and

(b) if so, what was the cause of
the accident and the extent of dam-
age caused?

The Minister of Civil Aviation (Shri
Kanungo): (a) The Pump House con-
nected with the Burmah Shell under-
ground fuel storage tank near the
apron at Palam Airport caught fire on
the 28th May, 1864. There was no
explosion of the underground fuel
‘storage tank.

(b) The report on the fire incident
‘was received by the Government of
India only on 26th September, 1964
-and is under examination.

Training in Cooperative Management

1436. Shri Surendra Pal Singh: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) wheth~r Government g re con-
sidering a proposal to set up a
National Tn titule for training in co-
operative management; and

(b) if so, the details of this scheme?

The Deputy Minister in the Ministry
of Community Development amd Co-
operation (Shri B. 8. Murthy): (a)
Yes, Sir.

(b) Detaily are being worked out.

Gur Prices

1437. Shri D. C, Sharma: Will the
‘Winister of Food angd Agriculture be
pleaseq to state:

(a) whether the National Feder-
ation of Co-operative -Sugar Factories
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has urged the setting up of centrai
authority to regulate the prices of
gur; and

(b) if so, the action taken or pro-
posed lo be taken in this regard?

The Deputy Minister im the Ministry
of Food and Agriculture (Shri D. K.
Chavan): (a) No, Sir,

(b) Does not arise.

Shortage of Rice and Wheat in
Maharashtra

1438. Shri 5. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there was serious short-
age of rice and wheat in Maharashtra
in June, 1964;

(b) if so, the quantity of rice ewd
wheat supplied by the Centre; and

(c) whether this quantity was ade-
quate to meet the requirement of the
State?

The Deputy Minister in the Ministry
of Food amd * ~riculture (Shri D. R
Chavan): (a) The supply position of
rice and wheat in Maharashtra was
difficult in the month of June, 1964.

(b) Following quantities of rice and
wheat were supplied to Maharashira
State during June, 1964 from Central
stocks:—

(Quantity in '000 Tonnes)

Rice. 42
Wheat. 1008
Total. 1248

(¢) Foodgrains requirement cannot
be calculated precisely. Supplies te
any State for any particular period is
arranged in consultation with the
State Government keeping in view the
overall availability of foodgrains with
the Centre and the requirements of
other States.
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Computer Project

[ Shri Rameshwar Tantia:
1439 Shri Bishanchander Seth:
' Shri B, P. Yadava:
Shri Dhaon:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether it is a fact that some
Food and Agriculture Organisation
Experts visited India in May last
and conveyed the offer of the F.AO.
to supply data processing equipment;
and

(b) if so, how this offer is proposed
to be utilised?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah
Nawaz Khan): (a) and (b). As a
follow up to the visit of two Ru:sian
experts in September, 1963, we were
informed by a scnior officer of the
FAO, who visited Indiaz in May, 1964,
that it may be possible for India to
get data processing equipment of
Soviet manufacture costing about one
million dollars under the Expanded
Technical Assistance Programme, if an
approach in this regard is made to the
UN Technical A:sistance Board. An
outline scheme was accordingly sent
to the UN Technical Assistance Board,
who have since approved the same.
Under this scheme it is proposed to
set up four computing centres in
Maharashtra, UP., Mysore and New
Delhi. The details of the project are
being worked out in consultation with
the State Government concerned.
This project will assist in more ex-
peditious compilation of statistical
material.

Sheep Breeding Scheme

( Shri Rameshwar Tantla:
1440. 7 Shri B. P. Yadava:
isnu Dhaon:

Will the Minister of Food and Agrl-
enlture be pleased to state:

(a) whether it is a fact that t!?e
proposed sheep-breeding scheme in
Kodaikanal has been abondoned;
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(b) whether Government propose
to open a major station in Jaipur and
a Sub-station in Mysore;

(c) the total expenditure involved
in this scheme; and

(d) whether this scheme
financed by the U.N. Special
also?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) The main Sheep and Wool Re-
search Institute is being established
at Malpura in Rajasthan. Of the two
sub-stations attached to it, one is
being set up at Bhuntar in the Kulu
valley (Punjab) and the other is
proposed to be established at Kodai-
kanal in Madras State.

(r) Rs. 326.00 lakhs.

(d) Yes, to the extent of $777,500,
mainly in the shape of foreign
experts, equipment, etc.

will be-
Fund

Memorandum from Food Grain
Traders

( Shri Rameshwar Tanfia:
1441 ) Shri Bishanchander Seth:
“Y Shri B. P. Yadava:
Shri Dhaon:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether it is a fact that a dele-
gation of Federation of All India
Grain Trade Chambers have sub-
mitted a memorandum to him;

(b) what are the main suggestions
and difficulties put forward by them
in the memorandum; and

(c) how far Government have-
agrced or disagreed to their sugges-
tions?

The Deputy Minister in the Minis—
try of Food and Agriculture (Shrk
D, R. Chavan): (a) Yes, Sir.

(b) and (c). A statement is laid om
the Table of the House [Placed i
Library, See No. LT-3274/64].
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Admission in LARL
1442, Shri Vishram Prasad: Will

the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that while
admitting students for Ph.D. degree
in the faculty of Agricultural Econo-
mics, Indian Agricultural Research
Institute, a second division arts gra-
duate has been preferred over a first
class M.Se. in Agricultural Economics;
and

(b) if so, the action Government
propose to prevent such discrepancies
in future?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Admission to
post-graduate courses of the Indian
Agricultural Research Institute is
made on the basis of the academic
record of the candidates from Matri-
culation onwards as well as their
performance at the interview helg by
the Post-Graduate Council of the
Institute. Candidates called for inter-
view are not necessarily only those
with 1st Class in their last University
examination but also those with good
2nd Division in that examination and
with superior previous academic
record, The overall merit order of
the candidates is worked out on the
basis of the weightage given to their
academic record plus the credit earn-
ed by them for their performance at
the interview.

The candidate referred to in the
Question was not selected because
his performance at the interview was
very unsatisfactory.

(b) The question does not arise
because there was no discrepency in
admission in the case referred to
above.
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‘Wheat Smugglers Gang

Shrimati Savitrl Nigam:
1444, Shri M. L. Dwivedi:
| Shr S. C. Samanta:

Will the Minister of Food and Agri-
«culture be pleased to state:

smugglers
Delhi in

(a) whether a wheat
gang has been traced in
June; and

(b) if so, the number of
«convicted so far?

people

The Deputy Minister in the Minis-
try of Feod and Agriculture (Shrl
D. R. Chavan): (a) Yes, Sir.

(b) Three truck drivers and the
‘leader of the gang were arrested. The
case against this gang is still under
investigation,

Rural Reconstruction

Shri Bishanchander Seth:
Shri Rameshwar Tantla:
) Shrj B. P, Yadava:
1448, ¥ Shri Dhaon:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
-culture be pleased to refer to the
reply glven to Starred Question No.
1111 on the 21st April, 1064 and state:

(a) whether the report of the Afro-
‘Asian Conference on rural recons-
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truction held at Kuala Lumpur im
February, 1964 has since been receiw
ed and examined;

(b) if so, what are its main points;
and

(c) what steps are being taken te
implement those recommendations
which have been accepted by Govern-
ment?

The Deputy Minister in the Minks-
try of Food and Agriculture (Shul
Shahnawaz Khan): (a) to (c). The
Report of the Afro-Asian Conference
on Rural Reconstruction has beea
received just recently (September
18, 1964), It is under examination.
Information will be laid on the table
of the Sabha on completion of the
examination.

Inspectorates for Social Services
Shri Bishanchander Seth:
1448 Shri Rameshwar Tantia:
7 Shri B. P. Yadava:
| Shri Dhaon:

Will the Minister of Social Securily
be pleased to state:

(a) whether Government, propose te
set up five regional inspectorates:

(b) if so, the reasons for setting wp
the same; and

(c) the other measures being takem
to improve the standard of social wel-
fare services in the country?

The Deputy Minister in the Minls-
try of Law (Shrl Jaganatha Rao): (ad
No, Sir.

(b) Does not arise.

(c) To improve the stand~rd of
social welfare services in the couatry,
training and orientation courses, semi-
nars and training camps are organised
for the benefit of the personnel work-
Ing in the fleld.
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Distribution of Gur and Dry Frait

1447. Dr. L. M. Singhvi: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether Government are aware
that in certain States, Co-operatives
have been given the monopoly for dis-
tributing gur and dry fruit, and shat
gur in particular has been sold at very
high rates;

(b) if so, the details thereof;

(¢) whether Government have re-
«<eived any complaints that the gur
sold by certain Co-operative Societieg
in Rajasthan was of a very poor
quality and fit only for the consump-
tion of cattle; and

(d) if so, what, has been done 10
investigate the matter and to fix the
responsibility?

The Deputy Minister in the Minis-
try of Community Development and
‘Co-operation (Shri B. S. Murthy): (a)
and (b). Government are not aware
of any absolute monopoly given to
the co-operatives in any state for dis-
tribution of gur and dry fruits. Only
in Rajasthan the State Marketing
‘Society was given a monopoly for the
procurement of gur from U.P. and its
distribution. The co-operatives were
also appointed as sole distributors of
dry fruits imported by the National
Agricultural Co-operative Marketing
Federation.

(c) and (d). Complaints were receiv-
ed by the Government of Rajasthan
about the sale of inferior quality of
gur at high prices by the State marke-
ting society. The matter wag investi-
gated and the inquiry report is under
the congideration of the state govern-
ment.

Earthquake Belt around Delhi

1448, J Bhrl Surendra Pal Singh:
\ Shri Vishram Prasad:

Will the Minister of Civil Aviatiem

be pleased to state:
(a) whether it 1s a fact that there
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is an earthquake belt around Delhi,
and

(b) if so, whether any attempt has
been made or is being made now to
determine the extent of the earth-
quake belt and its potential danger to
the Capital?

The Minister of Civil Aviation (Shri
Kanungo); (a) Delhi State and its
neighbouring areas lie in a minor seis-
mic belt associated with a “fault” im
the crust of the earth in which earth-
quakeg of slight to moderate intensity
have originated in the past.

(b) Attempts have been made, and
are being made, by Geological Survey
of India, to determine the extent of
the “fault” and the seismic belt around
Delhi. During the last 150 years, no
major earthquake has originated im
the belt, but epicentres of earthquakes
of slight to moderate intensity have
been located.

Development of Hill Areas

( Shri Hem Raj
1449, / Shri Surendra Pal Singh:
t Shri Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Hill Development Adwvisory
Committee has set up a working group
to prepare a Master Plan for the in-
tegrated development of the hill areas:
and

(b) if so, what particular aspects of
the problems of development of this
region will receive the attention of
the working group and when this
group is likely to submit its recom-
mendation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawax Khan): (a) Yes

(b) The problems of the hill areas
will be examined by the Working
Group in an integrated manner and
the recommendations to be made by
them will particularly cover problems
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of communications, roads, cropping
pattern, horticulture, forestry, fishe-
ries, animal husbandry, soil and water
ﬂOnservatmn, development of agricul-
tural implements, promotion of proper
marketing facilities and such other re-
lated aspects. Since a considerable
amount of survey and collection of
basic data is inwvolved the submission
of the report by the Working Group
will take some time.

Hand-made Paper Industry at
Varanasi

(" Shri Yashpal Singh:
{ Shri Vishwa Nath Pandey:
LShrlmatl Savitri Nigam:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that the
All-India Crime Prevention Society is
considering to establish with the as-
sistance of funds given to it by the All
India Khadi and Village Industries
Commission, a hand-made paper
industry at Varanasi and a cottage
match factory at Lucknow for provid-
ing employment to discharged prison-
ers;

1450.

(b) if so, the amount of financial
assistance given by the Commission 1o
each of these two units; and

(¢) when these units will go
production?

into

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes; Sir,

(b) Hand-made paper

unit Rs. 75,000/~
Match unit Rs. 19,500/~

(c) It is expected that the Thand-
made paper unit will go into produc-
tion by December, 1964. The match
anit, is expected to start production as
soon as the requisite licences have
been obtained.

Allocation for Agriculture

( Shri P. C. Borooah:
e | S T ks
| Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
eulture be pleased to state:
(a) the names of the States which
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have failed to utilise the agricultural
plan allocations upto the end of the

third year of the Third Five Year
Plan;

(b) the extent to which the ulilisa-
tion has fallen short of allocations; ang

(c) the extent to which the produc-
tion targets remain stil] to be achiev-
ed?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Ehan): (a) and (b). A statement show-
ing the shortfall in the utilisation of
agricultural plan allocations for the
years 1961-62 and 1962-63 is laid on
the Table of the House. [Placed in
Library. See No. LT-3275/64]. The
information for the year 1963-64 has
not yet become available.

(c) As against the targetted Tndex
number (with base 949-50-100) of 178
envisaged for the production of all
agricultural commeodities by the end
of the Third Five Year Plan, the in-
dex number of production for 1952-64
has been 10'5. The targetted levels of
production are likely to be reached in
regard to jute and sugar-cane. In re-
gard to foodgrains, cotton and oil
seeds some shortfalls are expected to
occur in the Plan targets.

Rice Production

1452. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the rice production
during 1963-64 in the Eastern Region
comprising Assam, West Bengal, Bihar
and Orissa and other areas, recorded
a rise over that of the previous
season;

(b) if so, to what extent; and

(c) whether it is a fact that despite
this rise in production, rice supply in
differént areas in the region continues
to be scarce and its prices higher than

those in the previous year and if so,
Government's reaction théreto?
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The Deputy Minister in the Ministry

-of Food and Agriculture (Shri D. R.
Chavan): (a) Yes, Sir.

(b) By about 15 per cent.

(c) The prices of rice in West
Bengal this year are lower than those
during the corresponding period of
last year. In the States of Assam,
Bihar and Orissa, however, the prices
this year are higher as compared to
last year.

The distribution of Government
foodgrains through fair price shops
‘has been stepped up wherever found
necessary.

Fixation of Prices of Forest Produce

1453. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
‘to state:

(a) whether the All India Board of
Forestry has worked out any plan for
the fixation of fair prices of forest pro-
-duce; and

(b) if so, how are they being im-
plemented by the States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir. The
Central Board of Forestry has, how-
ever, set up a committee on the supply
of forest raw material to forest based
industries, the terms of reference of
which, inter alia include the formula-
tion of policy regarding the reasonable
price for forest raw materials supplied
‘to forest based industries. The above
Committee has not yet finalised its re-
-port.

(b) Does not arise.

‘Development of Fruit and Vegetable
Production

Shrimati Savitri Nigam:
Shri B. K. Das:
1454. { Bhri M. L. Dwivedi:
| Shri 8. C. Samanta:
| Shri Vishwa Nath Pandey:

‘Will the Minister of Food and Agri-
wulture be pleased to state how inuch
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money allocated for the development
of .'r_mit and vegetable production
during the Third Five Year Plan has
been spent so far?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The information
required is being collected from the
State Governments etc. and will be
placed on the Table of the Sabha.

A Tourist’s Complaint

J Shri P. R. Chakraverti:
\ Shri K. N, Tiwary:

Will the Minister of Transport bs
pleased to state:

1455,

(a) whether Government's attentiom
has been drawn to the letter from
Mrs. Henrietta Kogan of Los Angeles
(U.S.A.) published in the Statesman of
4th July, 1964 under the heading—‘A
Tourist’s Complaint’;

(b) whether Government have exa-
mined the different issues raised in the
letter, especially to the distribution of
a folder issued by Air India; and

(c¢) whether these complaints are
verified and steps taken to obviate the
difficulties caused to the tourists from
abroad by misleading publicity outside
India?

The Ministier of Transport (Shri Raj
Bahadur): (a) Yes Sir. Mrs. Henriet-
to Kogan’s letter publizhed in the
Statesman under the heading of ‘A
Tourist's Complaint’ has come to the
notice of the Government.

(b) The various issues raised in that
letter have been examined and the
facts briefly are as follows:—It appears
that the travel arrangements of Mr. &
Mrs. Kogan were handled through a
Travel Agency in Los Angeles. This
agency was apparently so careless that
it gave them a brochure brought out
by Air India which is at least T yesrs
old. This fact was not bre' -4t to the
attention of their clients by the agents
at any time. According to Mrs. Kogan
the agency had made a booking ap

Grand Hotel at Calcufta. But at the
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last minute Mrs. Kogan decided to
make altermative plans, in contradic-
fion to the arrangements already miade
by the Travel Agents and requested
PAN AM in Bangkok to secure book-
ings for them at Spences Hotel just
one day before they actually left for
Calcutta. Although Mrs. Kogan has
mentioned jn her letter to the States-
man that PAN AM had received a con-
firmation, she told the Director Gene-
ral of Tourism definitely when she
visited the Tourist Department that no
eonfirmation had been received by
either PAN AM or by themselves when
they left Bangkok for Calcutta.

On arrival in Calcutta Mrs. Kogan
found that the hotel rates were too
high as compared to what had been
shown in the brochure. The fault lhes
entirely with the Travel Agency in
Los Angeles who gave their clients
a seven-year old bro:hure expecting
the hotel rates in India to be the same
as they were at the time when this
brochure was issued. In fact, in both
the hotels where she claims they were
overcharged, it has been found that
the charges were in accordance with
the current rates being offered by the
hotels and that there is no basis in
the allegation made by Mrs. Kogan.

As regards their flights to Srinagar,
while Mrs. Kogan has dwelt on the
inconvenience caused, she has not
mentioned the fact that after their
visit to the Tourist Department reser-
vations were obtained for them and
they left for Srinagar where, it is
understood, they spent four or five
@ays as per schedule. It is learnt from
the Indian Airlines that because of
unfavourable weather conditions,
flights had been cancelled the day
before, thereby causing a very heavy
rush and, therefore, the reservation
of the Kogans could not be confirmed.

Regarding other minor complaints
raised by them have already been
brought to the notice of the hotels
soncerned.

(¢) The inconvenience caused to Mr.
& Mrs. Kogan is primarily due to the
fact that they had been misinformed
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by their Travel Agency. The Kogan

by trying to make their own arrange
ments and having accepted advice from
ohviously wrong sources created mane
problems for themselves. This, in ad
dition to the unfavourable weather
conditions, resulted in their being dis
satisfled with everything.

National Policy for Children

1456, J Dr- L. M. Singhvi:
\ Shri Daljit Singh:

Will the Minister of Social Securit
be pleased to state:

(a) whether the Union Governmen
are actively considering the formula
tion of a National Policy for children
and

(b) if so, what are the proposal
under consideration and what wonlk
be the main conceptual and program
matic features of such a policy?

The Deputy Minister in the Depart
ment of Social Security (Shrimati M
Chandrasekhar): (a) and (b). No, Sir
The Government of India, however
have initiated some child welfare pro
grammes during the third plan. Am)
future policy of the Government it
respect of child welfare will be base
on the results achieved thereof.
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“CYCOCEL"

1460, Skri P. K. Deo: Will the Minis-
ter of Food and Agriculture be-
pleased to state:

(a) whether a new chemical called
“CYCOCEL" hag been lately daveloped
in the laboratories of Michigan State
University to increase food produc-
tion;

(b) whether in a recent conference
at Geneva the Agricultural Scientists
of various countries claimed to have
achieved better results by the use
of this chemical, especially in un-
favourable soil and drought condi~
tions;

(c) whether it has been tried in
India; and

(d). if so, the result thereof?

The Deputy-Minister in the Minis-
try of Food and Agricullure (Shri

Shahnawaz EKhan): (a) The use of
the chemical compound ‘CYCOCEL”
technically knows as chloroethyl-

methyl-ammonium chloride for enabl-
ing plants to resist drought condi-
tions and to have shorter and sturd-
ier growth has been developed by
Dr, N. E. Tolbert of the Michigan
State College, U.S.A.

(b) The subject was discussed at a
Plant Growth Symposium held at
Geneva where plant scientists from
Israel, US.A. and Germany reported
that in the green-house, plants treated
with ‘CYCOCEL' could survive under
drought conditions, required less.
water, had greater tolerance to sali-
nity, and made the plants shorter and
sturdier.

(c) So far as is known, this has not
been done.

(d) Question does not arise.
Backward Hilly areag of Punjab

1461, Shri Daljit Singh: Will the
Minister of Soclal Security be pleased
to state:

(a) the number of times the back--
ward hilly areas of Punjab have:
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been visited by the Commissioner for
8cheduled Castes and 'Scheduied
Tribes during 1963-64 and 1964-65 so
far; and

(b), the names of places visited by
him and problems noted thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
~Chandrasekhar): (a) Nil

(b) Does not arise.

"Wells for Scheduleg Casteg in Punjab

1462. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) the number of wells that have
been sanctionedq under Centrally
sponsored schemes during the years
1962-63, 1963-64 and 1964-65 so far,
for previding water facilities to Sche-
duled Castes in Punjab; and

(b) the expenditure involved there-
in?

The Depuity Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) There is no
scheme for the sinking ¢f wells under
the Centrally sponsored programme,
but this scheme is included in the
State Sector. The number of wells
sanctioned under the State Sectga !

.as under:
1962-63 33 new wells, repovation of 200
old wells, installation of 184
hand-pumps and construc-
tion of 3 diggis and 13 boulies.

1963-64 20 new wells, repovation of 130
old wells, installation of 186
hand-pumps and construction
of 3 diggis and 1 bouly.

1964-65 100 newlold ‘ells #rd 'ke same
number of iind-pumps, diggis
and bouly as in 1963-64.

(b) The information is given below:—

1962-6 Rs. 1-00 lakh
1 963- Rs. 0-76 lakh
1964-65 Rs. 0-80 lakh
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S.C. & S.T. Commissioner’s visit to
Punjab

1463. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) the number of times the Com-
missioner for Scheduled Castes and
Scheduled Tribes visiteq Punjab dur-
ing 1963-64 and 1964-65 so far; and

(b) the mames of places visited by
him and problems noted thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
(Chandrasekhar): (a) and (b). The
Commissioner for Scheduled Castes
and Scheduled Tribeg visited Punjab
(Jullundur) once during the period in
question. He had discussions with
Chief Minister, Punjab, about the
problems of Scheduled Castes, parti-
cularly of scavengers.

Uplift of Scheduled Castes in Punjab

1464. Shri Daljit Singh: Will the
Minister of Seocial Security be pleased
to state:

(a) the amount allotted to Punjab
State by the Central Government for
the uplift of Scheduled Castes during
the Third Five Year Plan period,
yearwise; and

(b) the amount spent so far year-
wise?

The Deputy Minister in the Depari-

ment of Social Security (Shrimath

(Chandrasekhar): (a) The informe-
tion is given below:

Year Amount

allotted

(Rs. in lakhs)

1961-62 3778

1962-63 42-96

1963-64 3815

1964-65 49°24
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(b) The information iz indicater
below:

Year Amount
L _ spend
(Rs. in lakhs)
1961-62 . 38-53
1962-63 : 4277
(Anticipatmd)
1964-65 . .
(Anticipaceds

165, Shrt Daljit Stngh: Will the
Minister of Social Security be pleased
to state:

(a), the amount given, year-wise, for
propagation of Ambar Charkhg In
Punjab State during the Thirg Five
Year Plan periog so far,;

{b) the number produced so fur; and

tc) the centres opened so far?

The Deputy Minister in the Minis-
wy of Law (Shri Jaganatha Rao): (a)

(Rs. in lakhs)

Year Gramt Loan Total
1961-62 2°73 429 701
1962-63 114 0-68 1-82
196364 40 215 624
1964-65 . 0-39 0-37 076
fopw 13-8-64)

'I'oul p B-34 7°49 15'83

(b) Information ig being collected
and will be placed om the Table of
the House in due course.

(e) (i) Number of Saranjem Karya-
laya—3.

(ii), Ambar training centres 1234

{i4) Ambar preduction cemtres 151.

Ranaghat Coopers’ Camp

Shrimati Renu
Chakravarily:
Shri H. P. Chatterjes:
Will the Minister of Social Secarity
be pleased to stmte:
(=) whether Government are aware
1783 (Ai) LSD—4

1468,

of the pitiable living conditions at
Ranaghat Coopers’ Camp;

(b) whether the leaking roofs of
the camp premises are not being re-
paired;

(¢) whether it is also a fach that
four or five cases of snake-bite fin
these barracks have taken place due

to owergrowth in the surroundings:
and

(d) the action Govermment pro-
pose to take in the matter?

The Deputy Minister ia the Minis-
try of Law (8hri Jaganatha Rao): (a)
and (b). Government of West Bengal
have been authorised to carry omt
essential repairs to the Camp premi-
ses within the ceiling limit of expen-
diture laid down for normal repairs.
A proposal from the State Govern-
ment for incurring expenditure emn
special repairs to the premises is also
under consideration and is likely to
be sanctioned shortly.

(c) No. The fact is that one em-
ployee was bitten by a smake on
6-8-1964 inside his quarter.

(d) Government is alive to the
need for keeping the premises under
proper repair but their attempts in
this direction are being largely thwar-
ted by the presence of a large num-
ber of squatting refugee families who
have refused to leave the premises
with rehabilitation benefits offered by
Government, as well as by frequent
pilferage of corrugated iron shest
roofings.
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Sugar Mills in Utiar Pradesh

1469, Shri Balgovind Verma: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number and names of sugar
factories in Uttar Pradesh which have
continued working after 15th May
this year; and

(b) whether Government are con-
sidering a proposal to set up sugar
factories at such places in the areas
of those factories where they are in
great demand by the cane growers in
order to ease the situation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) During the crush-
ing season 1963-64 the following two
sugar factories in U.P. continued
working after 15th May, 1964:

1. The Oudh Sugar Mills Ltd,
Hargaon, District Sitapur.

2. The Hindusthan Sugar Mills
Ltd.,, Golagokarannath, Dis-
trict Kheri.

(b) The Government censiders on
merits applications for licensing of
additional capacity received from all
parts of the country.

Mile-stones on National Highways

1470. Shri P. K. Deo: Will the Mini-
ster of Transport be pleased to state:

(a) whether it is a fact that the
Asian Highway Television team which
visited India during June, 1864 were
puzzled by the distance indicators
which are written in miles at some
places and in kilometreg at some otner
places;

(b) whether all the mile-stones on
National Highwayg have been changed
from miles to kilometres; and

(c) if so, how many have been
changed and how many are yet o be
changed?
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The Minister of Transport (Shri Raj
Bahaduor): (a) to (¢). Presumably,
the Hon'ble Member is referring to
the Japanese Broadcasting Corpora-
tion and the Australian T. V. Teams
which wvisited India in June 1964 for
filming the Indian portion of the
Asian Highway freom Teheran to
Dacca. These teams did not send any
report on the point mentioned in
part (a) of the question. Installation
of kilometre stones along National
Highways is already 1n progress.
However, as the work involved In
installing kilometre stones along the
entire length of 14925 miles of roads
Included in the present National
Highway System is quite considera-
ble, the completion of the entire task
is likely to take some time, The
existing milestones are not being re-
moved at present and the kilometre
stones are being installed on the other
side of the road so as to keep the
two types of stones separate.

General Electiong in Kerala

Shri P. K, Deo:
Shri Solanki:
1471. { Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:
Shri Rameshwar Tantia:

Will the Minister of Law be pleas-
ed to refer to the reply given to
Starred Question No. 1105 on the 17th
April, 1964 and state:

(a) whether a final decision has
“been taken in the matter of holding
the next general elections in Kerala
in 1865; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rae):
(a) and (b). Yes, Sir.

Prior to the President's Proclama-
_tion on the 10th September, 1864, the
Election Commission consulted the
political parties in Trivandrum gund
“decided to hold the General elections
to the Kerala Legislative Assembly
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in or about the middle of February,
1965. The Election Commission has
not taken any other decision yet after
the President’'s Proclamation,

Weather Reading Instruments

1472. Shri P. K. Deo: Will the Mini-
ster of Civil Aviation be pleased to
state:

(a) whether it is a fact that in
June 1964. a balloon carrying weather
reading instruments suddenly fell on
the roof of a temple in Howrah and
damaged it;

(b) if so, how it happened; and
(c) the loss sustained due to this?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes.

(b) and (c). To obtain meteorologi-
cal data of the upper air, the Meteor-
ological Observatory at Dum
Dum airport sends up balloong carry-
ing meteorological instruments, twice
daily. When the balloon reaches its
maximum altitude, it bursts and drops
gradually along with the instruments.
One such balloon, with the instru-
ments, fell on the roof of the Howrah
Samaj Nader Nemai Mandir and
damaged some tiles of the roof of the
temple. The cost of replacement of
the broken tiles was about Rs. 10.

Co-operative Sugar Mills

1473. Shri Krishanpal Singh: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1728 on
the 31st March, 1964 and state ‘l.l_:le
particulars of the different places in
Uttar Pradesh where the establish-
ment of co-operative sugar factories
has been permitted?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): The matter is still
under consideration.
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Afr' Agreemmeat with Nepal

Shri Rxmackandra Ulaka:
Shri. Dhnleshwar Meena:

1475, { Shri Mohan Swarup:
Shri Rishang Keishing:
Shri P. K. Deo:

Will the Minister of Civil Aviatiem
be pleased to refer to the reply given
to Starred Question No. 395 on the
3rd March, 1964 and state:

(a) whether the details of the Air
Transport Agreerrent between India
and Nepal have since been exsmined;
and

(b) if g0, the result thereof?

The Minister of Civil Aviadien
(Shri Kanungo): (a) and (b), Yes
Sir. A text of an Agreement relating
{0 Air Services between the Govern-
ment of India and Mis Majesty's Gov-
ernment of Nepal has been imitialled
in New Delhi on 1st August 1964
The Agreement is yet to be signed
and ratified.
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Stady Team on Panchayati Raj
Finances

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given
to Starred Question No, 923 on the
Tth April, 1964 and state:

(a) whether the recommendations
of the study team on the Panchayati
Raj Finances have since been consi-
dered by Government; and

1476.

(b) if so, the decision of Govern-
ment thereon?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, 8, Murthy): (a)
Yes, Sir.

(b) The recommendations of the
Study Team on  Panchayati Raj
Finances have been classified into the
following three categories:—

(i) recommmendations on which
action is due by the State
Governments.

(ii) recommendations on which
action is due by the Central
Government.

{iii) recommendations of a gene-
ral nature to be kept in view
while formulating policy in
future.

All the State Governments except
Assam, Jammu and Kashmir and
Rajasthan have considered the
recommendations op, which action is
due by them and they are generally
in agreement with the important
recommendations. The recommenda-
tions on which action is due by the
Central Government are being pro-
cessed in consultation with the State
Governmants gnd the wvarious con-
cerned Departments of the Govern-
ment of India. No immediate decision
is sequired on the recommendations
falling under oategory (iii) ahowe.

1886 (SAKA) Written Answers
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Translation of Laws into Hindi

Ramachandra :
1477, J Shri Ulska
'\ Shri Dbuleshwar Meena:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 175 on the 5th June,
1864 and state:

(a) whether the question of provid-
ing assistance to the Stateg for trans-
lation of their laws into Hindi has
since been considered by Govern-
ment; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). Laws in the Hindi
speaking States may be translated
into Hindi by the State Governments
themselves. The question whether
any assistance should be given to
non-Hindi speesking States for trans-
lation of their laws into Hindi is still
under consideration in consultation
with the State Governments.
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Sugar Factories

Shrj M, L. Jadhav:

Shri C. K. Bhattacharyya:
Shri Chandak:

Shrimati Jyotsna Chanda:

1480.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of licences issued
in 1963-64 for setting up new sugar
factories, and the number out of them
in the co-operative sector and the
number in private sector;

(b) the number of applications for
grant of such licences for sugar
factories in the Co-operative sector
pending with Government; and

(¢) the policy of Government in
issuing licences for establishing new
sugar factories?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Nil

(b) 82.

(c) Subject to the availability of
capacity for licensing, all applications
are examined on merits from the
point of view of existing cane avail-
ability and future cane potential in
the area. Preference is given to a
co-operative over a joint stock con-
cern if there are applications from
both the parties for the same site.

Loss of Sailing Vmels

1481. Shri P. K. Deo: Will the
‘Minister of Transport be pleased to
state:

(a) whether three sailing vessels on
their way from Bombay to Jaffrabad
were wrecked of the- South Com of
Saurashtra in last June;

(b) the reason for. the wreck; md

ASVINA 7, 1886 (SAKA)
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(¢) casualties if any, and amount of
property loss?

The Minister of Transport (Shri
Raj Bahadur): (a) Among the sail-
ing vessels which were wrecked oft
the Saurashtra Coast in June 1964,
there was only one (viz. S, V. Ram-
prasad) which was on its way rrom
Bombay to Jaffarabad.

(b) Severe cyclonic weather,

(¢) The vessel with cargo was a
total loss. There was no loss of life.

Employees Provident Fund

1482. Shri P, R. Chakravertl: Will
the Minister of Social Security be
pleased to state:

(a) the amount of Provident Fund
contribution still to be realised from
the employers for the period endlng
30th June, 1064;

(b) whether Government of Indlp
propose to introduce an amendmert
to the Employees Provident Fund Act
to provide for recovery of dues as 8
‘Charge’ superior to even secured
debts; and

(¢) whether some officials have
been appointed to work as certificate
officers for work regarding recoverwy
of arrears in different regions?

[

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao):
(a) Rs. 38528 lakhs. The 'break-up
of this amount is as follows:—

(in lakhs)
Ras.

(i) Provident Fund  dues

prior to the coverage of

establishments under the

Employees’ Provident

Funds Act, 1952 . 7520
(i) Provident Fund dues

as a result of cance

of exemption granted to

establistment . o 5484
(ii¥) Post coverage accumu- 5

lations .- . . . 265-23

T

‘ToraL
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(b) A proposal is under considera-
tion.

(e) It has been decided as an ex-
perimental measure to appoint four
Certificate Officers in the West Bengal
Region to desl exclusively with cases
of recovery of Provident Fund
arrears under section 8 of the EP.F.
Act, 1952. The Government of West
Bengal are taking necessary steps to
make the said appointments early.

Welfare of S.C. and S.T.

14sy, J Shri Rama Chandra Mallick:

1\ Bhri Eajrotkar:

Will the Minister of Secial Security
be .pleased to state:

(a) whether it ‘is a fact ‘that the
umount =allotted for the welfare of
the Scheduled Castes and Scheduled
Tribes for 1963-64 was not fully
spent;

(b) if so, the reasons therefor; and

{c) 'the steps taken by Government
to ensure full utilisation of the allot-
ted amount in future?

The ‘Deputy Minister in the Degart-
ament of Boeial Seomrity (Shrismati
OChandrasehhar): (a) ‘As the figures
of actual expenditure for 1983-64
have not yet been furnished by the
various ‘State Governments and the
Union Territory ‘Administrations the
precise position is hot yet known.

(b) and (c). Do not arise.

Legal Aszistance for S.C. and 8.T.

1484. Shri Rama Chanfira Mallick:
Will the Minister of Sselal Security
be pleased to state:

(a) whether it is a -fact that the
amount sanctioned for -the grant of
Jegml aid to Scheduled ‘Castes and
- $cheduled Tribes people in some
States for 1963-64, was not fully
apent;

(b) tf so, the reasons therefor; and

(c) the steps taken by Govern-
ment to ensure full utilisation of the
allotted amounts in future?

The Deputy Minister in the Depart-
ment of Social ‘Seowrlty (Shrimat!
Chandrasekhar): (a) Yes, Sir.

(b) Inadequate response from the
beneficiaries.

(c) Publicity regarding the details
of the scheme has been given by 'the
concerned State Governments and
Union Territory Administration.

Package Programme

1485. 8hri Tan SBingh: Will the
Minister of ‘Feed and Agriculiure be
pleased to state:

(@) the number of Panchayat
Samitis in which the package pro-
gramme is to be introduced this year;
and

(b) whether a Panchayat Samiti
standing first in overall development
in a State is given preference?

The Deputy ‘Minister in the Minis-
try of Food and Agriculture (8hri
Shahnawas Khan): (a) The Insten-
sive Agricultural District Programme
(popularly known as the ‘Paockage
Programme'), being implemeated in
one district in each State, has been
taken up in 244 Dblocks this year
(1984-63) out of the total number of
303 blocks in these districts. It s
intended to cover the -remaining
blocks during the naxt yesar. Simi-
larly, the .Intemnsive Cultivation .Pro-
gramme of paddy has been intro-
duced in 75 districts covering 646
blocks anll ‘the programme for millets
in 53 districts cowvering 384 blocks,
The Intensive Cultivation Programme
of wheat is being launched from the
Rabi season of the current year in
20 districts covering about 200 blocks.
‘In Rajasthan, § Penchayst .SBamisis in
3 distwicts of ‘Alwar, Kotah and Jhale-
war 'have ‘bosn wéleeted for the -im-
plementation of the Tntensive -Culti-
vation Programme of Millets and 10
Panchuydt Samitis in 5 distridts of
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Jaipur, Bharatpur, Ganganagar,
Chittor and Udaipur for the Intensive
Cultivation of Wheat Programme.

(b) The selection of districts and
the blocks within the districts for the
implementation of the Intensive Agri-
cultural Programmes is made by the
State Governments on the basis of
certain well defined criteria laid down
for the purpose.

These are:—

(1) The district should, as far as
possible, have assured water
supply;

(2) It should have a minimum of
natural hazards i.e. there should
not be problems requiring long-
term attention, such as, suscep-
tibility to floods, drainage pro-
blems, acute soi] conservation
problems, etc.;

(3) It should, as far as possible,
have well developed village
institutions like cooperatives
and panchayats; and

(4

—

It should have maximum poten-
tialities for increasing agricul-
tural production within a com-
paratively short time.

Once a district has been selected on
the basis of the above criteria, as
many blocks as possible within the
district having production potential
are “brought within the fold -of the
programme. No such consideration
as the Panchayat Simiti standing
first in overall development in -a
State is taken into account in selec-
tion of areas.
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Survey of Food Consumption

1487, Shri D. D. Mantrl: Will the-
Minister of Food and Agriculture be
pleased to refer to the reply given to-
Starred Question No. 1 on the 1ith
February, 1964 and state:

(a) whether the proposal to cone
duct food consumption and nutritiom
surveys throughout the country has
since been finalised; and

(b) if so, how much expenditure:
is likely to be incurred thereon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavanm): (a) no, Sir, The
matter has not yet been finalised.
The four pilot studies have been
completed; the results are under
examination.

(b) Does not arise.

Foodgrain Price Indices

1488, Shrimati Laxmi Bgi: Will the
Minister of Food and Agriculture -be
pleased to state the month-wise whole-
sale and consumer price indices of
foodgrains during the last six months?

The Deputy Minister in the Ministry
of Foed and Agriculture (Shri D, E,
Chavan): The requird information is
given in the following statements:

(i) Index numbers of wholesale
prices of cerealg as a whole
during January to August,
1964,

(ii) Index numbers of consumer
prices for food during Jeanu-
ary to June, 1964. Figures for

the monthg eof July eand
August, 1964, are not yet
available,

[Placed in Library. See No. LT-32TT¢
04].
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Delivery Schedule of Ships

1489, Shrj M. B. Murtl: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that due to
non-availability of foreign exchange at
the proper time, the delivery schedule
of ships at the Hindustan Shipyard has
to be postponed; and

(b) if so, the measures
speed up the programme?

The Minister of Transport (Shri Raj
Bahadur): (a) The general foreign ex-
change shortage prevailing at present
had its effect on the delivery schedule
.of ships at the Hindustan Shipyard

also.

(b) The Hindustan Shipyard Limited
‘has recently appointed a Committee of
Directors to go into the question and
make recommendations for considera-
tion of the Government. The recom-
mendations are under consideration of

Government.
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Sugar Factory in Cachar

1491. Shrimati Joytsma Chanda: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to unstarred Question No. 2324 on the
21st April, 1964 and state:

(a) whether Government have gince
considered the application forwarded
by the Assam Government for grant of
a licence to establish a sugar factory
in Cachar; and

(b) if so, the decision arrived at in
the matter?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). The application
ig still under consideration of the Gov-
ernment.
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Meenambakkam Airport

1493, Shri 'Dharmalingam: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether there is any proposal to
enlarge the Meenambakkam airport in
Madras City;

(b) if so, its estimated cost; and

(¢) when the work wil] start?

The Minister of Civil Aviation (Shri
Kanungo) (a) to (c). The runway atl
Meenambakkam has already been ex-
1ended to make it suitable for jet
operations at a cost of nearly Rs. 1'26
crores. It is proposed to construct an
international wing to the existing ter-
minal building to provide improved
facilities for international passengers.

Bridge over Ramganga at Moradabad

Shri K C. Pant:
Shri Brij Raj Singh:

Wili the Minister of Transport: be
pleased to state: P

(a) whether there is any proposal to
construct a bridge spanning the Ram-

1494.
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ganga river at Moradabad; and

(b) if so, the estimated cost of the
above project and the time by which
it would be completed?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, the work has been
recently awarded to a contractor

(b) The bridge is estimated to cost
Rs. 101.50 lakhs and is expected to be
completed before the monsoon of 1967.

Sugar factory at Kichha

1495, Shri K. C. Pant: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether it is g fact that a new
sugar factory will start functioning
from the next crushing season at
Kichha, District Nainital;

(b) if not, the reasons for the in-
ordinate delay in commissioning this
plant and the steps taken by Govern-
ment for expediting the same; and

(¢c) the production capacity of the
above factory and the number of
persons likely to be employed there-
in?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) The factory licensed for
establishment at Kichha; District Nai-
nita] is expected to go into production
during the next crushing geason.

(b) Does not arise.

(¢) The factory will have an annual
sugar production capacity of 25,000
tonnes and is expected to employ about
1000 persons,

‘Gulabi’ Gram

1496. Shri Harl Vishnu Eamath: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gulabi
gram used to be grown extensively in
Madhya Pradesh, and was a good for-
eign exchange earner;

(b) whether its production has slum-
ped because of a ban on its export;
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(). whether Government propose to
lift the said ban;

(d) if so, when; and
(e) if not, the reasons therefor?

The Minister in the Mipistry
of Food and Agricalture (Shri D. R,
Chavan): (a) In Madhya Pradesh Gu-
labi gram is produced mainly in 3
districts. It is true that some quantity
of Gulabi gram is exported to foreign
countries.

(b) to (e). There is no ban on the
export of Gulabi gram from India. The
Madhya Pradesh Government had, for
some time, during the current year im-
posed temporary restrictions on the
movement of QGulabi gram from
Madhya Pradeah to other parts of the
country. These restrictions have been
removed from the first week of July,
1964. The temparary restrictions im-
posed by the Madhya Pradesh Gov-
ernment could not have adversely af-
feoted the production of this variety of
gram.

Agricultural Universitieg

1497, Sbhri ©. D, Mantrl: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Mysore
University  of Agricultural Sciences
has started functioning.

(b) the amount and the nature of
foreign pid utilised in  establighing
the University; and

(c) how many more universitieg on
this pattern are to be established in
the country and the location thereof?

The Deputy Minister in the Ministry
of Agricuture (Bhrl Shahnawas
Khan): (a) The University of Agricul-
tural Sciences, Hebbal near Banga-

lare in Mysore State wag inaugurated
on August 21, 1964. Action regarding
transter to the University of ‘the con-
stituent colleges, research stations and
extangion eduoation ggencles which
are pow dunctioning ander differant
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State Departments, is being taken by
the State Government.

(b) Since 1952, the Government of
United States of America have been
providing assistanceg to institutiong in
India engaged in Agricultural and
Veterinary education, research and
extension under two agreements.
Under one of these agreements assis-
tance has been provided to Institutions
in Mysore which are proposed to be
transferred to the Mysore Agricultural
University. The assistance has .been
generally provided in the following
directions:—

(a) Assignment of Experts for Ad-
visory work;

(b) Provision of higher training
to Indian gtaff members in
United States of America; and

(c) Provision of equipment and
library books for the institu-
tions.

The total assistance g0 far provided
tp these Institutions is given below:—

1. No. of experts provided/
proposed to bg provided. 18

2. No, of Indian staff members
sent/to be sent to USA for
higher training. 48

3. Dollar aid provided for
books and equipment . . .

$2,17,600.41

(¢) During the Second Plan, ame
Apgricultural University was set up at
Pantnagar in Ustar Pradesh and during
the current Plan period gpart f{rom
Mysore flve mote such Universities one:
each in the Statey of Punjab, Orissa.
Rajasthan, Madhys Pradesh, and An-
dhra Pradesh have been established.
No .proposals have go far been formu-
Mated for the Fourth Plan. All these
Universities except Madhya Pradesh
University have started functioning.
The Madhya Pradesh University is
scheduled to ‘be inaugurated on 2nd
October, 1984,

Produstion of Vegeiubles areend Delhi

1408. Shri E. Madhusudan Rao: Will
the Mipister of Fand apd Ageicniinre
by plapped 40 state:
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(a) whether Government have for-
mulated any proposals to grow vege-
tables around the Capital to check the
-ever riting prices of vegetables;

(b) if s0, the detaily thereof; snd

(¢) the total amount to be spent on
thi» projecy?

The Deputy Minister in the Ministry
-af Food and Agricuiture (S8hri Shah-
mawaz Khan): (a) Yes. At he instance
-of Ministry of Food and Agriculture,
the Delhi Administration has formulat-
€d its imtegrated propoéais for the in-
tensive production of vegetables in the
Dethi Territory.

(b) The proposals of Delli Adminis-
tration envisage, increasing the pro-
duetion of all important vegetables to
.ensure reasomable prices for the con-
surmers and a fair remunération to the
prottucers. This would entail incrensa
in the coverage of area under vege-
table cultivation at present from 10,000
acreg to 30,000 acres. Kitchen garden
in the urban areas will also be en-
couraged. The salient features of this
programme, which it being treated as
a ‘Crash’ Programme, are:—

1. Provision of technical guidance
and advice to the vegetable
growers in rural and urban
areas;

2. Arrangemeénts for the supply of
quality seeds, fertilisera, insec-
ticides, equipment etc. through
sale depots in different rural
and urban areas;

3. Augmentation of Errigation faci-
lities, including sewage irriga-
tion programme,

-4, Arrangements for quick and re-
gular supply of the sludge and
compost to the cultivators;

‘8. Provision of adequate plant pro-

tection services to combat the
incidence of pests and insect

diseases in the vegetable
areas;

M. Provision of adequate srrange-
mentg for cold storage, ware-
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housing and marketing of the
produce.

¢c) The proposals are still under

comsideration and it is, therefore, not

possible at this stage to indicate the
final shape of the scheme and its fin-
encia] implications,

Central Food Bervice

1499, Shri D. C, Sharma: Will the
Minister of Food and Agricnlture be
Pleased to state:

(a) whether it is proposed to cons-
titute a central food service; and

¢b) if so, the details of the propodal?

The Deputy Minister in the Ministry
of Food and Agricuiture (Shri B, RE.
Chavan): (a) and (b). A proposal for
the formal constitution of Non-Secre-
tariat Gazetted posts dealing with im-
port storage and distribution etc., of
foodgrains under the control of the
Department of Food into a Central
Service to be called the Central Food
Service is under the consideratiom of
Government. No final decision has
been taken in the matter, nor have the
details been worked out. It is, there-
fore, premature to say anything at this
stage about the details of the propo-
sal.

Peanut Butter

1500. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether trials on peanut butter
are bemy made by the Imstitute of
Calering Technology ang Applied Nu-
trition, Delhi $o rmke it acceptable to
Indian states; and

(b) if so, the success achieved so
far?

The Deputy Minister in the Mintstry
of Foogd and Agriculture (Shrl D. R
Chavan): (a) Yes.

(b) Receipts incorporating peanut
buiter have beeri dewelopéd and trials
and further studies are in progress.
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Family Pension Scheme

1502. Shri Eswara Reddy: Will the
Minister of Social Security be pleased
to state:

(a) whether the working group set
up to prepare the scheme for family
pension in the case of workers who
are members of the Employees’ Pro-
vident Fund and Coal Mines Provident
Fund, have submitted their report;

(b) if not, the reasons for the delay;
and

(¢) when the report is likely to be
received?

The Deputy Minister in the Ministry
Iot Law (Shri Jaganatha Rao): (a) No.

(b) and (e¢). Actuarial investigations
regarding the flnancial implications of
the proposed Family Pension Scheme
are being made and statistical data
regarding the rate of mortality, with-
drawals and superannuation of the
members of the two Provident Funds
have to be collected.

Fﬂ Department Cafeteria Co-opera-
tive Stores Ltd.

. 1543, Shri Vishram Prasad: Will
the Minister of Commaunity Develop-
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ment and Co-operation be pleased to.
state:

(a) whether the ligquidator has
assessed the financial position of fhe:
Food Department Cafeteria Co-ope-
rative Stores Ltd.;

(b) if so, how much loss has been
incurred by the Store and what sleps
have been taken by the Government

‘to recover this loss;

(¢) whether any responsibility has
been fixed by Government on the
General Secretary of this Store for
various malpractices and irregulari-
ties; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Community Development amd
Co-operation (Shri B. S. Murthy):
(a) No, Sir. The liquidator proceed-
ings are still in progress.

(b) It has not yet been possible to
make g final assessment.

(c) and (d). The accounts are be-
ing scrutinised and responsibilities
will be fixed after the completion of
the scrutiny.

Reorganisation of Food Depariment

1504, Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that many
Assistant Directors, Deputy Directors.
and Technical Officers are working in
the Central Secretariat of the Depart-
ment of Food;

(b) whether it is also a fact that
according to the policy laid down by
Home Ministry policy matters are to
be handled by the Secretariat officers
in the Central Secretariat and imple-
mentation of the policy decisions and
fleld work are to be done by attached
and subordinate offices; and

(¢) if =0, what action has been
taken by Government to reorganise
the Food Department?
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The Deputy mmsm- in the Minis-
try of Food and Agriculture (Shri
D. R. Chavam): (a) Yes, Sir,

(b) and (c). According to para 3(2)
of the statement on measures for
strengthening of administration laid
on the Table of the Lok Sabha on the
10th August, 1961, “Ministries should
only concern themselves with matters
of policy, general supervision and en-
forcement of standards. Executive
agencies should consequently be made
stronger and given greater responsi-
bility."”

The Department of Food is concern-
ed with acquisition, storage, preser-
vation, movement and distribution ot
vast quantities of foodgrains and the
mixed composition of the Headquar-
ters organisation of this Department
reflects the essentially executive,
coupled with policy-making, nature of
its functions. This Department have
both Secretariat and executive posts
to each of which are entrusted an
appropriate part of its Secretariat and
non-secretariat responsibilities. Ac-
cording to para 3(1) of the same state-
ment laid on the Table of the Lok
Sabha on 10-8-1961,

“Ministries need not conform to
a standard pattern of organisa-
tion. They will be free to vary
it within broad limits, to introduce
speed and quality of work suited
to their circumstances.”

The present set-up of this Depart-
ment has been evolved to suit the re-
quirements of speed and quality of
work after much experimentation with
various patterns of organisation and
has proved most effective. No chang-
es in the organisation are for the pre-
sent ccntemplated though the scope
for further reorganisation to promote
efficiency and speed of disposal is
constantly under review. The fleld
organisations are, however, being
strengthened by delegating to them
enhanced powers in administrative
matters generally and in operational
'matters particularly, and, as far as
possible, only matters involving
policy-making, direction and control
are being looked after by the Depart-
ment.
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Starvation Deaths

(Dr. P. Srinivasan:
1505. { Shri Paramasivan:
Shri Mohsin:

Will the Minister of Food and Agri--
culture be pleased to state:

(a) whether any cases of starvatiun
deaths have been reported so far in
any part of the country; and

(b), if so, the details thereof?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D. R, Chavan): (a) No, Sir.
(b) Does not arise.
Export of Frog-Legs
1506. Shrimati Ramdulari Sinha:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether government are aware
of the fact that frog-legs are in great
demand and fetch good prices in some
of the foreign markets and that there
is great scope for exporting forg-legs.
from 1ndia;

(b) whether it is a fact that frogs.
of suitable species which are requir-
ed for this trade are found in abun-
dance in North Bihar;

(e) if so, whether Government have
under consideration any scheme to
extend necessary financial and techni-
cal assistance to private entrepreneurs
in North Bihar who may like to deal
in this trade; and

(d) if so, the extent of such assis-
tance to be given?

The Deputy Minister in the Minis-
try of Food amd Agriculture (Bhri
Shahnawaz Khan): (a) Yes.

(b) The exportable varieties of frogs
are known to occur in northern Indian
States including Bihar, but the quan-
tity available is not known, as no sur-
vey has been made. A post of Frog
Development Officer has been sanc-
tioned recently to carry out such a
survey.
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(c) Under the scheme for export
promotion, the Marine Products Ex-
port Promotion Council, Ernakulam,
gives assistance to entrepreneurs who
‘undertake to export frog-legs.

(d) Aasistance ig given in the form
-of allotment of foreign exchange sgual
to 10 per cent of the value of frozen

1507. Shet Biven Duita: Will the
Minister of Civil Aviathm be pleased
to state:

(a) whether it is g fact that air fare
and freight charges from Calcutta to
.Agartala have been raised recently;

(b) the reason for such an imcrease;

(c¢) whether due tp the increase in
faye and freight charges essential
‘#oods required for Agartala are lying
at Caleutta and vice versa; and

(d) if so, what steps Government
propose to take to ease the situation?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) Fares and Freight rates in the
Indian Airlines Corporation are based
on the mileage. The fare and freight
rate between Calcutta and Agartala
had to be increased with effect from
15-8-1964 for freight charters and
from 15-9-1964 for scheduled services,
as a result of certain changes in the
routes to be followed by wircraft
while flying over Pakistan territory
which had the effect of imcreasing the
route mileage between Calcutta and
Agartala from 196 to 224 miles.

(c) and (d). The Indian Airlines
“Corporation have reported that there
is no accumaulation of air freight from
Culcutta to Agartala lying at Calcutta.
“There was gome quantity of tea Iying
at Agartala for transport to Calcutta
which was cleared by the first week
of September, 1964. The Central Gov-
<rmment in the Mhistry of Home
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Affairs hag since agreed to subsidize
transport of certain specifieq commo-
dities by air from Calcutta to Agar-
tala to the extent of 6 Paise per kilo.
This will mean that consignments of
specified commodities booked from
Calcutta to Agartala will be charged
@ 54 Paise per kilo as against the re-
vised rate of 60 Paise per kilo.
subsidised rate came into f
2-9-1964.

Mangalore Harbear

Shrimati Savitrl Nigam:
1508, { Skl P. C, Borooah:
Shri P. R. Chakraverti:

Will the Minister of Transport be
pleased to state:

(a) how much
Been acquired in connection with the
project for development of Mangalore
Harbour into an all weather port;

(b) when it was acquired;

(c) how many families had been
displaced thereby and where they
have been resettled;

(d) what further action has since
been taken for implementation of the
port development project; and

(e) how much more land is pro-
posed to be acquired for the project?

The Minister of Transport (Shel
Raj Bahadur): (a) and (b). It is
proposed to acquire an area of 1287.53
acres of land for the immedimte re-
quirements of Mangalore Harbour
notifled for acquisition under the
Land Acquisition Act. Out of this
area, an aren of 43.18 acres of lamd
was formally acquired on 29-8-1984
In addition, an area of 463.08 acres
hag also been handed over to the Pro-
ject authorities although legal forma-
litles in respect of this area have yet
to be completed.

(c) 275 families have so far been
displaced on account of land acquisi-
tion proceedings. These include 128
fishermen families and 150 other fami-
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lies. Out of these, 268 families have
already been rehabilitated, the fi:her-
men familieg near the sea-shore and
the others at a place six miles from
the place of their displacement.

(d) The Master Plan and the layout
of the port is in the process of being
finaliszd. Meanwhile, administrative
approval and expenditure sanction
amounting to Rs. 2.16 crores has al-
ready been accorded for various items
of works e.g. construction of quarters.
land acquisition, hydrographic survey,
purchase of harbour tug and survey
launch, capital dredging etc. A sum of
Rs. 1:16 crores hag been spent upto
July 1964

(e) It is proposed to freeze land
values in an additional area of 1500
acres which may be required for the
future development of the Harbour
Project.

Supply of Rice in Kerala

[ Shri A. V. Raghavan:
\ Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:

1508.

(a) whether there is any proposal
to increase the quantity of rice sup-
plied through the fair price shops in
Kerala;

(b) whether it is a fact that irres-
pective of the number of members in
a house the quota supplied is uniform
to all houses; and

(e) it so, whether there is any pro-
posal to increase the quota in cases
where a family has more than five
members?

The Deputy Minister in the Minis-
try of Food and Agriculture (Bhri
D. R, Chavan): (a) No, Sir.

(b) Yes, Sir.
(¢) No, Sir.

Central Hill Areag Committee

1510. Shri Hem Raj: Will the
Minister of Food and Agriculture be

1283 (Ai) LSD—1-15.
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pleased to state:

(a) the number of meetings of the
Central Hill Areas Committee held s
far;

(b) the nature of business tran-
sacted and conclusion arriveq at;

(c) whether any blue print has
been prepared by it for being sent ‘c
the Planning Commission for inclu-
sion in the Fourth Five Year Plan;
and

(d) it
features?

so, what are its main

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) One.

(b) A statement showing the main
subjects considered and recommenda-
tions made thereon by the Central Hill
Development Advisory Committee at
its first meeting held on 1-5-1964 is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3279/64].

.(c) Not yet.
(d) Does not arise.

Co-operative Credit Societies

1511. Shri M. Malaichami: Will the
Mini ter of Community Development
and Co-operation be pleased to stato:

(a) whether it is a faet that the
percentage of borrowing members in
co-operative credit societies has fallen
during 1962-63; and

(b) if so, the steps taken to increase
the issue of credit to the members of
co-operative societies?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) Yes, Sir.

(b) A detailed action programme
for the development of co-operative
credit was circulated to state govern-
ments in March, 1964, a copy of which
was laid on the Table of the Sabha
in reply to Unstarred Question No.
1907 answered on the Tth April, 1964.
The implementation of this programme
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is expected to increase the issue of
credit to members.

Default in Repayment of Loam

1512, Shri M. Malaichami: Will
the Minister of Community Develop-
ment ang Co-operation be pleased to
state:

(a) whether the Standing Advisory
Committee of the Reserve Bank of
India has considered the question cf
devising a built-in mechanism to
tackle the problem of default on
account of natural calamities and crop
failures; ang

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, 8. Marthy): (a)
and (b). Yes, Sir. The Standing Ad-
visory Committee of the Reserve Bank
of India has recently recommended
that the co-operative credit structure
should build up credit stabilisation
funds both at the apex bank and the
central bank levels so that these funds,
with the assistance of the mnational
agricultural credit stabilisation fund
maintained by the Reserve Bank of
India, may be utilised for converting
overdue short-term loans into mediums-
term loans in areas affected by natu-
ral calamities and crop failures.

The Standing Advisory Committee
has recommended that the credit
stabilisation funds in the co-operative
banking structure may be formed as
below:

(i) By each central and apex co-
operative bank crediting 25
per cent of its net annual pro-
fits to these funds;

(ii) By the state governments
crediting all dividend in ex-
cess of 3 per cent on shares
held by them in the co-
operative credit institutions
to these funds; and

(lii) By the state governments (by
the Union Government in the
case of Union Territories)
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making outright contribu-
tions partly by way of grants
and partly by way of loans
toward; these funds.

It has been suggested that the quan-
tum of the initial government contri-
bution may range between 5 per ceat
and 10 per cent of the outstandings o1
agricultural loans at the central bank
level in the states depending mainly
on their relative susceptibility to agri-
cultural calamities.

These recommendations are being
considered by the Central government,

Hostels for Children of Scavengers

1518. Shrl Mohan Nayak: Will the
Minister of Social Security be pleased
to state:

(a) whether Central Government
have sanctioned funds to start special
hostels for children of scavengers and
sweeperg for their education;

(b) if so, the amount sanctioned,
and

(¢) the number of hostels proposed
to be started in the country State-
wise? 1

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimatl
Chandrasekhar): (a) Funds have not
been specifically provided for such
special hostels. The Government of
India have, however. requested State
Governments and Union Territory
Admini-trations to include this scheme
in their State Plans.

(b) and (c¢). Do not arise.
Import of Seed Potatoes

1514, Shri Virbhadra Singh: Will
the Minister of Food and Agriculiurs
be pleased to state:

(a) whether it is a fact that permis-
sion has been granted to import seed
potatoes from abroad;

(b) it so, the reasons therefor; and

{c) whether Government are aware
that the import of potatoes will have
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an adverse effect on the potato-
growers in the country particularly in
Himachal Pradesh?

The Deputy Minister in the Minis-
try of Food anq Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The import has become neces-
sary owing to inadequate supply of
virus-free seed potatoes from the hills
to meet the entire demand of the
country.

(c) All these factors are taken into
account before taking a decision to
import seed potatoes.

Nagpur-Bhandara Highway

1515. Shri Balkrishna Wasnik: Will
the Minister of Transport be pleased
to state:

(a) whether State Government have
proposed the widening of the Nagpur-
Bhandara road, a National Highway;
and

(b) if so, the action being taken in
the matter?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir. There was
a proposal from the State Govern-
ment to provide six feet wide
shoulders in the first nineteen miles
of this section of the National
Highway,

(b) Due to paucity of funds it was
not possible to sanction the proposal.
The State Government were, however,
advised to provide flat brick or stone
metal shoulders in this reach out of
the maintenance and repairs grant.

Indian Agricultural Research Institute

1518. Shri Balkrishna Wasnik: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the percentage of admissions
for Ph.D. and M.Sc. courses if any,
reserved for the Scheduled Castes
and Scheduled Tribes candidates in
the Indian Agricultural Research
Institute; and
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(b) if so, the number of candidates
of Scheduled Castes/Tribes selected
and their percentage in the past three
years?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Kham): (a) For admis-
sion to Ph.D. and M.Sc. courses at
the Indian  Agricultural Research
Institute, 15 per cent seats are
reserved for the Scheduled castes and
5 per cent for Scheduled Tribes
Candidates. In case suitable candi-
dates from these categories are not
available the seats reserved for them
are filled from the open list.

(b) The number of candidates of
Scheduled Castes/Tribes selected and
their percentage in the past three
years is indicated below:—

Sche- Sche- Total Percentage

duled duled of the
Castes Tribes candidates
to the
total
admitted

() M. Sc. 9 4 13 6%
(1) Ph.D. 5 2 7 4%

Sugar Ration Cards

1517. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government's atten-
tion has been drawn to a letter pub-
lished in the Hindustan Times of 17th
September, 1964, that workers are
charging-|4|- to Rs. 2 per head for
preparation of ration cards for the
supply of sugar in certain localities
of Delhi;

(b) if so, whether
correct; and

the report is

{c) what action has been taken to
put a check on this?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.
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(b) No specific complaint has been
brought to the Government's notice.

(¢) The Delhi Administration has
‘nstructed its Inspectorate Staff to
kevr a strict watch and to report
such instances immediately.

Retrenchment of Employees
Shri S. M. Banerjee:

Shri Yashpal Singh:
Shrimati Renu Chakravartty:

1518.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that about
12,00 employees working in various
deparim .1ts of the Ministry of Food
and Agriculture in Eastern Zone have
been declared surplus;

(b) if so, whether this is due to the
introduction of the decentralisation
scheme;

(c) whether the work-load justified
such reduction in staff; and

(d) if not, what are the circum-
stances leading to such decision?

The Deputy Minister in the Minis-

try of Food ang Agriculture (Shri
D. R. Chavan): (a) No, 8Sir. The
number of staff in and under the

office of the Rerional Director (Food),
Eastern Region. Calecutta, declared
surplus is 33 out of a total strength
of about 3,850. Efforts are being
made to absorb them in other offices.

(b) No, Sir. These s'aff have been
found surplus on the basis of ‘norms’
prescribed by the Work Study Unit.

(c) Yes, Sir.
(d) Does not arise.

Rambouillet Sheep

1519. Shri Brij Raj Singh-Kotah:
Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether it is a fact that Ram-
bouillet Sheep are being imported
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from abroad for developing an
Indian strain in Rajasthan; and

(b) if so, the broad outlines of the
scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
Proposals for import of 375 Ram-
bouillet sheep are under considera-
tion. When imported, these will be
reared at the Central Sheep and Wool
Research Institute, Malpura in Rajas-
than, for experimental purposes.

Bridge on Ganges at Patna

1520. Shrimati Ramdulari Sinha:
Wiil the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to connect North Bihar with South
Bihar by constructing a bridge over
the Ganges nearabout Patna; and

(b) if so, the details thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
Government of India do not have any
proposal to construct a bridge over
the Ganga nearabout Patna connect-
ing North Bihar with South Bihar.
The bridge, when constructed, would
fall on a State road. The Govern-
ment of Bihar gre. therefore, prirnarily
concerned in the matter. It is
understood from the State authorities
concerned that some model tests for
the selection of a suitable site for
the proposed bridge are being con-
ducted at the Irrigation Research
Institute, Roorkee, and at the Central
Water and Power Research Station,
Poona. The tests at Roorkee are ex-
pected to be completed by the end
of the current year.

Poultry Development Programme

1522. Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have de-
cided to open some training courses
as a part of Poultry Development
Programme;
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(b) how many training centres
have been opened so iar and where;

(¢) whether any kind of foreign
assistance has been accepted (0 im-
puart {runing in poultry develcpment;
and

(d) if so, from which foreign coun-
try?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d)., Faci-
lities for training of poultry farmers
are provided by the S.ate Govern-
ments/Union Terrilories at the State
Poultry Farms and Pouliry Extension
Centres as part of their normal acti-
vities or under the All India Poultry
Development Scheme included in the
Se.ond and Third Five Year Plans.
The Government of India, however,
propose to hold a training course at
the Indian Veterinary Research Insti-
tute, Izatnagar (Bareilly) in the
method of determining the sex of
day-old chicks under the guidance of
a Japanese Expert who is expected
to be assigned to the Government of
India under the Colombo Pian. The
training is proposed to be conducted
in three batches, duration of each
course being six weeks. About 6
candidates are proposed to be train-
ed in each batch. The training will
start only after the Expert has
arrived.

Sugar Production

Shri P. C. Borooah:

Shrimati Savitri Nigam:
1523.
Shri P. R. Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Commission consti-
tuted for going into the question of
increasing sugar production has sub-
mitted an interim report to Govern-
ment;

(b) if so, the main recommendation
made therein; and

ASV.NA 7, 1888 (SAKA)

Written Answers 430 6
(c) the

thereon?

The Dcputy Minisler in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). An interim
report has been received and is
under examination of the Govern-
ment. The decision thereon is ex-
pected to be taken shortly.

Rocket Launching

1524. Shri D. C. Sharma: Will the
Minister of Civil Aviation be pleased
to state:

Government's decision

(a) whether the first meteorological
rocket to measure wind data in the .
upper atmosphere was launched from
the Thumba equatorial rocket launch-
ing base near Trivandrum on the
14th July, 1864; and

(b) if so, the success achieved in
firing the rocket and coilecting data
about weather? '

The Minister
(Shri Kangngo):

of Civil
(a) Yes.

Aviation

(by Wind data was collected gyc-
cessfully from a height of 36 to 56
kilometres. The winds below 46
kilo metres were generally east-
north-easterly, with a speed of about
80 knots. The winds over 46 kilo-
metres had a complex pattern, being
strong but variable in direction.
Rockets were also fired successfully
on the 16th July and the 19th August,
1984. Results of these firings confirm
that easterly winds flow with an
overlying region of turbulence in the
equatorial stratosphere.

Marine Eagineering Factory

1525 J Bhri Vishwa Nath Pandey:
1 Shri Ram Harkh Yadav:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that an
agreement has been reached with a
Japanese Marine firm known as
‘Yanmar’ to set up a marine engineer-
ing factory in India;
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(b) if so, the details of the project;
and

(c) the terms of the contract?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). No agree-
ment for the manufacture of Yanmar
marine diesel engines has been
reached. A preliminary report con-
taining collaboration proposals for
the manufacture of Yanmar marine
diesel engines has been received and
is under technical examination in
regard to the feasibility of the project.

Forest Wealth

1526. J Shri Vishwa Nath Pandey-
. Shri Ram Harkh Yadav:

Will the Minister of Food and Agri-
culture be pleased to state the steps
taken by Government to augment the
forest wealth of India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz EKhan): ‘Forest’ is a State
subject under the Constitution.
Management and development of
forests is, therefore, the concern of
the State Governments. The Govern-
ment of India however, renders all
possible technical assistance to the
States through the Inspector General
of Forests and Forest Research Insti-
tute and Colleges, Dehra Dun as well
as financial assistance for the develop-
ment of forestry under the National
Plans. In consultation with the
State Governments a National Forest
Policy was also enunciated in 1952
which lays down the guiding princi-
ples for the State Governments for
the scientific management of forests
and their proper utilisation.

2. Under the National Plans
important forestry schemes have
been launcheq and thege schemes
have been receiving increasing atten-
tion during the successive plans.
As against an initial provision
of Rs. 96 crores in the First
Five Year Plan, provision for

" the development of forestry increased
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to Rs. 27 crores in the Second Flan
and to about Rs, 51 crores in the
Third Five Year Plan.

3. During the First Five Year Plan
a few schemes of development were
taken up. An area of about 75,000
acres was brought under plantations
both under the scheme of Economic
plantations and the scheme of
Rehabilitation of degraded forests.
Forest communications of about 3,000
miles were also constructed during
the period,

4. In the Second Plan period, pro-
jects of greater diversity were under-
taken on a larger scale. Emphasis
was specially laid on raising plan-
tations of teak, sal, Bluegum, wattle,
softwood (for matches and plywood
industries etc.). An area of about
4,70,000 acres was brought under the
species of economic and industrial
importance and degraded forests over

an area of 3,20,000 acres were
rehabilitated. During this period
6,800 miles of forests roads were
constructed.

5. The Third Five Year Plan put
special emphasis on measures which
will help to meet the long term
requirements of the country. Under
the State Plan for Economic plan-
tations, it is proposed to bring under
plantations an area of 7'01 lakhs
acres. Under the Centrally sponsored
scheme of “plantation of quick grow-
ing species” which was introduced in
1962-63 it is proposed to cover an
area of about 1,337,000 acres. The
scheme aims at meeting the raw
material requirements of the wood-
based industries wviz., paper, match,
chipboards, etc. Under the scheme
of Rehabilitation of degraded forests,
it is proposed to rehabilitate an area
of 5:23 lakh acres.

Jammu-Srinagar Road

1526-A. Dr. L, M. Singhvi: Will the
Minister of Tramnsport be pleased to
state:

(a) by when would it be possible
to complete the second road between
Jammu and Srinagar according to the
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present pace and perspective plan;
and

(b) what is being done to expedite
the completion of this road?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A second
road between Jammu and Srinagar,
if ever constructed, would be a
State road. The Government ot
Jammu and Kashmir are, therefore,
primarily concerned in the matter.
It is understood from the State autho-
rities concerned that a survey of a
route (via Rajori and Shupian) was
car;ied out some time ago. No
further progress in the matter has,
however, been made,

CORRECTION OF ANSWER TO UN-
STARRED QUESTION No. 1896,
DATED 13-9-1963

The Minister of Law and Social
Security (Shri A. K. Sen): In reply
to part (a) of the Unstarred Question
No. 1896 regarding wool and khadi
production in Rajasthan, answered by
the then Minister of Industry in the
House on the 13th September, 1963,
it was stated that the total amount
given by the Central Government for
production of wool and khadi in
Bikaner District of Rajasthan from
1960 to 1963 so far was Rs. 1548
lakhs. On re-examination the Khadi
and Village Industries Commission
has found and intimated to the Gov-
ernment of India that the amount
given was Rs. 15'86 lakhs, In view
of this, the following correction to
answer to part (a) of the question
may be made:

“{a) Rs. 15.86 lakhs.”

12.06 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

OUTBREAK OF FIRE IN DivisioNAL CFrICE
oF LIC.

Shri P. Venkatasubbalah (Adoni):
1 call the attention of the Minister of

ASVINA 7, 1886

(SAKA) of Fire in Divisional 4310

Office of LI.C.
Home Affairs to the following matter
of urgent public importance and I re-
quest that he may make a statement
thereon:

“The outbreak of fire in the
Divisional Office of the LIC in
Delhi on the 26th September, 1964."

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
The Life Insurance Corporation—Di-
visional Office building near the Delhi
Gate is g modern six storeyed build-
ing. On the 26th September, 1964, a
message of outbreak of fire in the
building was received over the tele-
phone at 1826 hours at the Headquar-
ter Control of the Delhi Fire Service.
Within a minute i.e. at 18.27 hours
three fire units from the Connaught
Circus and Rakabganj fire stations
rushed to the spot covering a distance
of about two miles within three
minutes. The officer in charge
found the fire extensive and serious
and summoned additional assis-
tance at 1832 hours. Between 18.40
hours to 18.50 hours 14 additional fire
units arrived on the scene fom diffe-
rent fire stations. The Chief Fire Offi-
cer personally supervised the control
operations with the help of 150 per-
sons and officers of the Fire Service.
Six members of the staff received
minor injuries and four were over-
come by smoke. They were attended
to in the Irwin hospital as out-patients,
There was no loss of life,

There wag no difficulty in the water
supply for fire fighting, The fire was
brought under control by about 20-585
hours and completely extinguished by
21'20 hours,

The officers of the Police Station
Daryaganj had also npoticed thick
smoke coming out of the building
area by about 18.25 hours. A constable
was at once sent to the spot, and on
receiving his report the Superinten-
dent of Police Central, Deputy
Superintendent of Police Daryaganj
and all available police force in the
police station rushed to the spot and
cordoned off the building.
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The cause of the fire is yet to be
ascertained definitely. A cage under
Section 436 I. P. C. has been register-
ed investigation is progressing, The
Crime Inspection Team along with
photographerg have inspected the site.
The Superintending Engineer and the
Executive Engineer of Delhi Electric
Supply Undertaking have inspected
the building and its electric installa-
tions. The Inspector of Explosives
from Agra has also carried out a pre-
liminary investigation.

The full extent of loss is still to be
assessed. The damage is mostly in
third and fourth floors; it was large’y
confined to wooden partition, furni-
ture, racks con'aining stationery and
files. The poliev holders records were
in another building and are not affect-
ed The building is fully insured, but
not the furniture.

Shri P. Venkatasubbaiali: May I
know whethar the attention of the
hon. Minister has been drawn to a
news item that some of the em-
ployees of the LIC, of this partizular
Division, were the root cause for the
cutbreak of fire in this building? If
s0, is Government prepared to hold
an enquiry, as demanded by the
employees' association.

Shri L. N, Mishra: I t%ave seen
certain news items. At this stage, it
is difficult to say anything either way
until the inv:stigations are conipleted.

ot awdt  (fewme) @ ®oHe
wgeg qg T@ery &1 O w47 5 fow
TR ¥ T 9 ¢ 9w Tywe ¥ faw
wet wERw a1 fedt F ¥ & g
Popre a7 fag o fe qvw wE A @
o ag & z9a< ¥ & e 91, @1 9g
frg fre w1 a1 ot s
vt qr’?
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W@ to fryqaswam &
w§ g T R

Shri 8. M. Banerjee (Kanpur): May
! know whether the attention of the
hon, Minister has been drawn to the
presg statement given by the General
Secretary of the Northern Z.ne Life
Insurance Employees’  Association
asking for a thorough preckte into this
matter; if so, what steps have been
taken?

S%ri L. N, Mishra: I have s2en this
news. As regards the steps, we are
having a full investigation and on
receipt of the report we can say any-
thing definite.

Shri S. M. Banerjee;: My guestion
a3 not been answered. There was
a question asked by Shii Venkata-
subbaiah that the employees were
~ceponsible for it. I want to know
arhether the Association itse!f has
demanded a thorough probe into it.

Mr. Speaker: He says that he bas
seen this news,

NErTIFSTT (FA09) - 7w
ag 517 ag A8 & % oo wrio Ao &
THrT ¥ 77 g@Q &< mmr A @7
gt Y ¥ agarn § fF @ € Jw
AN a1 39 & A ol Fwaw
foer smrft WX 3@ F 8 fwdr T
219 & 71 AT ft FER F S AW
aer 37 '

wY ®o Mo faw: ag a0 &t
o wrfo ®Wo ¥ g A WY ¥
TR & A4 ¥ qifearie e W
THIT & AT A AT AR wTEEaET O
AT A AF FEE A 2w
F dYg farm sy wr gro & ar T g O
ot wgar gfwa

St gPH WT ¥BATT : FY qF AW
fond faw wmaefy ?
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wET AT Al qEFrEE AT
@R

N go f oo O (n37M) : daw
f& g & it wrar f& gw fafesw
F 08T §H T 9T g FEA WO ¢ a1
AT AIHIT AT, 919 fGq § a®@ 79+
wires ¥ foR 3 & ag @@ foafe
F wax ¢ f5 ag 9g Taon &% fF ag ot
AT & ¢ SH FT HE qIHT FTC0
a1 ar 7 FrE QAT T A qgA AH
NE T # a1 A arar A8y g
I0 & wWEgT AA2 &, Afww w18 Ay
Frer 48 e faodft &7 fofer & o018
F 1 & ar "1 FIE FH 7@ F FTI0
/T AT FT 2, TH A07, 9 f7A F 7
¥ gateEl O wm ¥ @re & Aifeq
¥ gmr @ oK g I A &t
JISATAT GRIT g FTL0 a1 T W19 I
a9 gHFA &7

Rt qo Ao fAw: zw fafeew & ¥
W TE S § ) @S qg A oo
M3 o AT o F qIiFATHZ e I THET
E I 1§ S

Nt go frowtadt: ot 7, =@
g sy Wt 4t Ffew oo wode
Hro F qET ¥ a9 WY T oYy

st ®Wo Ao fax: arfeari w
A AEE wefl AT FT aga gL
FESAT 3 | G qF WWT F SO0 T
AT § AT TIHTC FY TTF § ¢ A
T FE A aHAT § il ag AR
9 "wOT F g F FE AT G
(4

Dr. L. M. Singhvi (Jodnpur): May
I know whether at any time there
war a complaint or representation to
the Government that there was
reason to suspect foul play, if so,
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of Fire in Divisional 4314
Office of L.I.C.

what was the nature of this com-
piaint and, secondly, whet steps have
hwen taken to reward the wonderful
work done by the firemen fur rescue
aperations?

Shri L. N, Mishra: I requive notice,
I am not aware of this complaint.

St TR W wEEw, A9
SIATIT FT 9T g | A 6 garw oy
T IF F ¥ ¥ FeATr AgEg A &
2 faar f o qar =& & 7 e oY
aa g @ 1w e wdwe Afen w9
AT & w7

weaR WElEW : IR AT R ar
fear f ot ag arwar gam 37 #7 qEA)-
FTa @ W ¥ 1 wa qEFreT # fon
forerd & a3 & e el wEEw w7 ¥
fF 38 1 w107 77 & @) Fee aesrera
frr amey #xrd oY &7

St ot o ww A e W
W ¥ Tt & qer fw aEr o< few
fFEdF W IgR Ay ar ow
FT WY FaTF TE fgar w47 A7 #g famr
war & ewET qAv Ad i

seqR AT 0F TF 7R I wrE
HATA g AET qFAT Ig I TEHIETT ¥
arz & TP FE AT JFAT | €9 A
T FFT AT FHAT 7

Shri Kapur Simgh (Ludhiana): I
want to ask whether in the licht of
basic postulates of what is called
wncialist legality which regards all
wilfu] damage to public property as
at par with man-slaughter, dn rur
Clovernment propose to prescribe
effectively deterrent penalties for
such crimes?

Shri L. N. Mishra: This is only &
suggestion for action.

ot agow fag (Fuar) o W

FTHR & s ¥ g v wrk § f feorlt
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it ffer &1 e wew aTo

AT 19 FATTAET &7 Wraw g 6 g% =
WO 9 A FT GTq I4T @GaAT;
¥R A Fur faoet F g
fefer &1 w1 o& < wraw fear @
o ft ame S 4T 3R AT A]
fefer s #r 5w ¥ swaear & § 7

st ®o ATo faw : 7., @Y ¥ T
A AT | gL AW WA WA G
%1 iof o & AT sl N s
ifgd a8 g & wwmar Wi & | 51
wa § 7

st o g« sfe ag e rd
THIT & A1 AT G<HR A 5 F fog wr
oF wed wraw fear 37

it e KA (feesft—eramT ) :
T FT FT FTH F 3% T & J04 7
e & faq wo w1 afafa g w @,
afz g, @ 959 ¥ s\ sy e 7

Wt ®o ATo fasy : w1 wfafa adi
Far€ 7% § afed wHETA W 9 9w
FT @ § W IAF T A el O
ARl

Shri Hem Barua (Gauhati): In view
of the fact that there are very strong
suspicions in the City that this fire
might be the handiwork of some sabo-
teurs, may I know whether Govern-
ment proposes to institute any judi-
cial enquiry in the place of a deport-
mental enquiry or police enquiry
which the Government are visuaiising
now?

Shri L. N. Mishra: Not at the
moment,
Wt gw (frammamz) : 3 W -

@ @ 8, T Iw § @ gfeww
R ARE R R A R
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™ Aey@ AT W @ Y, oA A
94T WTOE J1 §9% 9o & a=
g & WRET I ®E, I A T W
AT AT $1 9@ @ § % war & et
¥t g AW & qI 9 K T FT GET

ar a@ ?

Shri Nath Pai (Rajapur): This
ought to be expunged. [i is aimost a
¢lander against the entire class of
employees.

Mr. Speaker: I am glad
Nath Pai is for expunction.

that Mr,

Shri Nath Pai; It is slanderous.

Shri D, C, Sharma (Gurdaspur): In
view of the fact that Delhi has be-
come a kind of all in centre for fires,
explosions and murders, will the Gov-
ernment appoint some committce to
go into the overall question includ-
ing this question?

Shri L. N. Mishra: As regards the
first part of the question it is a gene-
ral statement which I do not accept.
As regards the second part of it, my
answer is ‘No'.

Shri Indrajit Gupta:(Calcutta South
West): Has the Minister’s attention
been drawn to the report that the
reason for the fire spreading very
rapidly from the ground floor to the
third and fourth floors was because
of the way the air-conditioning chan-
nels had been constructed in the
buildings and, if so, will this investi-
gation cover this question in the
designing of buildings so that other
buildings may be spared of this kind
of trouble? )

Shri L, N. Mishra: As a matter of
fact, our report is that it sta.t
from the third or fourth floor.

Shri Joachim Alva (Kanara): The
Minister is probably aware that there
are two sideg of the matter when this
type of fire occurs, There are the
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people who are in-charge of the
buildings and who have neglected
their duties. Those persons are also
responsible for the occurrence of
fire. I want to know whether they
take serious action against those
who neglected their duties and also
whether the Government has got
effective fire fighting measures against
fires for public sector buildings which
cost over Rs, 3 crores.

Shri L. N. Mishra: So far as the fire
fighting measureg are concerned, they
have done a wonderful job and they
have done very well. So far as the
question of apportioning of responsi-
bilities is concerned, we are awaiting
the report and the needful will be
done, cr

Mr. Speaker: Papers to be laid,

1222 hrs,

ALLEGED ILL-TREATMENT OF A
MEMBER

Shri Nath Pai (Rajapur): Mr. Spea-
ker, Sir—I did not want to raise it
since you directed me not to raise it—
may 1 at least make one request that
the Minister may make a statement
regarding the ill-treatment of Mr.
Priya Gupta before the House rises?
1 was awaiting some information since
last week. You said I should not raise
[ g

Mr. Speaker: he has

raised it.

Therefore,

Shri Hem Barua (Gauhati): We
are getting telegrams; we are getting
telephone calls.

Mr. Speaker: I told Mr. Nath Pai
that he should not raise it and,
therefore, he has raised it.

Shri Nath Pal: No, Sir,

Mr. Speaker: What is it then? I put
it to him, What does it amount to? He
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Shri Nath Pai: I try my very best.
Sometimes 1 may not be successful;
sometimes I may be failing. . ...

Mr. Speaker: Sometimes he it too
rebellious ip that respect. I hope he
will be more cooperative in future.
I am taking those steps that he
wants me to take.

Shri Nath Pai: Before the House
rises in this session.

Mr. Speaker: The Home Ministry's
representative ig here.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): About what?

Mr. Speaker: There was a complaint
that Mr. Priva Gupta was ill-treated
inside the jail,

Shri Hem Barua: Outside also,

Mr. Speaker: There was a complaint
that he had been ill-treated—I thought
probably inside the jail—inside the
jail and now outside also. Wherever
he was, the Member of Parliament
wag ill-treated. I had asked the Home
Ministry to find out the facts and give
them here, The answer that I received
was that the Home Ministry was get-
ting in touch with the State and that
as soon as the information is received,
that will be given here, I want to
know whether they have received any
information and if they have not re-
ceived it, they should try to get it
telegraphically before we close here.

Shri L. N. Mishra: I have received
some information from the District
Magistrate, Purnea. I may read it out.

It reads thus:
“Shri Priya Gupta....
Mr. Speaker: That might be sent to

me first, and then I shall see whether
that hasg to be read out in the House.
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Shri §. M. Banerjee: This shows
that Government hag the information,
but they did not want to give it.

Mr. Speaker: | had been informed
that they would get the information
within a week, and I had been wait-
ing because the week had not expir-
ed. I had requested Shri Nath Pai
also to wait, be.ause they had want-
ed time for one week, and, therefore,
I had to wait till they got the infor-
mation. They have not yet inform-
ed me whether they have got the in-
formation. If they have got it, they
might send it on to me, and then I
shall fix some time for it.

Shri Nath Pai: I am very satisfied
with your guidance and ruling and
help in this matter in defending the
rights of fellow-Members. Since I
have appeared to be slightly recalci-
trant and non-co-operative, may 1
submit that had it not been for my
effort, it would not have come out
that Government were in possession
of the information?

An Hon. Member: Actually, it is
Government which is non-co-operat-
ing.

12.26 hrs,
PAPERS LAID ON THE TABLE

REpoRT OF WooOLLEN HosiERYy YARN
DisTrRIBUTION ENQUIRY COMMITIEE

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
lable a copy of Report of the Woollen
tHosiery Yarn Distribution Enquiry
Commiitee. [Placed in Library. See
No. LT-3262/64].
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Union PusLic SERVICE COMMISSION
(EXEMPTION FROM CONSULTATION)
AMENDMENT REGULATIONS

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): I beg to lay on the Table a
copy of the Union Public Service
Commission (Exemption from Con-
sultation) Amendment Regulations,
1964, published in Notification No.
GSR, 679 dated the 24th April, 1964,
under clause (5) of article 320 of the
Constitution, together with an ex-
planatory note. [Placed in Library,
See No. LT-3263/64].

STATEMENT GIVING INFORMATION ON
POINTS ARISING OUT OF ANSWERS
crveN ON S.Q. No. 324 RE: EXPOKRT
OF sUGAR TOo U.S.A.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): I beg to lay on the
Table a statement giving information
on points arising out of the answers
given on the 22nd September, 1964, to
supplementaries on Starred Question
No. 324 regarding export of suger to
USA.

STATEMENT

1. Quantity of sugar exported

during August, 1964. 10,553 tonnes

2. Value of the quantity ex-

pored in Augus., 1964
(F.O.B. realisacion).  * Rs. sz lakhs
(Estimated)
3. Quantity proposed to be
exporied  during 196s. 3 lakh tonnes
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to S.Q. No. 182 re:

Transport Cooperatives

4, Quanrity reserved for Co- No  such re-
operative Societies ou' of servation is
the quan'i'y obe ex- made. Quan-
por:ed during 1965. tities of raw

sugar supplied
by Coopera-
tives for export
during 1963
and 1964 were
as under :—

Year Total Quantity Quantity  of

of raw sugar - raw Sugar sup-
procured for plied bv Coope-
expor' (Lakh rative fac'ories
Tonnes). out of quan-
tities shown in
column (1)
(Lakh Tonnes)
JER ) B ) R
1963 252 077
1964 2:24 098
12.27 hrs,
COMMITTEE ON GOVERNMENT
ASSURANCES

MmuTtes oF EiGHTH SITTING

Shri Siddananjappa (Hassan): !
beg to lay on the Table the Minutes
of the Eighth Sitting of the Commit-
fee on Government Assurances held
during the current session,

12.27} hrs.

CORRECTION OF ANSWER TO 5.Q.
NO. 182 re: TRANSPORT CO-OPE-
RATIVES

The Minister of Transport (Shri Raj
Bahadur): In a supplementary gques-
tion arising out of the reply given to
the Starred Question mentioned above,
Shri Buta Singh wanted to know whe-
ther Government proposed to set up
separate financial Corporations to as-
sist the transport cooperatives, I had
stated in reply that one of the recom-
mendations” of the Study Group on
Transport Cooperatives was that the
State Governments should set up such
Corporations, and funds could be with-
drawn from the State Governments
or the State Bank of India. The actual
recommendation of the Group regard-
ing this is that the financing agencies
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for transport cooperatives would nor-
mally be the State and District Co-
operative Banks and State Financial
Corporations which should, in their
turn, be able to secure the necessary
funds from the State Governments or
the State Bank of India, on State Gov-
ernment guarantee

12.28 hrs.

DIRECT TAXES (AMENDMENT)
BILL—contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 24th Septem-
ber, 1964, namely: —

“That the Bill further to amend
certain laws relating to direct
taxes, be taken into consideration.”

Shri S. M. Banerjee might now con-
tinue his speech.

An Hon. Member: How much time
has been allotted for this Bill?

Mr. Speaker: The time fixed is 4
hours.

Shri S. M. Banerjee (Kanpur): I
feel that certain provisions of this Bill
are welcome provisions, but before I
proceed tn make my observations on
the various clauses of the Bill. I must
say that the income-tax arrears or the
arreas of gift tax, wealth tax etc. have
not been rqduced.

When we are discussing this Bill
and considering the measures by which
relief could be given tg the assessee
50 that he may pay the arrears, what
is the picture that we have before us
regarding the arrears of these taxes?
The gross arrears of income-tax as on
31st March, 1964 amounted to Rs. 290
crores, and the effective arrears of in-
come-tax on the same day amounted
to Rs. 170:8 crores. The Finance Mi-
nister, according to the Hindustan
Times dated the Tth April, 1064, is
reported to have said at a meeting of
the parliamentary consultative ecom-
mittee that the total gross arrears of
income-tax amounted to Rs. 292:16
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crores, out which an amount of Rs. 123
crores had constituted arrears for three
years and more. The flgures are
Rs. 30 crores for two years, Rs 48
crores for a year and Rs. 57 crores
current arrears, 1963-684. Thus
the total effective arrears amoun-
ted to Rs. 193 crores, Rs. 71 crores
outstanding for three years and more.
Rs. 22 crores for two years, Rs. 42
crores for a year and Rs. 57 crores
current arrears, Arrears of wealth tax
are estimated at Rs. 6:66 crores, estate
duty Rs. 4.36 crores, gift tax Rs. 81.5
lakhs and expenditure tax Rs. 43'6
lakhs,

These are figures according to offi-
cial sources. I feel that no effective
steps have been taken to recover ar-
rearg of income-tax. I know that in
1957, when I was first elected to this
House, 1 raised a question about the
the arrears of such taxes in the city
of Kanpur only. The fijgures were
revealing when I came to know that
in Kanpur alone the arrears of income-
tax, gift tax and wealth tax were to
the tune of Rs, 4:98 crores.

An Hon. Member: What is Shri Ram
Ratan Gupta's ghare jn it?

Shri S. M. Banerjee: 1 do not know.
Shri Ram Ratan Gupta is one of those
who have been exposed, But there are
other Guptas and Singhanias in Kan-
pur. After raising the question in this
House &and getting an assurance
from the Finance Ministry, this
amount wag reduced to Rs. 3*25 cro-
res. Even today I know that in Kan-
pur alone this amount is nearly Rs. 3
crores,

As regards other commercial taxes
also, the question wag raised in the
State Assembly about saleg tax. The
arrears in Kanpur alone were of the
order of Rs, 64 lakhs, We are not dis-
cussing sales tax now; we are discus-
sing direct taxes. I would like to
know from the hon. Minister what
effective steps are being taken to rea-
lise these grrears,
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While speaking on the Finance Bill
on 21st April 1964, Shri T. T. Krish-
namachari observed:

‘“Evasion is very wide. That 1is
conceded, In fact, in the last
six months that I have been in
charge of this Ministry, I have
found that our estimates of eva-
sion have been somewhat of an
under-estimate. Evasion is much
greater. In what we call the
sample tests that we are making
in particular streets, we find the
number of people who have evad-
ed are not small people but some-
times big people also”.

The hon. Minister says ‘sometimes’,
but I know it is all times that the
big people evade. The policy of the
income-tax department—I have nbth-
ing against any particular officer: |
do not’impute any motive; I have
the greatest regard for the chairman
of the Board who is a person of un-
questionable integrity—the policy of
the income-tax department is: be
kind and polite to the big people and

harsh to those who belong to the
lower category. When income-tax
arrears are due from gn ordinary

shopkeeper, he is prosecuted, perse-
cuted and humiliated. But what hap-
pens in the case of those big people
who are responsible for the total in-

come-tax arrears, non-effective
arrears of Rs. 202 crores? Cases are
pending in courts of law. While

announcing his tax proposals in the
budget for this year, the hon. Min-
ister gald:

“As the House is aware there
is a general feeling that the
Government is losing a fair share
of revenue due to evasion and
avoldance. This has been attri-
buted in the past to the prevailing
high rates of taxes. But with
the reduction in the tax rates
now proposed, I hope we shall
hear less of this. The proposed
slight reduction of tax has been
mainlv in respect of incomes over
Rs. 15,000".
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Now, what wag the
know my hon, friend,
who is not present....

reduction?
Shri Morarka

An Hon. Member: He is present.

Shri Bade (Khargone): Is Shrj
Tyagi the would-be Finance Minis-
ter?

Mr. Speaker: He headed the Com-
mittee on direct taxes administration.

Shri §. M, Banerjee: A feeling was
given to the country that the hon.
Finance Minister by his tax proposals
had spread the low income group peo-
ple. But what are the facts? People
who are within the Income group ot
Rs. 5,000 pay less—I agree. What are
the items? Tax Rs. 92, CDS Rs. 14Y,
total Rs. 241. Under this, they would
pay only Rs. 84 as fax. So there is
a reduction of Rs, 8. But what hap-
pened further on? A person getting
Rs. 10.000 per year who was paying
Rs. 680 as tax and Rs. 250 CDS, that
is in all Rs. 930, now pays Rs. TOY.
The variation in tax over 10963-64 is
plus 29. A person getting an annual
income of Rs. 15,000 now pays Rs, 40
mbore,

T—
Who gets the concession ? The
entire tax proposal was that those

people getting Rs. 20.000 and above
upto Rs. 3 Iakh should get concession
to the tune of Rs. 83.649. Thi: is how
the tax proposal hag affected the com-
mon man. In this particular Bill
another concession is being given t¢
those who want to contribute to the
Nehru Memorial Fund. Why not -
concession be given Increasing the
exemption limit for income-tax from
Rs. 3,200 to at least Rs. 6.0007 I say
this because the poor middle class,
whose backbone has completely been
broken with these high prices, shoula
be helped in this way if thev cannot
be helped in any other way, This was
the unanimous request made in this
House that the slab should be raised
to Re. 7.500. Some said it should be
at least Rs. 6.000. that is upto those
who are getting Rs. 500 per month or
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They should not be
taxed at this hour when Government
have miserably failed to hold the
price line and are unable to check the
price line because of the policy they
are pursuing.

Shri Kashi Ram Gupta (Alwar):
Will we be included under that?

Shri 8. M. Banerjee: Yes.

My submission is that some effec-
tive steps should be taken to realise
all income-tax arrears.

As regards the proposed clause 13A,
as follows:—

“any special allowance speci-
fically granted o an assesses by
his employer to meet expenditure
actually incurred on payment of
rent (by whatever name called)
in respect of residential accom-
modation occupied by the assessee,
to such extent (not exceeding
three hundred rupees per month)
as may be prescribed having
regard to the area or place in
such accommodation is gituate and
other relevant consideration”,

1 welcome this concession proposed to
be given to those employees who are
serving in commercial firms. But 1
think the main purpose of the Bill
is contained in the amendment to
section 88 as follows:

“in sub-section (1) after clause
(i), the following clause shall be
inserted, namely:—'(ia) ae
donations to the Jawaharlal Nehru
Memorial Fung referred to in the
Deed of Declaration of Trust
adopted by the National Com-
mittee at its meeting held on the
17th day of August 1964”.

This is something extraordinary. It
was never done in the case of the
Gandhi Memorial Fund or in alfiy
other fund. It was done to some
extent in the case of the National
Defence Fund. I can agree.
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The Minister of Rehabilitation (Shri
Tyagi): It was done in the case of
the Gandhi Memorial Fund.

Shri §. M. Banerjee: Was the Act
amended? No. I have got both tne
principal Act and the amendeq Act.
It was not done. It was done in ire
care of the National Defernce Fund 1
agrce; but for that, it was never done
in the history of our taxation or 1n
the history of our Finance Ministry.

Shri Tyagi: In the case of the
National Defence Fund and the
Gandhi Memorial Fund, the same

treatment was given.

Shri S. M. Banerjee: Unfortunately,
from Finance you went to Defence.
then you became defenceless, again
you are rehabilitated. Naturally, you

have forgotten these things of the
Finance Ministry, 1 am sorry. 1 have
got the principal Act.

Shri Tyagi: Does my hon, friend

want rehabilitation?

Shri §S. M. Banerjee: You rehabili-
tate me after discharging me? Buth
of us have been rehabilitated.

Shri Joachim Alva (Kanara): He
has not forgotten what you have done
to the Kanpur factory.

Shri S. M, Banerjee: What is the
position today? Supposing 1 have
earned Rs. 5 lakhs,. 10 per cent of it
1 can pay to any charitable institu-
tion or National Defence Fund or
Gandhi Memorial Fund, or any fund
to which I am allowed to contribute;
that is what we called allowable ex-
penditure. That is, I shall not be
taxed on Rs. 50,000, but if I want to
pay Rs. 2 lakhs, then, naturally, I
shall be taxed on the balance
Rs. 1,50,000. The implication of the
present clause is explainey by the
hon. Finance Minister thus in his
Notes of Clauses:

“Clause 5 geeks to amend section
88 of the Income-tax Act. The
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effect of this amendment will
be that the entire amount paid
by an assessee during the previous
year as donation to the Jawahar-
lal Nehru Memorial Fund refer-
red to in the Deed of Declaration
of Trust adopted by the National
Committee on 17th August, 1964
will qualify for rebate of Income-
tax under section 88 of the In-
come-tax Act without application”
of the monetary limit laid down
in sub-section (3) of section 88
of the Income-tax Act (viz, 10
per cent of the total income of the
assessee or two hundred thousand
rupees, whichever is less). It has
been laid down in this behalf
that donationg to the aforesaid
fund will not be taken into
account in calculating the above-
mentioned monetary limit."

Shri J. B. Kripalani (Amroha):
That meang the Government is making
the donation.

Shri S. M. Banerjee: Exactly what
is the total donation we are
receiving? The hon. Prime Mims-
ter announceq that the total amount
is Rs. 9 lakhs. What a poor res-
ponse! And out of this Rs. 9 lakhs,
only one concern has paid Rs. 5
lakhs. Mr. Birla has yet to see what
amendme=nt is moved. Dalmia has
yet to see what further concessions
are likely to be given in the name
of Shri Jawaharlal Nehru. All these
people are waiting patiently to see 1f
certain  concessions are given in
income-tax, in Wealth Tax, in Gift
Tax or any other corporate tax. It
some incentive is given, they will
give further donations to this Fund.
This is a very sad commendatary on
the democratic functioning of this
Government. Tt will be really crea-
ting blackmarketing or profiteering
or racketeering even in the Nchru
Memorial Fund.

I am sorry that the name of this
beloved leader of this country, who
has no parallel in this country, :s
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being brought in the form of coins, in
the f~rm of income-tax rebate. I d2
not know to what extent they are
going to put his name in the dust. |
am sorry at this. I am an ardeat
follower of Nehruji, without getling a

ticket frem him, mind you. He has
been opposing me. Still, 1 really
follow his words as gospel. I know

he has given something not only to
our cecuntry, but to the wcsld, but
should we go to this extent? If we
did not do it in the case of Gandhi
Memorial Fund or any other furd,
why should we do it here?

We have done it in the case of the
National Defence Fund, because, as
very correctly said by the wvery
leaders of this House as well as
leaders outside, after all, the ccuntry
is greater than Nehru. And nalural-
ly, I oppose this clause.

Today there is a provision that 10
per ccent will not be taxable, but
what is the response? No response.
So, I feel that this shoulg mnot be
done.

Shri Tyagi: The functions of this
Nehru Memorial Fund wili bz prac-
tically thz same as those of Gov-
ernment, except that non-official help
will be obtained, and thercfore my
hon. frieng might keep that objective
also in mind.

Shri J. B. Kripalani: Why should
not the Government directly make
the contribution. Why this indirect
way, I really cannot understand., If
you have to steal f{rom people's
pockets, do it honourably.

Shri §. M. Banerjee: As very ably
explaineq by Shri Tyagi and very
well replied to by Acharyaji, I should
say that in that case, let Government
come forward—we will give tnem
sanction—angd say that they want to
contribute. Nobody will object in
the case of Nehruji.

What happened in the case of the
National Defence Fund? Much of it

1283 (Ai) LSD—I16,
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has been misappropriated. What
happened in the case of the Gandhi
Memorial Fund. We have a bad
history, and whenever some contri-
bution is askeq from the comm"n
man, h2 says:

“qr fRT W Fi FiE F ar vy

People have started telling this,
because we could not give a good
answer to them. I would only re-
quest the hon. Finance Minister to
kindly consider the various aspects,
the various suggestions given by the
Tyagi Committee.

I would like to know from Shri
Tyagi what has happened to the
Viswantha Sastri Report. There was
an income-tax investigation commis-
sion appointed under the chairman-
ship of Shri Viswanatha Sastri. Whaut
happened to that? I understand that
simply because the Commission made
rcathing criticism of certain houses,
including Birlas, that Commission’s
1cport was never published. It is
surprising. I would like to know
what hag happened to that Comms-
sion's report and whether all the
recommendations of the Tyagi Com-
mittee have been implemented.

I am happy that this Bill has
brougnt two or three good items, but
penerally our expectations of the
Finance Minister have been belied.

With these words, 1 would once
again reauest them not to bring
Nehruji's name in this particular
thing. Let it be left to the people
concerned. If Tatag want to pay
Rs. 10 lakhs, or Birla wants to pay
Rs. 25 or Rs. 27 lakhs, let them all
pay income-tax, let them not be given
incentive in the name af Nchrujl.
That iz what T have to sumbit.

Shri V. B. Gandhi (Bombay Cen-
ira] South): The object of this Bill
is to remove certain unintended hard-
ships to sssessees, and also to provide
relief to assessees in certain cases.
The Bill ag it has come before us has



Direct Taxes

4331

[Shri V. B. Gandhi]

certainly achieved the object, and
hence we welcome this measure.
There nave been several promises
made in this House by the Finance
Minister during discussions on the
budget, ang this Bill, as we see, has
also taken care to implement these
promises.

This Bill has offered certain con-
cessions and certain reliefs from
hardships to a class of assessecs. Ior
instance, we have here Clause 3
which =zllows the exclusion {rom the
total income bf an assessee of any
zllowance specially granted to him by
his employer to meet the expendi-
ture incurred on payment of rent
for the residential accommodation
occupied by the assessee, not exceed-
ing Rs. 300 per month. That is a
very timely and a very deserving
concession which has long been over-
due. It is going to be of great relief
to the middle class people, and par-
ticularly the Government and other
employces with a fixed income are
going to benefit from this concession.
This rced ig very urgent in large
cities like Bombay and Calcutta.
There ic one clarification which 1s
sought by some people about this
provision and it is whether the 20
per cent allowance for perquisites will
be kept out of the calculation of
these rent allowances. It makeg one
feel rather sad to hear what has
just mow been said by Mr. S. M.
Banerjee about the provision in clause
5 in regard to Nehru Memorial Func.
This Fund is going to be used entire-
ly for the purpose stated clearly in
the Deed of Declaration of Trust.
That there should be any expression
of disagreement on a proposal of this
kind for the memory of a man of the
eminence of our late Prime Minister
is, as 1 said, a very sad commentary
on the minds of some Members from
the Opposition. After all the fund is
going to be used for publie purposes.
The purposes are stated. I do not
think that anybody can have any
objection to the purpose as indicated
in that Deed.
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I will come to two other very im-
portant clauses 10 and 18, These two
claus2s are going to be of great value
in unearthing hidden resources in
helping the authorities to secure dis-
closure of assets of great value and
in securing that there shoulq be no
evasion of tax. It is provided here
that there shall be no registration of
any document unless there ig a tax
clearance certificate produced before
the registrar. We were a little appre-
hensive whether a provision of this
kind would involve some kind of
inconvenience. But we have npow
the assurance that there ig going to be
not much inconvenience felt because
there is a provision that a ceriificate
will be granted within a stipulated
time or that the party will be infor-
med that no certificate can be grani-
ed. That is a very good and sensible
provision. '

Another clause of importance is
the one dealing with the provision
which would require that the con-
tractor who secures a contract for
construction will inform the income-
tax officer about the contract. Now,
this is also one way in which con-
cealed assets in immovable property
will come to light.

There is one more clause about
which I would say a few words
before I close and it is about clause
2 which is about the distribu-
tion of accumulated profits in the
case of companies which are
acquisitioned by the Government or
other governmental corporations.
Here, we agree to the principle that
these accumulated profits should not
be chargeable to tax as dividend
but we find this concession is limit-
ed in point of period. It says it will
be available for the years “attribu-
table to the accumulation of profits
of the company, relatin to the period
prior to three successive previous
years immediately preceding the
previous year”. If really it is intended
to be fair to the shareholders of the
companies whose assets had been
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taken over or acquisitioned by the
Government I do not see why we
should be not be generous in our
approach and in our offers. After all
it is not very likely that the com-
panies would come to know of the
Government’s intention to acquire
their assets or their companies in
advance of three years and actually
a company whose accounts are made
up in the calender year 1864 would
have to forego the benefit of tnis
provision up to the year ending 31
December, 1860. I do not really think
that this being taken is necessary. 1
think it would be more fair if we go
the full length in our desire to be
fair to the sare¢holders of the com-
panies in this respect.

Shri Prabhat Kar (Hooghly): Sir,
while moving this amending Bill, the.
hon. Finance Minister has stated that
he had thought over many points
which were raised during the discus-
sion on the Finance Bill and after
having applied his mind is now
making certain changes with a view
to give relief to certain section of
the assessees

oY gER W wga: (3[9)
TEA WERG, FEW H FIW AGr
FaT 17 AW d3 &

Mr. Speaker: Let the Bell be rung

—now there is quorum.

The bell is being rung—now there
is quorum. Shri Prabhat Kar may
continue.

18 hrs.

Shri Prabhat Kar: Sir, I was saying
that the Finance Minister, after
consideration, has come out with an
amendment of the various tax provi-
sions to give some sort of relief to
certain sections of the assessees.
Along with that, with a view to
tightening up the tax-collecting =
machinery so that avoidance or eva-
sion of taxes can be checked, ,he has
come out also with certain changes
in the Income-tax Act. Now, I would
say that we have found that most
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of the time the sympathy is mis-
placed. In the present State of affairs,
with a steep rise in the prices of the
daily necessities of life, it is the
lower rung of the salaried employees
who are hard hit. The persons who
draw a salary of five hundred, six
hundred or even a thousand rupees,
persons who cannot under any circum-
stances evade a single Paisa of taxation
and whose taxes are deducted at the
source at the time of payment of the
salary, these are the persons who
are hard hit.

Shri R. S. Pandey (Guna): Sir, on
a point of order, Is it permissible for

any person to occupy the Prime
Minister's seat in the House?
(Shri Bibhuti Mishra was at that

moment sitting in the Prime Min-

ister's seat).

Mr., Speaker: He might decide it
within his party.

Shri Prabhat Kar: Sir, these are
the section of employees who today
are hard hit. The relief granted....

Mr. Speaker: It is desirable that
the Prime Minister's seat should
remain vacant when he is not there;
it should not ordimarily be occupied
by any other person. That would be
a good tradition, if it is established.
I would ask Members not to do like
this.

St gWR W FTIW  IUT F 7T
Tt 3@ TR 7 a5 £ ffuw @

g1

TEAR AE W ;. WAL AWAR 1T
JUT EF 7 wiEg g Fifw £ 3

Shri Prabhat Kar: Sir, we suggest-
ed that so far as income-tax for this
rate of salary group is concerned
there should be a relaxation, that
instead of having the income-tax
imposed on the earnings of Rs. 3,600
it should be raised to at least Rs. 7,500
and the relief should be granted to
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this section of the employees.
Because, today, as it stands, it is very
difficult for them even to pay
income-tax to the tune of five, ten or
fifteen rupees a month.

This year, during the
speech, no doubt the Finance Min-
ister  granted some relief by
withdrawing this compulsory deposit
scheme. But so far as the tax inci-
dence is concerned it was increased.
The totality of the deductions,
including the compulsory deposit,
hag surely been reduced. By the inci-
dence of tax is more than what was
the incidence of the tax along with
the compulsory deposit. The com-
pulsory deposit was an amount which
was returnable after five years, and
in the case of those who had
deposits of less than Rs. 150 they
could get it back within a year. Now
the tax incidence in the lower
income group has increased.

budget

Today we find that concession is
being granted to a section of em-
ployees who are drawing house rent
allowance, and the relief is given
after Rs. 300, It means that a section
of employees who are drawing a house
rent allowance much more than
Rs. 300 a month; and it will mean a
section of employees whose emolu-
ments will be roughly between
Rs. 1,500 and Rs. 2,500 or more as
monthly salary.

When we consider that because of
exorbitant house rent, some relief
should be granted so far ag taxation
is concerned, I would like to know
whytfor those sections of the em-
ploytes who today are forced to live
in a situation by which sometimes 25
to 30 per cent of their monthly salary
goes for the payment of house rent,
nothing has been provided. As I was
saying, the sympathy is a misplaced
one, You are granting a concession
to a section of the employees. No
doubt they are salaried employees. I
quite agree that any question of tax
evasion does not arise in their case.
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But you are granting a concession
to a section of employees who are
for better off compared to the ogther
section of employees who afe
suffering and whose number is
large, and there 1is no concession
granted to them. As I said earlier,
during this year's budget, although
the compulsory deposit scheme has
been withdrawn, the incidence of
taxation has increased. What was
necessary, considering the present
situation, was that tax relief should
have been granted to the lowest-
grade salaried employees who today
are groaning under the rise in
prices.

Now, the tightening-up provision
in clause 10 is no doubt a welcome
provision. With a view to checking
tax evasion, clause 10 seeks to insert
a new section, section 230A, in the
Income-tax Act where the register-
ing authority will refrain from
registering any document of a value
which is more than Rs. 50,000 until
a tax clearance certificate has been
produced. And the certificate is only
in respect of Income-tax but in
respect of various other taxes. This
is a welcome provision.

In the same way clause 18 is alse
a welcome provision. This refers to
contracts for house building and the
contractor has to submit all the
details to the Income-tax Officer. As
has been rightly stated, one way of
evading payment of taxes is to build
immovable properties, and also,
almost always in the name of a third
person, a benami transaction.

So these provisions are welcome.
But I would like to know what
efforts have been made to find out
whether, with the changes made in
the Income-tax or other tax
structure, the incidence of tax evasion
or avoidance has decreased. As was

quoted by my hon. friend Shri
Banerjee, the Finance Minister
admits that the incidence of tax

avoidance has not decreased. How
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this thing can be checked, what are
the positive efforts made by the
Finance Ministry, how to tighten the
tax-collecting machinery: these are
the things in which we are much
more interested today, because we
learn often about the unaccoun
money. We are told, and rightly so,
that many of the effective measures
to control the prices or to really
keep our economy under proper
control are being frustrated because
of the huge amount of unaccounted
money which is moving in the
market. How has this unaccounted
money come, and is it not possible
for the Government to find it out
and check it? It is often being said
that unless that is done, it will be
very difficult to have a grip over
the economy of vur country. The
Reserve Bank with all its power has
failed to do it. I do not know. There
was recently some enquiry about the
money lying in some banks or
vaults; it was said that some money
was found. I want to know why this
ig not done in the tase of the bpig
houses. It is a known fact that so
far as money is concerned, they are
in the voults. You will find curiency
notes there, or you will find currency
notes converted into silver or gold
bars. Why have you stopped with the
checking of some accounts only of the
film stars? Why can’'t you go further?
Is it not possible to open the lockers
in Delhi and Bombay, places where
you will be able to find out un-
accounted money? Why is this mnot
done, if you are serious about it?
So far as the gearing up of the
economy and controlling it is con-
cerned, if you are serious about
collecting the taxes which are due
and if you are to find out the tax
evasion, these steps are absolutely
necessary. I do not find any positive
efforts being made by the Finance
Ministry to this effect.

As I have said, in this Bill there
are items which we welcome. There
are items to which I am not opposed
but then I would say you must go
further in regard to those items. When
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you grant concession by way of
income-tax relief to those earning
up to Rs, 300, think of the millions of
workers who are drawing much less.
They are today finding a crisis 1n
therr own families; a situation has
come about which hag created a crisis
among them ang the stage has reach-
ed when they have almost becume
extinct. Why don’t you think of this
and grant concessions to thcm as far
as income-tax is concerned?

Now, clause 5 geeks Lo amend sec-
tion 58 of the Income-tax Act, ana
it dealg with the donation to the
Jawanarlal Nenru Memorial Fund.
Some hon, Members have said that
there snowld not be any controversy
about this. Tnere may not be any
coniroversy so far ag ine creation oOf
the Jawanarlial Nehru Memorjal Funa
1s concerned and the purpose lor
wnicn the Fund is utiised is con-
cerned. But wnat doeg it signify?
it signilies that today we have come
t0 a stage When contributions will not
be maae to the Jawaharial Nehru
Memor.a] Fund unless you granit con-
cesslols &ngd unless you give incen-
tives! Ths ig exactly the meaning
ol thus parucular clause, Thuugh we
are saywng that we should not say
anytlung about thig particular aspect,
because he was a national leader and
not a party leader—with which I
agree—the inclusion of this clause to
amend the Income-tax Act means
that today there will be no contribu-
tion to the Fund until and unless you
give those contributors a rebate, 1
would put it like that.

It reminds me of a story. Iln a
village chapel, the priest used to
stand on the pulpit and give sermons,
but the benches were empty. He
thought that in order to draw the
people some music and other things,
say, g band party, could be given. So,
the announcement was made that on
a particular Sunday there would be
music and band; the people came and
after hearing the music, they went
away; the benches were again empty.
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Therefore, another announcement was
made that the first item would be
the germon of the priest, when all the
members would stand up, ang afler
that, the band or music party would
be allowed to play. Simularly, here
is the Jawaharlal Nehru Memorial
Fund. Here is the purpose known to
the country; the purpose for which
this Fund has been created. It 1s
going to help the building up of th.
varioug aspects of our national lite.
But then the meaning of this clause
is, “if you want to get the concession,
then, if you contribute to the Fund,
you will get income-tax relief.” The
most important thing is that you get
the relief first and then contribute!
Is this the way by which you are
going to get ~contributions to this
Fund which has been created for the
purpose of building up a new India?
If one says that such a clause should
not be put like that, there would be
Members saying that there should not
be any controversy about it But I
say this is a great insult that great
personality of India: for contributing
to the Fund you are to give scme
concession so that the people may
contribute to the Fund! It is an insult
to the great leader of India and an
insult to ourselves to include thus
particular clause and ask the people
to contribute and get the income-tax
relief.

So far as the provision in relation
to the companies which will be liqui-
dated and which will be taken over
by the Government is concerned, 1
agree with the proposition no doubt.
It is not a question of liquidation for
the promoter, but for the purpose of
taking over by the Government, the
companies will have to be liquidated.
Naturally, the promoters or the enter-
preneurs should be given some amount
of concession over there. There, I
entirely agree with fhe suggestion
made by the Finance Ministey that it
should be for the last three years’
accumulateq profit, because he said
in his opening remarkg that some-
times prufits had accumulated when
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the company goes into voluntary
liquidation and that at the time o1
distribution the tax would be evadeu.
So, the period is limited to three years
I agree with that part of the clause.

Then, on the question of charitable
institutions, I hold a very strong view.
For the proportionate part, it iz a
tax on dividend. If it is g charitable
institution, it is a known thing, which
we have discussed on various occasions
We have said that the charitable
institutions also will have to be en-
quired into and we must know what
exactly is the type of charitable ins-
titution that is functioning, so that :f,
can get the credit of the concussion
which is being granted. Today, we
have charitable trusts and the chari-
table trust is utilised for the charity
which always should begin at home
and for the purpose of the person who
creates the trust. Considering {ihat
aspect, the concession has to be tho-
roughly enquired into.

Lastly, so far as the tightening up
of the tax-collecting machinery 1s
concerned, it has become very impor-
tant at thls particular stage, and 1
would like the Finance Minister to
take up thig isue. On the questicn of
granting some concession on house-
rent I would again appeal to the
Finance Minister to consider the case
of the low-paid employees who are
today suffering very much.

13.19 hrs,

(Mg. DEPUTY-SPEAKER in the Chuir)

Shri N. Dandekar (Gonda‘: Mr.
Deputy-Speaker, Sir, I am in general
agreement with the purposes and
objects of the Bill. There can be no
doubt that some of the concessions
that have been sought to be given are
due ang would ease the hardships of
the assessees concerned with those
particular matters. I would in parii-
cular, as regards the case 'of the salari-
ed earners, endorse the plea that wus
made by the hop, Member who just
spoke before me, namely, that it is
not enough to clear off the hardship
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of a particular section of the salury-
earners. The salary-earners today, --
with the rise in prices that has taken
place and the economitant rise in the
cost of living, and also the fact that
in the case of the salary-earners thers
is no guestion of loss or any suspiciuil
of loss of tax or under-assessment,--
are a category of tax-payers who arc
probably the most severely hard-Lit
ag a result, 'on the one hand, ol risig
taxation, both direct and indirect, and
on the other hand, of the risc 1n
prices ang the rising cost of living. 1
do not think the tax authorities are
fully aware of the extent of hardshp
that has been suffered by tne salaried
class, perticularly people ‘n the
lower income brackets, namely, thos?
carning up to something like Rs, 10,uti)
to Rs. 12,000 per annum. And [ would
very earnestly.

st gFA [ w@AA:  ITEAA
WEYZ gIEE W &I Ad 21
Mr. Deputy-Speaker: The hon.

Membe- may resume his seat. 'The
Bell is being rung.

There is quorum now. Shri Dande-
kar may continue his speech.

Shri N. Dandekar: Sir, I was on the
subject 'of concessiong to salary earn-
ers. 1 do very strongly support the
suggestion that was made by the
hon. Mcmber who spoke before me.
that the lower limit of totaj exemp-
tion from tax inm respect of salary
earner® in particular ought to te rais-
ed very considerably. I have been
myself very much in touch, both
while I was in public service gz well
as during the years I was in gervice in
industry, with the conditions suffer=d
by, wial one may call, the ‘white-
collar brigade’ in regard tc their
standard of living arising as I have
said, frrm these two circumstances,
namely increasing direct and indirect
taxation on the one hana incrcasing
cost of living on the other. I do not
think it is appreciated that in the
»ase of persons of that category there
is also the further fact that the rum-
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ber of carning members in most
salary carners’ families s usually
only one, rarely two, but never more
than two, with the result tha; most
of them not having either adaitional
salary earners, and most of them not
having any other sources of incwne.
they zrc @ category of people for
whom I think, the more we con do
in terms cf reliefs the better it wou!d
be. And, while I am not jn thc least
opposed to the relief that is sough; in
terms of tax-free rent allowance for
thosz whio are in receipt of such
allowances, my very definite fee'ing
is that the lower bracket of salary
earners, who constitute the very large
mass of the middle and lower midiie
class, ought to be assisted in the way
I have suggested.

The other reliefs do not I think call
for much comment. I think they are
just and proper;—for instance, relief
in regard to accumulated profits of
companies that are being wound up in
consequence of their being acquired or
being taken over by other government
concerns. The only point I have in
regard to that is, 1 wonder why the
accumulated profits that are to be
exempted from the definition of divi-
dend are only those relating to periods
prior to the last three successive pre-
vious years, Why those three succes-
sive previous years should be exclud-
ed from the benefit of this particular
provision, I am unable to appreciate,
though I am sure that whep the hon.
Finance Minister replies to the debate
he will probably clear up that point.
1 would say this, if there is no clear-
cut reason either of principle or of fact
geared to possibilities of evasion and
so on, then I would suggest that thai
little exception to this particular
exemption ought to be removed,

There are two other provisions tr
which 1 wish to refer. One is i~ zon-
nection with the removal of the limit
to the exemption, that is, the tax re-
bate in respect of contributions for
approved charitably purposes. I refer
to the proposed removal of the limit in
the case of contributions to the Nehiu

e
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Memoria] Fund which, doeg call for
comment. A1t is not that there shuuid
be np tax benefit, or rather, iax con-
cession or relef to people who do
make such contributions, But | think
we are tending, of lale, L0 maske a
very unfortunate singlng out of the
late Prime Minister concerning whom
personally there can be no gues.on,
there is no one Who has less Lhan the
highest possible respect ifor  his
memory, for the position that he hela
in the affairs of this couniry and the
affection be enjoyed from the public.
But I wonder, for instance, how |
would fee] if I were relaied to him
and tound that continuousiy inings of
this kind were bewng attemp.eq al-
most tp a point at which there is some
kind of deuication of him, There was
a debate the other day, about the pro-
posal to have the eftigy ol FPandit
Nehru emposed on the coins taat are
going to be munted hereatter. ‘'here
were reterences to other maticrs also.
Now this is another pne that has come
up, namely, that in so far as the upper
limit of coantributions for purpcses ot
tax rebale are concerned the ccniribu-
tions of Nehru Memorial Fung would
be excluded so that contribution 1o
that fund may be made withcut any
limit and they were still be eligible
for rebate purposes. Certainly, people
ought to contribute, ang will bc con-
tributing to the maximum of tineir
capacity to g fund of this kingd just, as
when Mahatmg Gandhi died jhere was
an excellent response to the Fund
that was raiseq in memory of the
Father of the Nation (Interruption).
But then there was, as my hon, friend
here points out, no amendment to
abolish the limit in respect of contri-
butions to that particular Fund. It is
difficult on a matter like this, not 1o be
misunderstood. At the same time, I
think, we have to observe certain
principles of propriety, certain princi-
ples of uniform public policy ang not
single out particular individuals, no
matter how highly we esteem them, no
matter what their contributivn to the
progress, and all that goes with it, of
this country is. 1 do feel tnat this
proposal is contrary to public policy.
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I do feel it is setting up a precedent of
a kind that ig unfortunate. I do feel
it is making discrimination of g kind
that is unfortunate. I personally, for
instance, have no less esteem for the
late Prime Minister than I nad for
Mahatma Gandhi; but it seems to me
that it is really unfortunate tnat this
kind of thing should keep on cropping
up in one form or another i1n connec-
tion with him. I do respectfully urge
that I can fing no over-riding reasons
of public policy or propriety which
justify this kind of special treatment
in regarq to contributions to the
Memoria] Fund for the commemora-
tion ‘'of the late Prime Minister, Pandit
Jawaharlal Nehru,

Sir, I would not say more than that.
I will now go on to some of the other
benefit; and reliefs that are sought to
be given. I think they are sound.

In regard to the procedure for tight-
ening up the machinery I would like
to make just two general comments.
The first is about clauses 8 and 9
which are concerneq with fresh
demand notices being issued in con-
nection with advance payment of tax
consequent upon later returng involv-
ing higher self-assessment and so on.
1 fee] this continual revision of the
demand for advance payment of tax
resulting from this business of self-
assessment, provisional assessment, re-
gular assessment,—the whole thing is
becoming rather too confusing. And
1 believe the additional financial
returns that are involved in this, as
compared with the cluttering up of
work in the tax office are trifling. I
do not think it is worthwhile, I be-
lieve today an over-load position has
been reached in tax offices where in
connection with all those multiple
assessments, and ip connection parti-
cularly with income-tax matter such
as self-assessment, provisional assess-
ment, regular assessment, advance
payment of taxes, re-assessment,
amendment of a assessment, amend-
ment of mistake in assessment, amend-
ment of mistakes on appeal and sp on,
every one of them have continual
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consequences upon the demang for
advance payment of tax, But every
one of them has also such an appre-
ciable effect in termg of workloag in
the tax offices that I think it js time
one did consider and weigh this inct
against the very little additional
money that would be coming in,—
which is merely money coming in a
little in advance, because it would
come in anyhow—even if these chang-
es in advance tax demands were to
cover all situations in the tax returns
or in the provisional assessments and
regular assessments. The siluation to-
day as I know it is that so much of the
time of the tax officers is continually
engaged in these matters that they can
devote little time, I would almost say
they have very little leisure, io the
careful examination of the more diffi-
cult cases, as well as of those that in-
volve a considerable amount of tax
evasion, There are cases which could
not and should not be handled in a
hurry; they are cases concerning
which the tax authorities need to sit
back and think,—they have got to
have some litt]e time to sit back and
think because it is always a continuous
race between those who want to
evade or avoid payment of taxes, and
the officers of the revenue department
bent upon the State getting is full dues,
But the tax authorities do not in fact
get sufficient time to deal with really
important cases I believe that this
sort of changes in legislation, though
they do result in a little amount of
money coming a little earlier than
would otherwise be the case, does re-
sult merely cluttering up of the laxa-
tion machinery.

Regarding the other two provisions
for tightening up assessments; which
are perfectly good in themselves, my
only comment is that they lay down
too low a limit, In regarq {o pro-
hibition of transfers of registry until
the production of a tax clearance cer-
tificate, I think it is an excellent pro-
vision. Similarly, the provision re-
quiring the contractors tp report to
the tax authorities the fact that they
have secured contracts is again an
excellent provision, But I do think
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these limits of Rs, 50,000 are too low.
Today, as a simple consequence of the
price rise, g transaction which ten
years ago would be of the order of
Rs. 30,000 or 40,000 or something of
that kind would today be equivalent
to double that amount, if not more.
Consequently, if one is to get proper
benefit out of this, without harassment
on the one hand angd without cluttering
up of the offices of taxation depart-
ment on the other, I would very
strongly urge that these limils of
Rs, 50,000 should be raised a little
higher, I woulg suggest a figure of
Rs. 1 lakh.

The provisions about estate duty
are again excellent. But I think
there is some computational difficulty
here. 1 do not want to enter into it
in detai] just now, but there appears
to exist a good deal of computational
difficulty in the proposal as to the
precise extent to which rebate of
estate duty has to be given in connec-
tion with properties that are
sold for purposes of payment of estate
duty, instead of a corresponding relief
against capital gains tax. Otherwise,
I think these two provisions are also
good.

The general comment that I would
make is, therefore, that the proposals
made in this Bill are in principle
sound and I commend them. There
are however certain matters of detail
connected with the reliefs on the one
hangd and the tightening up of the
machinery on the other which would
merit reconsideration.

Shri Morarka (Jhunjhunu): Lir
Deputy-Speaker, Sir, ] welcome this
Bill mainly because it fulfils the
agsurances given by the hon. Finance
Minister to this House during the last
budget session. The Bill has five
purposes. One is to give some con-
cessions, as some hon. Members have
been pleased to call; secondly, to
remove the unintended hardships,
thirdly, to tighten up the provisions,
tourthly, to withdraw some of the
unintended concessions and; lastly, to
deal with some procedural matters.
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This Bill has been criticised on the
ground that jt seeks to give some con-
cessions. 1 have gone through it
carefully ang I find that there are
only two concessions, if you call them
concessions, which an, sought to be
given. Ome is, house rent allowance
up to Rs. 300 per mornth is sought to
be exempt for the salaried classes.
Another concession is to charitable
institutions on the dividend income to
th. extent of proportionate share of
the super-tax. The hon, Finance
Minister had agreed to both these
things at the time of the discussion of
the budget. As he could not make
any amendments on the jspot, he
assureqd the House that he would come
to the House with thege amendments
in due course. I am glad that in ful-
filment of this promise he is now
coming with these proposals.

At that time it was pointed out to
the hon. Finance Minister some of the
provisions which are really harsh.
For example, if a property was liable
to estale duty as wel] as capital gains
tax, if the total incidence of taxation
was becoming more than 100 per cent,
that was really an unintended hard-
ship. At that time, the Finance Min-
ister assured the House that he would
examine the case and, #f necessary,
bring an amendment to the Act.
Similarly, under the gift tax Act, a
nominal gift costing Rs. 5,000, while it
is exempted from the wealth tax Act
is coming within the purview of the
expenditure tax Act. That is another
hardship which is sought to be remov-
ed by this Bill.

The third amendment relates to
companieg going into liquidation. If
the company goes into liquidation
with the sole or main object of evad-
ing tax in one way or the other, the
distribution of the accumulated profits
ag dividend is subject to taxation.
That is understandable. But if as a
result of Government's action the
assets of the company are taken away
and the company is obliged to go into
liquidation, if the assets are distribut-

SEPTEMBER 29, 1964

(Amendment) Bill 4348

ed to the shareholders ag dividend,
because there is no other alternativ
it should not be made subject to
heavy taxation. So, we are oblig
to the Finance Minister for bringing
these amendments.

The hon. Member who preceded me
posed the question why this period of
three years should be there. At the
time of moving the Bill for considera-
tion the Finance Minister has ex-
plained  it. Unfortunately, Shri
Dandekar was not present in the
House at that time. According to the
Finance Minister, it is quite possible
that sometlimes these negotiations
about taking over by the State takes
some time during which the informa-
tion leaks out and when this informa-
tion leaks out some of the companies
might distribute all the accumulated
profits just with a view to evade this
tax. Therefore he prescribeq this
period of three years. All the profits
accumulated during these three years
would not be exempt from that tax
but the profits accumulated prior to
these three years would be exempt.
So, I think that it is not only rational
but equitable and there is sufficient
reason behind this.

There are two provisions to tighten
up the provisions of the Income-tax
Act. One is the registration of ecer-
tain documents. It is now sought
that no document transferring the
property or limiting or extinguishing
the proprietary title in those proper-
ties will be registered by the register-
ing authority under the Indian Regis-
tration Act unless a certificate of
clearance is obtained from the tax
authorities. For that a limit of Rs.
50,000/ is prescribed. That means
that property below the value of Rs.
50,000/ -.

ot PR TR GATT UG AL AT
Frew qur Y £
Mr, Deputy-Speaker: The bell is
being rung. Now there is quorum.
It was the second time that the quo-
rum bell was rung within half an
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hour. I request hon. Members to
maintain the quorum. Shri Morarka
might continue his speech.

Shri Morarka: I was saying that
now i this property is below the
value of Rs. 50,000/-, there would be
no registration and at the timc ot
registration no certificate from the
Income-tax Officer would be required.
The hon. Member, Shri Dandeker,
said that this limit of Rs. 50,000/- is
too low. I see an amendment in the
name of Shri Bade and others which
seeks to increase this limit to Rs.
1,00,000/-. But I shall draw the
attention of hon. Members, particular._
ly Shri Dandeker, that in another
Act called. the Payment of Tax
(Transfer of Property) Act, 1949
where a similar provision existed,
there was no limit at all. That means
that the registration of any property,
irrespective of its value, required such
a clearance from the tax authorities.
Now the Government says that insteag
of prescribing no limit at all, they
prescribe the limit of Rs, 50,000/-.
So, while to Shri Dandeker this limit
of Rs. 50,000/- may appear to be on
the lower side, under the previous
Act which was passed in 1949, namely,
the Payment of Tax (Transfer of Pro-
perty) Act, no limit was preseribed.

But in my view this limit of Rs.
50,000/- is a little on the high side.
Therefore I have suggested an amend-
ment, being amendment No. 30 on the
list, seeking to reduce this limit to
Rs. 10,000/-. When I come to the
amendment, I will give my reasons in
detail; but here I may say lhat since
the main purpose of this is to plug
possible loopholes for tax evasion and
to bring those, who have got un-
accounted money and who are not
assessees at all, to the Income-tax
Department, I think, this limit of Rs.
50,000/- is on the high side because,
as you know, it is not unlikely that
properties are deliberately undervalu-
ed and a large part of the considera-
tion or the value of the property is
given in cash outside the account
books. If that is so then this limit of

ASVINA 7, 1886 (SAKA)

(Amendment) Bill 4350

Rs. 50,000/- would not serve the pur-
pose which you have in view,

Besides, it is not a tax measure at
all; it is only a regulatory thing. It
may be #hat it may involve g little
more work for the Income-tax
Dcepartment in issuing a certificate,
but, I think, the Government must be
prepared for that and they must
undertaks that little more quantity of
work if they really want to bring to
book those people who through all
sorts of transfer of properties without
becoming assesseeg at all. I, there-
fore, suggest that this limit of Rs.
50,000/- should be reduced to Rs.
10 000/-. I repeat that it is not a tax
measure. You do not charge any
duty or tax. It is only a regulatory
thing. For that purpose there will
be no difficulty at all; on the other
hand, it would require people trans-
ferring any property above the value
of Rs. 10,000/- to obtain a tax clear-
ance certificate from these authorities.
When I say thig thing, I also know
that the agricultural property is com-
pletely exempt from this provision.
Therefore I think that there is ample
justification for reducing this limit
from Rs. 50,000/- to Rs. 10,000/-.

I 3aid that another object of the
Bill is to remove the unintended con-
cession also. That has been done in
the case of playwrights, artistes,
actors ete. Under the Income-tax
Act as it exists, they can deposit up
to 25 per cent of their total income
by way of annuity deposits, but after
this Bill is passed they would be able
to deposit only 25 per cent of the
professional income and not the entire
income. I think that it was never
the intention of Government ever in
the beginning to give them  this
facility for the entire income. Thc
intention was only to give lhis cor-
cession in respect of their profes-
sional income. To that extent 1t re-
moves the unintended concession
which has been given to these people.



4351 Direct Taxes

[Shri Morarka]

Other things which are mentioned
in the Bill are mostly procedura] and
they are intended lo tighten up or
facilitate the proper administration of
the Income-tax Act. No doubt, they
would involve more work and would
make the Act more cumbersome as
Shri Dandeker pointed out; but still
in the interest of equity and justice
they are necessary.

The hon. Finance Minister had
given scme more assurances at that
time. Of course, he hag brought this
Bill implementing some of them, but
some are still left out. 1 am sure, he
must have implemented them by
means of departmental instructions or
rules which were framed. The mos:
important assurance which the hon.
Finance Minister had given was that
if the amount of direct taxes collec-
tion came to Rs. 1,000 crore; annually,
he would substantially reduce the
rates of direct taxes on earned as wel]
as unearned incomes. We live in that
hope and we do feel that sooner or
later that expectation of the hon.
Finance Minister would be fulfilled
and then it would be possible for him
to reduce the rates of the direct taxes
substantially.

In conclusion, I only want to say
that there are many amendments
standing in my name and in the name
of my hon friendq Shri Ravindra
Varma. Most of these amendments
are of drafting nature and of clarifi-
catory nature. Only two of them,
namely, amendments No. 13 and 16,
are of substantial nature. As I have
already said, amendment No. 13 pro-
poses to reduce the limit from Rs.
50,000 to Rs. 10,000. So far as amend-
ment No. 16 is concerned, it provides
the right of an appeal to the person
to whom g certificate is refused by
the Income-Tax Officer about register.
ing his property. In the registration
of property concerned, there are two
parties, the purchaser and the seller
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or the person who transfers the pro-
perty and the person in whose favour
the transfer is made, that is, trans-
feree. It is quite conceivable that in
some cases, after the transaction is
completed, the transferer or the per-
son who wants to transler the pro-
perty may himself change his mind.
Therefore, with the connivence of the
LT.O, he may not Jike to get the pro-
perty transferred. In such cases, it
should be open to the transferee, that
is, a person in whose favour the
transfer was to be made, to approach
in appeal to the Commissioner for the
certificate. The rights which are
there can only be exercised by one
person, namely, the assessee. Here
there are two persons involved, the
transferer and the transferee. I
request the hon. Finance Minister to
have this provision of appeal inserted.
I may say that this is not a new pro-
vision. I again refer to the Act of 1949
where a similar provision existed and
in that provision this right of appeal
was specifically and clearly given to
the persons so affected, not only to the
assessee but to the persons affected by
that transaction or who claimed to be
affected by that transaction. 1 Lope
the hon. Finance Minister will consi-
der my request and if it is possible for
him he would accept them.

Shrl Heda (Nizamabad): Mr.
Deputy-Speaker, Sir, as Mr. Morarka
has stated, the Finance Minister has
come forward with a Bill to fulfll some
of the assurances that were given dur-
ing the Budget session, The Bill is
not drafted with the object of tighten-
ing the measures or improving  the
present machinery of collection of
taxes. Otherwise, he would bhave
found out certain other measures too.
Therefore, I will touch only two or
three points.

Firstly, it is very good that the
Finance Minister has come forward to
give concession to the salaried cmp-
loyees so far as the house rent is
concerned. But in my opinion  the
measure jg a little half-hearted be-
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cause the upper limit that is there
is only Rs. 300. I had come acr s- a
very piquant case of a verv highly
respected organisation, respecled by
the country and which is forined
under the Constitution. It so happen-
ed that when the head of trat or-
ganisation retired and another gentle-
man was appointed, the newly ap-
pointed gentleman refused to go into
the house allotted for the head of
the organisation,

Shri Harl Vishnu Kamath (kHocha-
ngabad): Why not name the organisa-
tion, not the person?

Shri Heda: That organisation is
held in the highest respect.

Shri Hari Vishnu Kamath:
why it should be mentioned.

That ir

Shri Heda: As highly respceted as
this Parliament.

Shri Hari Vishnu Kamath;
fight shy of naming it?

Why

Shri Heda: When the head of that
organisation retired, the new gentle-
man who was appointed as the head
of that organisation did not go to the
house which as meant for the hesd of
the organisation, The reason he gave
was that he will have to pay a higher
income-tax if he occupies a bigger
house which is not more useful for
him, He said that the house that he
had been occupying was as good and
as adequate for his purposes as the
other one. So, this is a reason that is
felt by the salaried employees and
this is the only class from which the
taxes can be collected, I ma: say,
hundred per cent correctlv. The
Finance Minister was good enough to
mention 10 per cent and 20 per cent
all that. I thought that he would fix
some percentage and its ratio to the
salary itself and not put a big proviso
of the upper limit of Rs. 300.

Then, I come to the point which was
taken yp by two or three hon. Mem-
bers about the benamidars. The pro-
vision seems to be good, But I do not
think that it will bring in any fruits
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or it will serve any purpose because
when somebody constructs a house—I
am talking of these benamidars—it is
more than possible that there will not
be a single contractor for the cons-
truction of the entire house. It is
just possible that there may be no
contractor as such, In these days,
generally what happens is that the
labour contract is given to somebody.
The main items are directly purchas-
ed and different items like electrical
fittings or interior decorations are
given to different contractors.

Shri Bade: There will be more
evasion because of sub-contracts.

Shri Heda: Therefore, I do not think
this limit of Rs. 50,000 will serve any
purpose and, in fact, the limit propos-
ed by Shri Morarka of Rs. 10,000 will
also not go very far because if it is
the spirit of evasion, they will find
different ways. This is not a foolproof
measure to stop it. However, it is
good as far it goes.

Now, I will come to the companied
which have to go into liquidation
either because the Government have
taken them over or they voluntarily
lie to go into liguidation to avoid
taxes. When you think of companies
as such, you come to a different con-
clusion, But when you think of
share-holders, you might come to
different conclusions. The prices of
shares vary according to the accumu-
lated profits of the company and,
therefore, to think that at the time of
liquidation every share-holder was
a share-holder from the very begin-
ning of the floatation of the company
would not be correct and that is why
the Finance Minister has given a sort
of exemption of three years, that 1s,
the last three years accumulated pro-
fitg will alone be taxed. So the point
is that the share-holders are not, eX-
cepting in rare cases, from the very
beginning of the floatation of the
company. Generally, they ptchase
shares in between and from that angle
they have not purchased shares at the
face value but they have purchased
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shares at the enchanced value, at the
market value, Therefore, I think this
measure though doing some juslice
may not be doing full justice to them.

With these words, I support the Bill,

Shri U. M. Trivedi (Mandsaurj: Mr
Deputy-Speaker, Sir, the most of the
provisions of this Bill are commenda-
ble and if 1 offer some criticism v
some of them, it is not because I do
not commend the general amendments
that are being suggested but because
I feel that in some cases an oppor-
tunity has not been taken to further
amend the Bill to ameliorate the con-
ditions of the assessees which are ap-
parent,

14 hrs.

The first thing that strikes me is
this. In these days when the value of
the rupee has fallen go low that it is
not more valuable than 1-1|2 anna; of
1938, it is high time that the exemp-
tion limit for income-tax purposss
which is now Rs. 3600 ought to have
been raised to at least Rs. 4800.
In my opinion, the time has come now
when we must realise and evaluate
things in their proper perspective and
not stick to mere forms or be so con-
servative as not to realise that things
have changed and the shape of things
indicate clearly that in the present-
day life the purchasing power of even
Rs. 400 has become negligible and it
is not even equal to that of Rs. 100 in
other pre-war days I would, there-
fore, suggest that early steps ought
to be taken in this direction. This
was the proper opportunity tc have
done that. In any case, I Lope the
Finance Minister wil] take nots of it
and make use of this suggesticti when
the Finance Bill comes up next be-
fore the House.

The other thing which ought to have |

received the attention of the Finance
Minister ig this. When thig guestion
of direct taxes ig being dealt with,
something must have been done
as to make the appeals before
appellate commissioner appeals

thr
on'
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matters of fact as well and not merely
routine matters, matters in which the
income-tax officer merely sits down
and tries to hear the complaint that is
made against him and then makes a
note of the word used by the assessee .
or his legal representative and then
takes the next opportunity to pounce
upon him as hard as he could if the
language used by the assessee is not
proper according to his own wish and
pleasure. It is high time that some
amendment ought to have been made
of this nature whereby the first ap-
peal. so to say, would be heard by a
proper person and be heard on facts
and also law. Generally, it so hap-
pens, as I have already narrated—and
I would not like to recapitulate it—
that the matter of oppeal before the
appellate assistant commissioner is
entirely a routine matter and no re-
lief is available except perhaps to the
extent of a few rupees, annas and
pies. Sometimes, the assessments are
so illegal and perverse that we have
hopes of seeing that if the appeal s
heard by a man with sound knowledge
of law and discretion and knowing
how the discretion should be used and
how particular inferenceg should be
drawn legally, there would be no as-
sessment at all on the basis of the
facts that are placed before him. But
that never happens, and that is never
dreamt of by any of the practitioners
in the whole of this country, Often
one thinks that it is a great thing if
an illegal assessment of Rs. 10 lakhs
is reduced to Rs. 5 lakhs. Even that is
considered as a very big thing if it
happens. But nobady would concede
the position that even the Rs, 10 lakhs
assessment is absolutely illegal and
cannot be levied, This could be look-
ed into only if facts could be ascer-
tained, and ascertained positively by
an officer who is not in any manner
concerned with the revenue of the
Government but only with the admi-
nistration of the law.

Some such suggestion has galready
been made in our country by the
Direct Taxes Enquiry Committee, The
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Law Commission has also made such
a recommendation on the direct taxes
administration, The Law Commission
recommended the abolition of the
tribunal and suggested a direct appea!
both on questions of fact as well as
of law to the High Court on the orders
of the appellate assistant commissioner-
This was what the hon. Chief Justice
had said very recently, more or less on
the same lines. I fee] that the hon.
Minister should have lookeqd into this
aspect of the matter also, because this
was the proper opportunity for doing
so, and during this debate, we also
would have been able to look into the
matter properly and then come to a
proper conclusion whether or not such
a procedure would be more conducive
to the proper administration of the
Income-tax Department,

However, as far as the clauses go, as
I have said, I do appreciate the amclio-
ration that would come about as a
result of what little has been sought
to be done. But when I look at clause
2. I cannot refrain from orfering a
little criticism on that point. I do not
know why the limit of three years only
has been put in. A suggestion is made
that when there is a liquidation, it
shall not include any profits of the com-
pany prior to three successive previous
years immediately preceding the pre-
vious year in which such acquisition
took place. I see no reasonable indicia
to distinguish between three succossive
yvears and four successive years or five
successive years. If a sort of reserve
back the dividends and not by paying
funi has beepn built up by keeping
dividends, and if it extends for five or
six years, I see absolutely no reason
why that is not brought into the pic-
ture and amelioration is offered only
to the extent of the last three succes-
sive years, T would, therelore say
that this is not a very reasonable piece
of legislation and the provision ought
to have been seen in that light.

So far as clause 3 is concerned, I
would say that it is a very good provi-
sion, and it has been very much desire
ed by the assessees as well as the in-
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come-tax officers.
sion in that sense.

It is a good provi=

Coming to clause 5, I would not like
to offer any criticisms in derogation of
the matter that is contained therein.
I would very humbly suggest that in
future we should hesitate to crcate a
controversy about the name of our
deceased Prime Minister, It should
not become a matter of controversy
for anyhdoy. In that sense I say that
I do not see the propriety of bringing
forward such a provision just for the
sake of granting income-tax relief.
Those who have got the hearts to pay
and the desire to maks payments will
not hesitate to make the payment and
would not like to have a mere incen-
tive from Government or from the
Income-tax Department or from the
Finance Ministry to make the contribu=
tions that they desire to make, I shall
not enter into any further discussion
on this point, because it is a very
touchy matter with many, and I do not
like that I should indulge any more in
it.

Now I will draw attention to cl, 8.
I am very much surprised as to why
this amendment has become necessary.
This is merely a sort of pinprick which
will not help anybody except that it
will create more work for the income
tax department. After all, you have
various methodg of assessing escaped
income, correcting an error, revising
orders, reassessments, all sorts of me-
thods by virtue of which you may not
lose a paisa of your revenue if you are
a little alert. So even if the advance
payment has been made onz way or
the other, just to get a little more. just
to earn a little more of interest thereln
or lose some interest thereon, I do not
think it is necessary to have this
amendment. Why this amendment has

been suggested passes at least my
comprehension.
T know that in these days paper

work in government departments has
increased tremendously, with the net
result that even simple assessments of
day to day affairs of people who hon-
estly submit their returns arc held up,
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not on purpose but because the man
dealing with it does not reach that par-
ticular person. He has got pileg and
bundles placed one over th; other and
unless they keep on moving, he does
not reach that person's flle. The work-
load itself has increased tromendously.
From this it should not be construed
that I take a sympathetic view of the
income-tax officers’ ways. No. This is
because I know that some of them are
not honest people. Yet, man to man,
I feel that the Workload is such that
even with honesty and Integrity
income-tax officers will not be able to
dispose of the work before them.

Dr, My 8. Aney (Nagpur): They are
over-worked.

Shri U. M. Trivedi:
do over-work,

So I feel that this additional work
should not be created for them. It
would have been better if this amend-
ment had therefore, not been suggest-
ed

They secm to

In some cases, T have felt that
retrospective operation even of a fiscil
measure is not called for. It creates
trouble for the officials, for the asses-
sees and for the office also., In no way
should such retrospective measureg be
encouraged. There ig absolurely no
reason why in September, 1964 we
should make a law to take affect from
April, 1984. It ig a fictional law which
should not be encouraged. State Gov-
ernmentg generally take the hint from
what the Centre does. They zn a step
further. Thev make laws with retros-
pective effect going back to 1958. One
State Government has made a law
very recentlv, in 19A3, with retrospec-
tive effect from I058. There must be
some fimit to making these laws effec-
tive retrospectively. 1 would there-
fore suggest that in making these laws
applv retrospectively should not he
encouraged. Of course. in this parti-
cular case, the Finance Minister is bet-
ter informed and he mav have his
reasons for it, but I would persuade
him not to fall into the hands of the
bureaucracy in this manner., and he
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should avoid bringing forward laws
with retrospective operation,

Shri Rameshwar Rao (Gadwal):
Mr. Deputy-Speaker, thiz Bill has been
generally welcomed and supported
mainly because it is in consequences of
the assurances given by the Finance
Minister when he made his tax propo-
sals early this year. The Bill proposes
to tighten up certain loopholes in the
taxation machinery and also prevent
evasion,

I shall not take the time of the hon.
House in going into very many details
of various aspects of the Bill. But
1 would begin by correcting a mis-
impression which seems to have arisen
regarding c¢l. 2, that the clause seeks
to include the accumulated profits of
only three years and not make them
subject to tax. Ag my hon, friend from
Jhunjhunu pointed out when Shri
Heda was speaking, it is the other
way round. It is the accumulated
profits prior to three years before
liquidation that will not be subject to
this tax. This, he explained, was to
prevent any firm or company taking
undue advantage of the proposed
takeover by Government.

My main intention in making obser=
vations on this Bill is to draw atten-
tion specially to cl. 10 This clause
seeks to put a limit of Rs. 50,000 above
which all registrationg of property
require a certificate from the taxation
authorities to the effect that no tax
is due from the person concernad. The
hon. Member opposite, Shri Dandekar,
said that this limit was too high while
my colleague, Shri Morarka....

Shri Kashi Ram Gupta: He said the

limit was too low.

Shri Rameshwar Rao: I stand cor-
rected. My colleague, Shri Morarka,
said it was too high. I am inclined to
feel that the main reason for bringing
about this provision is to track dowm
tax evasion and to plug loopholes. It
is observed in large areas in this
country—I do not know if there is
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any area which is exempt from this
practice—that most registrations are
in fact being undervalued. Govern-
‘ment is logsing in two ways on this
account. Of course, there is loss on
stamp duty and registration charges
which is a direct loss. There is aiso
the implication that quite a large
amount of money on real estate tran-
sactions is being taken as what has
come to be termed either as ‘black
money' or ‘On money'—or “unaccount-
ed money”. It is very easy for this
unaccounted money to be absorbed in
either real estate construction or real
estate purchase and sale, I am in-
-clined to agree with Shri Morarka that
this limit should be reduced to BRs.
10,000 and I would like to support his
amendment in this respect at the
appropriate stage, Merely fixing
a figure above which registrations
cannot take place without a certificate
from the tax authorities js not enough
to plug this loophole. While by pro-
viding a figure of Rs. 10,000 it be-
comes more difficult for people to
register property at ridiculously low
prices, it does not avoid the possibility.
I would like to urge the Finance Mini-
ster to consider whether he would
not like to include an “enabling provi-
sion” whereby whenever either the
taxation authority or Registrar or such
government department, as may be
specifically authorised, deems such
Tegistration to be at ridiculously low
prices, it should have the right to take
over the property by paying about 5,
10 or 15 per cent over the registration
wvalue. That alone will be an effec-
tive deterrent to this continued pro-
cess of undervaluation in registration.

This, to my mind, opens out certain
wother possibilities too. Once Govern-
ment is willing to take over such
under-valued properties, I do not see
why it should be restricted to only
properties where registration hag been
‘low. It should also extend to proper-
ties where returns for wealth tax
purposes, or estate duty or other pur-
poses, is found to be unduly low.
*There also, Government should have
the right to take over the property

1283 (Ai) LSD—T
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giving 5 or 10 per cent extra, what-
ever be the formula evolved, nver the
evaluation in the estate duty or wealth
tax return concerned, If for any
reason the Finance Minister feels that
he cannot include such a provision
now, I would urge him to consider it
and bring in such an enabling provi=-
sion as early as possible, and at a
convenient date,

I would like to draw your kind
attention to one other matter in this
Bill, and that relates to Clause i9(b)
wherein a provision has been made
enabling Government to accept or
take over property in satisfaction of
the whole or any part of estate duty
due. I would like to submit to the
Finance Minister through you that
this provision should be extended to
cover all direct taxes. Therc is no
need to limit this facility to estate
duty only. It should cover all direct
tgxes‘ If any assessee would like to
ElVe over any property as payment of
taxes, it should be acceptable to

Government. T do not see any diffi-
culty in this regard. T hope the
Finance Minister will consider these
possibilitleg too, r

With these observations, I support
the Bill. PP

Shri Kashi Ram Gupta: Mr. Deputy-
flpeaker, Shi; Before I come to the

auses of this Bill, I would r
the Finance Minister to give his :%ﬁiff
deration to the assurances given on
the floor of this House. One of these
Was about the late flling of refurns
u_:d the penalty thereon. The hon.
Flpance Minister had assured that
th.u? Provision would not be taken
seriously and latitude would be allow-
ed to the people, but so far as my
k_nnwledge Boes, the assessing authori-
ties do not care, do not spem even to
know about this assurance, and they
are taking the same steps, and on the
basis of the provision, some people
being harassed, So, I would request
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the hon. Finance Minister to see whe-
ther a directive cannot be sent to the
authorities concerned, or if it has been
sent, to see that they implement it.
If the assurance has not reached the
taxing authorities, that must be sent
ag soon as paossible.

Dr, M. S. Aney: Immediately.

Shri Kashi Ram Gupta: Then there
is g system of fixing the district tai-
gets for income-tax realisation. As
a matter of fact, this is being used to
coerce the people. The targets are
only meant to give some rough idea,
not that they must be fulfilied at any
cost, whether practicable or not.
Therefore, it is very necessary that the
income-tax authorities must be given
a directive not to coerce people like
that. Especially in the districts where
low-income people reside, they have
to face these things in a very bad
way.

Then, 1 may point out that there
should be a code of conduct for higher
authorities when they visit the dis-
tricts. 1 have seen that Commis-
sioners of Income-tax or some other
higher authorities, when they visit the
districts, use the cars of assessees, and
there are also some ways in which
they are entertained, and honest and
simple officers are put in a very
awkward position when such officers
arrive there. Therefore, there should
be a strict code of conduct so far as
the tours of these persons are con-
cerned.

Then, what is going on is this.
‘There are some honest officers who
have got the human touch. Naturally,
they want to see that the small
assessees are not harassed, but again
the authorities from above try to force
them to realise the targets in such
a way that even against their will
they have to do it.

Then, in my opinion, when there
are always conirolg of this kind gnd
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that kind, there should be a wing 10
the Finance Ministry to see the effeets
of such controls. For example, the
Gur Control QOrder of U.P, has given
rise to so many gmugglers and black-
marketeers, so many persons are in-
volved in it and lakhs and crores
have been evaded. Unless and until
a scientific way is evolved to find
out such culprits, this black, un-
accounted money will go on increa-
sing . Of course, the policy should
be liberal to small persons always.

Then, I have to refer to a very
important point. Up till now, dead-
rents and royalties under the Mineral
Concession Rules were treated as
coming under revenue expenditure,
but due to certain High Court deci-
sions, there is an anomaly, because
some High Courts have taken it as
revenue expenditure, while others are
treating it as capital expenditure.
The income-tax authorities, instead of
taking remedial measures, are think-
ing of realising money on the basis
of such decisions. My humble sub-
mission is that, in the first place, the
Mineral Concession Rules of the
Government of India and the Mines
and Mineral Concession Rules of the
States should tally, and if there are
certain judgements on the old rules,
then, ©f course, they cannot be
applied now, and cannot be made a
general thing. Even if it is so, on
practical grounds, never can these
expenses be treated as capital expen=-
diture, and if they are treated like
that, it will even go to harm our big
industries like the steel plants cven.
Therefore, the necessity is that imme=-"
diate steps should be taken to re-
medy this, and an amendment, if ne-
cessary, must be brought in to treat
this expenditure as revenue expen-
diture. Personally, I think there is
no need of an amendment, even &
directive will do. Anyhow, this should
be examined, and without any delay
it should be remedied.
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So far as the low income group is
concerned, the present limit is not
conducive to the people. It is now
quite certain that the present high
prices are not going to be lowered.
They may not be allowed to rise fur-
ther, but they are not going to come
down, and the present index of prices
is such that these people have to
face hardships.

Now, I come to the clauses. So
far as Clause 5 is concerned, many
friends have spoken before me. My
humble submission is that Shri Jawa-
harlal Nehru was a man whose spirit
and whose wishes were quite diffe-
rent, and this action 'of the Govern-
ment is quite contrary to his own
wises and spirit, because he was a
man who never likeg the money of the
monopoly class to be used in such
cases. This Clause js clearly meant
to benefit the moneyed class in the
name of contribution. Therefore,
I have strong objection to it, and in
my opinion, it has been put in a
hurry. This should be further exa-
mined and put off till at least the
next Budget comes in. At the same
time, Shri Jawaharlal Nehru's name
should not be made so cheap as to
allow the monopoly capital to use It
for their own purposes.

So far as Clause 10 is concerned,
I may very humbly say that the pro-
cess of this clearance certificates is
very cumbersome in the Income-tax
Department, and people are much
harassed. In gpite of directives, there
ig more delay. And now not only
income-tax, but Wealth Tax and
Estate Duty have also to be cleared.
There is no provision and it is not
clear whether people who do not pay
Wealth Tax ‘or Estate Duty will need
to get Wealth Tax and Estate Duty
clearance certificates. It is put in
such a way that there is confusion.
There should be more clearcut word-
ing and it should be bound down
upon the authorities to give them
within a specified time.

So far as clause 18 is concerned, it
is all right so far as PWD business
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is concerned. In my opinion there
are other class of people for whom
there should be an amendment. For
instance, the transport people must
also be bound down to declare such
things at the time of purchase of
their transports. Among people who
avoid taxes are doctors and lawyers
and those people must also be spe-
cially dealt with because I have seen
an American expert's report that in
India tax evasion is done by a cer-
tain class of people. So far ag the
point about limit is concerned, 1

agree with my hon. friend Shri
Morarka on principle. The limit
should be Jlowered down from

Rs. 50,000 to Rs, 25,000, but not
to Rs. 10,000 so that people may not
be able to evade these things.

All the amendments which had been
brought forward by the hon. Finance
Minister  according to his assurance
are quite all right. Still there are
certain things left behind and 1 hope
that in the next Finance Bill there
would be no such lacunae and the
anomalies would be removed.

A fepaw fag (EgE)
JreE o, W fagas w1 @ H
aq W) & fawt 7 feet w9 § @A
gor & 1 & s T Evw F g,
TET TP THIGW I W AG HAT HT
e eamr fammar w@AT E 0

w fadaw & g gAww
¥ 58 AR fem A foiw
faar mr & 1 e o feew
fear s & swwT dwA & qUT GaT AT
t v wrge fafeex ¥ 3 g9 @@
9% IFT Ai—4 1% Fgr ™ fis i |
# warer fe fadwm w93 gu §—
fomd ®eor I aF aF qefiafst
%1 ¥ faa & i fes fear ¢ wix
¥ g9 W &1 W @

arer 3w § g F wTOT AT
ST IEF AT GWT & | W19 3§ fw
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[ fagaw feg)
W fa=w ¥ ¥ wrfim &t IfSfaw
7 & " & feltw fear man g,
FEI #1 TFaw W 8, 79 feag & oY
feits forer @ @ 1 feoo & frefs
1 ¥ @ara w7 g 1 AfeT w3
fe oot 2w & wgmrd & s WA
ST ETETHT 79T §HT & | 6 69T FTHIC
FIAY & A RN A oy e
*% 3 39 fofrs 3 =ifew a1 o
AN TN dw & fog dfaw fafue
3000 IT 3200 & ITFT T FT 4200
ar 5000 F IAT AET 9T 1 FEA
- SUTRT SR F1 g faert Wik e
Sarar wreate frear 1 faar @3
FE F AT § W wgmE W A
T #T W@ 1 AU AT A wgd v
WY TN N A @ E A
. "R arer S §, fasr gaeETg
3200 & 9791 WX 39 foete 2 fear
JTAT A1 98 AT W FW g 0

FE AT W FY I AR
I FT GIEAR WA F fau a=FR
AT FremEr # Ffo 9T SUTET @A FO
& faarT 7 @Y 2 WO S S
foar o1 o wrgAw fawr w1 gaew
¥ gu wgr a1 f& wdAq fad # @
* gug qga & 5 o af f
IR A # o= ¥ @S gu ag
et #o s wraT T & & wTOEy
o feaefe wigg fawr & o
- 7g i 4t fw o 9w oA w9 F
SATAT § 7 WG 9% TFT R, A TN
F9 %1 ATC) fFaT 59 & AV S9IAT R,
adw I @, dwT W@ g )
99 a& Fg T o7 f& feamw W@
AT AT HGW 9 W@ R | W
w19 ug fe1s &1 #rgA a8 Aefagi &
fear &, ag wv feami &1 fag @
a1 feam SR A9 ¥F F OF qTET
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a1 § agt 1 qrY 3 A Frea, w@r
T q1T T Jaar § agh X qe Iq
FNTAT | "I FTEAHTT FY o 16
12 %% fov faerar 3 1 qwfoy Sawy
wfaw arft 3w a1 wfuw sErE wAr
a7 wEE g | SEw §9
feeftw et wifge | & draan ot 5
S AT Fa gfer SuT ot @ d )@
feamt &Y e Wt STonr Wit W
2 ¥ AW BT FHY &, W AT FT FI@TC
FTW & fog g A1 CAT FIW FTAT
ifer |

STHT BT ¥ U qEY §T OF aF75q
frer a1 A a8 g v o fw gw
4T e & 3G fr wfe w1 IR
AT AT | 99 TF IS®T & AH
ST eI TRT R, FW A aTn FW
= @ g | Ffg # dEvETe aard
& for feam ® sfqera s faar
o wifgq 1 {F Ioie & fF e
W I 9« famr Smom fs o
EE 3T AET g AT & IAST qEAT
feam #Y fomr amomr Ak feme @
fag fawrat at =T +7 & @A
s fram #1 5@ w1 #1579 wpfaaa
& 9 JY INET 9% FHAT £ | WG
g St A A syoft F A¥r § g oY
fetts faar s =fee

WA TF AR FgT weer d
HOA TE @ fF A a=re g &Y wredf
FT ST FAAT ARG INIAF q1 H
v femiw wfefede agw arfaw
FTAT EOT | MIET AET N FE
ag fafae samr @ 1 & WY 9% qEE
FT AN &A@ § | WTIC WG o=
Y fafge w@d at a9 § a9x
# foq o7 o gient 3%, @ W
a1 Qi g §ITT & ITAET FET | =Y
fafae &v sT & W@ qATEE F@
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I At fre W warge w3 ) Fifw
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g

gl T% AwET ¥ 994w g, ¥ A
qra 9% § | 89 1950 ¥ Ww dF
aga W T § 1w ww o af-
g3 ¥ wraw 2 & A1 T qaT W0 Ew
g fe &1 1050 ¥ s aw famr Ao
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T3 § W q@ "IOHT g4 @ Jrea e
qg TGAT FA ATAT | WA W@ |
FLLT ARAT W THE AT A g
|1 &% AT HOH /THA ST SO 0
zafaw 332 & gra WA @A™ T
99T W & e w19 e afaee
& T 98 AT ] A foer wfwee
& oW % I fF A1 AW T sEEr
g1 & A9 399 AREC w1 2 famn,
w3 & Bt 1 7F q9 @ ¢ | @
s Ffeq 7@ 2, wWifF ;N TwE=.
wiafadedr & @ @ FTORww #
Tl 9tfwe & 7ff s Ew fag
mm@mgu’l‘zgﬁtmms
arfeat gt §

1%ﬂ'é’raaﬁaﬁamfa'qﬁm
o wfus A Fg & f5e o 2% Twap
R w1 0T ' feensan f gt
g WX A8 F g8 sy faqw g
s B8R wWI ¥ dveg amdt
#1 oY fieeftw & anfs a9t #1 s @
fr foeiie a1 90 a6 987 &
7 fr Faw wOwwwfEt & @9 6 gL
TR '

Dr. L. M, Singhvi (Jodhpur): ;
Deputy-Speaker, Sir, the Bill befaore
us is to be welcomed as an instaj-
ment in the rationalisation of our
tax system, indeed as a necessary
consequences of the experience ac-
quired in operating the parent Agt,
and in view of the fact that certain
unintended hardships had appeared gn
the horizon of tax administration in
our country. One is therefore impelled
to say that in so far as the Bill goes,
it is very much to be welcomed.

I would, however, also add that this
is a somewhat insignificant and small
step in that direction. We are entitled
to expect a more comprehensive
piece of legislation before us for re-
casting and streamlining the tax
system in our country. One is im-
pelled to object to the various omis-
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sions in the Bill rather than against
what it contains.

Mr, Deputy-Speaker, you would
recall that the Finance Minister had
at one time promised to this country
that he would bring about 3 recast
of the tax structure in the country.
We would like to have an earnest of
that promise; we would like to have;
successively and progressively, and
in instalments if necessary, otherwice
in the form of a comprehensive Bill
if possible, a complete blueprint ot
tax reforms in this country which
would go far, which would go deep.

I also want to invite the attention
of the hon. the Finance Minister to
the question of modifying he present
machinery of tax  adjudication. I
would have hoped that an opportu-
qity would be taken while bringing
forth this Bill to give us an idea of
what changes in the tax adjudica-
tion machinery can be effected or
is likely to be effected in the near
future. Only this morning, Sir, ans-
ering a question during the Question
Hour, the Law Minister said that the
question of eliminating the Income-
tax Appellate Tribunals is engaging
the sericus attention of the Govern-
ment. You would recall, Sir, that
this suggestion had been made at one
time the Chief Justice of India,
and the Government naturally felt
that the suggestion deserved to be
examined in greater detail. I was
disappointed, however, when the Law
Minister was unable to tell us of the
keasons and the advantages adduced
as grounds in favour of eliminating
the Tax Tribunals gnd vesting these
powers in the High Courts. I should
tike to welcome the Law Minister's
-opinion voiced this morning on the
floor of this House that the trend of
academic analysis is that the High
Court should pe vested with powers
of adjudicating both on facts as well
as taw. This would, I think streng-
then the structure of the rule of law
which we are so anxious to preserve
and promote in our country. Because,
the arbitrariness of the revenue-
collecting officials, the various com-
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pulsions which drive them to collect
and even to exact taxes, the various
modalities employed by them, the
various tactics pressed into service by
them, have become a bane of the tax
administration in our country; and un-
less a structural, institutiona] and
functional reform is carrleq out in
the machinery of tax adjudication, the
assesgee would continue to be haras-
sed, would continue to be bedevilled
by the tactics of the Income-tak offi-
cials.

I would like to refer to one more
matter and I would have done. I feel
that there is considerable ground for
allowing royalty payments based on
mining output as allowable business
expenditure, as expenditure which
would be deductible in the computa-
tion of business income. This I say,
Sir, in view of the fact that the
Taxation Enquiry Committee of 1853~
54 as well as the Tyagi Comniittee
felt that where royalty is payable on
the basis of production of mining
material, it is clearly admissible as
deductible business expenditure, The
Tyagi Committee said in clear words:

“The royalty payable on the
basis of output is clearly admis-
sible under the Income-tax Act..

It was pointed out that these
payments of royalty, whatever
their mode of calculation ana

however they may be judi-
clally interpreted, have to be
made for the purpose of working
the mines and extracting minerals.
There is great force in these
arguments and we feel that dis-
allowance of royalties in thc
assessment cases of mining indus-
try would obviously hamper its
develepment and abilitv to com-
plete in the world marlkets.”

An assurance was sought to be con-
veyed in this House by the then
Finance Minister in this respect that
royalty payments based on outpul are
deductible as business expenditure.
However, on account of ; recent
judgment, of the Rajasthan High
Court, this is not the position. The
result is that royalty paymenis are no
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longer regarded as deductible busi-
uess coxpenditure,

Sir, cven after the decision of the
SBupreme Court in the cases of Pingle
Industries and Abdul Quyam, ihe
Income-tax Department continued to
allow royalty payments based on out-
vut as deductible expenditure in the
compulation of business incoms. This
has ceased to be after ihe judgment
of the Rajasthan High Court. Before
thig a Full Bench of the Luhore High
Court and a judgment of the Privy
Council had held that payment of
rovalty was the price of the raw mate.
rial or stock in trade and therafore 1t
was considered to be a revenue ex-
penditure. I would be appropriate it
the Finance Minister proceeds to give
relief in this respect to the mining
industry. Otherwise I apprehend
that the mining industry in various
parts of the country, and particular-
ly in the State from which I happen
to hail, would suffer 5 setback from
which it may not recover for a long,
long time to come.

Shri Kashi Ram Gupta: The Cal-
cutta High Court has treated it as
revenue expenditure.

Dr, L. M. Singhvi: I am aware of
that. But unfortunately the Depart-
ment has proceeded not to permit the
royalty payments as deductible ex-
penditure in the computation of busi-
ness income. [ would hope that the
Finance Minister would consider this
matter on its merits which are intrin-
sically very convincing and persua-
sive, and which I hope would Le
foungd all the more compelling in vie¥
of the objective to which we are com-
mitted, namely, the development and
promotion of the mining industry in
our country. I hope the ! Finance
Minister would be able to tall us,
when he rises to reply to this debate,
as to what measures and according to
what time-schedule he proposes to
carry out to sireamline the tax ad-
ministration in this country and to re-
form the machinery of tax adjudiea-
tion in our country. He would also,
q hope, be able to say or react to the
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submission that I have made in res-
pect of permitting or allowing royalty
payments as deductible Business cx-
penditure in the computation of the
business income,

oY amere Py (Fa1) @ IameTe
HERA, T a9 WEIT T8 AT FT o7
fe #1 sfivifaas faq amr sm@r,
afyw amAm faw @&t & 9eR #1917
& qATT 9F F1 @ I FfOW L
g a9 ¥ Tt wrar fs ¥ ¥ grefagi
& foeits iy & 44 &9 s9ar 71
T ®AIT AT |

= faq #t &9 3 ¥ a7 suwewr
st 7 2 fr fafede ovdrgfess Y
Ha¥oer oeneom & feoy ¥ fau
oY QFHEE § A1 @Nd QAT
frrerar &, et Sag Whne faar mar &
fafadm owimgfess # ar g
W fear w8, e s aoeTh
FAAT AT qHTQ WIFRwT *7 2199-
T gargw 9x #1§ 4w qeq Ag
faar war & | 37 a% ¥ mehagi #t
717 foamag 37 & fom & a7 fas =mar
mar g W e § oun = oA ad
fas® ga ag w7 &3 B o awr g%
W & ImA 4, wa fF 9 S,
™ 7 A7 faw @ g Y eR
Az @9z %1 215 Frmga © 0 2

gziamm A v g fe 1z
#faem 1 /i ST AIET AT I E
g AT F Tawst o ®| s
qF AT Al HOT foar A1 @G 7
A 18 # foar 7 2 2

“Where any person...enters
into a contract for the corstrue-
tinn of a building for, or the suppihr
of goods or services in connen-
tion therewith to, any other
person, the value of which exceeas
fifty thousand rupees, le shall
within one month of the making
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of the contract, furnish to the
Income-tax Officer having juris-
diction to assess the contractor
such particulars relating to the
contract and in such form as may
be prescribed.”

TEST @1 §T 7aw@a a8 ¢ fF 46,000
4T 48,000 §9Y ¥ wIweH fea JFT
O AR AT ¥ FeET @A
& 18T | IE W A W G 5
TFH I IE—ATfTF FFA— F
TR FIwX w1 fgmra L@ marfE
3ux foma wdaze fodr & | wdve 9
39 aw A o o= fr ) aEa®
3% ¥ | B Ty v owfas
T #1 @ Efeew ¥ Amed Wk
FEwEY F weeT #7% & fAU 50,000
Y T 7T W@ AY | G AfAE
AFM F1 AT FE & qAH F92%,
TAAHE FEFLY, AT A1 3% 9T FIW F@
qF A1 F 99 W

BN, @ av afsms FAwEE w1
A B AFAT ¢ | FHTL 7 gW fFami
F A 99 WY T 9§ A fe
IR IHAT FT 250 T 9 & feaw
¥ I | AT AER TA ATHRED
%t wefraa &1 g7 7@ &an, a1 65
g R miRI gl
foamr mifes a1 #ivz qarwETd S
&

gaTT &g a1 fr araet fas @
@ fasr ¥ 70% w1 & fau, avafer
Aifew A uFeeaTafes Afew & fan
#ré Tt #Y fFor T wTEA, A
T At faer ¥ o og Wt A wr
f af=r ¢&F w1 FTRIETC 29 § ErEAT
far s, o= fe ow greE § gl
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THT g araT fear mar @ fF 9 s ne-
F . T e famr SmiRm ) O FTE-
T A1 uF dan o foefios 427 e man
g AfwaER Aty o=
& I @ fF fagen wo Y = A7
& o afte & frara ¥ faselt f 7€ R,
wafs feamt &1 10 & ) afe &
foama & faorelt Y € 1 w9 @@ W0
R TR ¥ Ty A faw gafrg
iy oW ® & 5 gt afmi 6
TRIE T JW |

T g TEaTe ¢ 6w g fam
G ®9 ¥ AET g, A THA TAAT FATH
FeT @ s fr o @ 8 &
dam faar o1 @Y 2, IR TGEES &
HIdZq 7 OTSr 9 | ATH Feqded FY
A w&sara feu wu g, foma fafew
difeae # gréaE & o9 & 99 WY AET
Cl

§ wrowr gwewe & fag o v
mqﬁmﬁ‘ﬁ{!{o o TTHTT A
qraTE 9T 75 ¥ 79 F1 $F9 AW R,
w9 f& 3a9 TaE 1 FAT 45 w99
# aq & g | fom 99 1 W7 45
§9F WA ¢, I 9 75 T4 7 £ A
@ wwar & 7 afew feiwed w1 AR
sEeaTaa fau qu g fF & feami #
Wregadl #1 @ q@ A qOE WA §
fFrrRaflardasA a1 T aw
7= a1 g A fear & A Ay
AT Es A A a9g | F 7o dlo
¥ 52 faai & grom TAITE | EW WA
§ fr os T afrn wor S &
o fog gy dor gar W W R
GYET g ATHIT a9 FT &I TWT FHET
¢ oI qITAETE FGT g 1 TEE
3@ A W 7@t doan @, witw S
o fire AT & 1 IEX WIR AW FY
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WY 5o &y gET 9% et fear @, anfe
7 Tifgaa T & 1Y, arw =T O
q & 7 " G | e 99
A FY s X F ag femmar 2
W 3FE § @ wRE ¥ S 8,
afor as &4Y 3fFe 3 wnfed

YT 59 faer ¥ Y sygeqr 31
f& mitreafoz w1 o2 g At
49 Tgd faadt | wiga femer faelt ?
ea 99 &1 faeT &, o weafa &
Feafaat #1 w7 sar foma 7@
& fow ag faer smar mar ¢

e MEdHe 7 e fafaees &1
FH® # Tg 9AT™ @7 97 f& e
¢3q & UHITW T FEET F< fEar
STy | 4g Wyl & A § o ¥
&9 GIETEY F WHEd g o, a1 9
g 399 [T 9T WX gHH! AWeAT
@ 9 5 g W mfae &
TH 9% 0F g A fomy mam @
afsq ow e S g fadt @ o
9 g 39 T AT | W AW
fafmed & am 9g SIFEE &1 T,
@ 37 w1 e a8 @ gaTd wTHE
T Y gw WA ¥ v agw
@ & ¥ gw owEE g R
MAN T R TTFA MR E

A faw wat & & ag fAdE
FE1 fF gmarw quwer g TfEd |
IAFT AN FOOWMTEHTS 1 gefew 9w
F WA FOT F FATT WTECT FAT
aifgd | WA Few 7 W-gy 9x dam
o1z faar 91 | 59 F 95y WY-gy, AU
frmm, B2 1T W B gFMA-
are o F1E THW E 9T | WS gW
ey # fr faw-mfaew 39 & A1
TR ST T 450 FOT FTGT AX FI
i%ﬁg'tm!ﬁﬁmwﬁ%
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forg #1§ ardre 7 @, #f ot
¢ feit o ord e g @ ) A
T UF (F8F &7 a7 gragray &7
9= AT W AT @ AT, d1 99 #11
9FF F Aq A w9 fear smar &)

T e g g fF ow o+t
grera faredt s @ ] 1 W g
TEFTEATH TG FOM, a1 F7aT AT
AT A€ FAM | FH OGE &
feddt & | 7 ¥ 7R Ay faer
qdt ¥ @g wrw w3 § f fo acg &
IR NeE K F wEew ¥ AT a5
< 1 fFar & 97 3w #7 fgq fear
2, 9§ 7@ ¥ 7g far, B2 gaTAR,
B Z3-T #RR B AT §aw
# Tga ¥ 1 FE-TE A o WK
W H9 FA §, AT T w6
g T 41 fF ag ey @ 1 5 Fou-
AT T Y ®Y A9w w7 F frmd |

oY wax fay (i) o wwEe
FOT Y ATGA-HIT W d |

wt o wo wwi (TETEYR)

WEF F AP FT AGE FQ
L

Mr. Deputy-Speaker: The Finance
Minister,

15 hrs

Shri Bade: Sir, is not my name
there in the list of speakers?

Mr. Deputy-Speaker: 1 am sorry, it
is not there. Shri Trivedi from your
party has already spoken,

The Minister of Finance (Shri T. T.
Krishnamachari) : Mr, Deputy-Speaker,
Sir, I had followed the speeches made
by hon. Members with a considerable
amount of interest. Broadly, it seems
that ‘many have welcomed this mea-
sure because it gives a certain amount
of relief in cases of hardship—not re-
lief from taxation but relief from hard-
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ship on the working of taxation iaws
which cause hardships.

This is not a comprehensfve Bill at
-all; I made no claims of that nature.
Of course, some hon. Members had
raised the point whether Lhe gccasion
should not be taken to provide a
large measure of relief. I think hon.
Members must be gware that in the
last Finance Bill, in the case of a
person who has a wife and two child-
ren the limit was Taised to Rs. 4000.

15.02 hrs,
[Mr, SpEAKER in the Cha'r)

Shri Kashi Ram Gupta: The prices
have gone further up.

Shri T. T. Krishnamachari: It has,
1 agree. But, any way that was done.
‘Somebody did mention it should go
to Rs. 4000. I am replying to those
suggestions. [ only mentioned that
some concession wag made at the time
of the Finance Bill. So far as this
measure is concerned, I make no
claim that it is something which gives
a general relief. In fact, ag hon.
Members pointed out, I hag promis-
ed to look into some of the points
raised by hon. Members at the time
of the Finance Bill and it i in res-
ponse to that promise that certain re-
liefs are given where, as I said be-
fore, the law is really hard. For ins-
tance, in cases where Government of
their own volition bring a company
into liquidation the entire amount of
money that is in the reserves should
not be treated as dividend and taxed
and some portion of it which need
not have been ploughed in with any
knowledge that, the company will go
into liguidation or will be taken over
by Government should be separated.
Insteaq of paying the normal income-
tax on the entire amount that portion
of the amount which has been plough-
ed into reserves three years before
Government’s decislon was made
known would only attract capital
gains,
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In fact, this Bill ig not intended to
benefit any particular section of the
community, as for instance the capi-
talists. I think the jdea was that the
capitalists, people who have a arge
income, would not benefit consider-
ably because of these concessions be-
cause they will be paying g very High
rate of capital gains tax, and it is
only in the case of the smaller people
that it might help.

. Similarly, the question of conces-
sion in regard to rent has a limitation
of Rs. 300, It is not intended to help
the bigger people but only the medium
and smaller type of people,

I think the general charge that this
is intendeq to help the affluent class
is not right. Even in the question of
taxation of that income which goes to
charity, from which they were
exempt, we seek to give some relie!
only where the beneficiary happens to
be a charitable trust which in turn
helps only the needy people. There=
fore, I would humbly submit that any
charge that has been made on the
floor of this House that it is intended
to benefit any particularly affluent
class is not right.

Sir, suggestiong have also been made
by hon, Members by means of amend-
ments. Some of them want to tigh-
ten the provisions. For instance, one
set of amendments do not want the
three-year limit to be put in respect
of companies which go int; liquida-
tion where a portion of the amount
distributed is sought to be
treated as capital and there-
fore taxed under the (Capital
Gains Tax. The whole idea is, as my
hon. frieng Shri Morarka explained,
if people with any knowledge of some
such thing happening plough their in-
come into the reserves so ag to get
away from the obligation to pay taxes
on dividends, that should be avoided.
Hon. Members might ask, why there
is g three-year limit? In fact, I think,
in a previous wording of this taxa-
tion—I think it was in 1954-55—there
is a total limit of six years right up
to the time of payment. Well I
can understang if hon. Members say
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that three years is too long s period
and two years is the proper thing. It
ig a matter of judgment, and the
judgment of hon. Members may be
better than mine. Somebody may say
that three years gives a large con-
ceggion, it should be made into 4
years. But I do not understand the
reason for completely taking away
this limit which, I think, is inherent
in any concession of this nature.

On the other hand, my hon, friend”

Shri Morarka had suggested that if we
put a limit of Rs, 50,000 either in
respect of contract or in res-
pect  of notification of persons who
transfer property or acquire them it
is likely to be avoided. It is true, As
somebody mentioned, Rs. 48,000
might be the amount so as to avoid
this, We will have to watch such
cases. In fact, as some hon. Mem-
bers did mention, provisions of this
nature throw ap enormous amount of
burden on the taxing authority and
it is also likely that the area of people
to be covered becomes wider. It may
be that there might be a bona fide
transfer of property which is not of
a very high wvalue, not above Rs.
50,000. I give this assurance to hon.
Members who hag suggesteq this
amendment, that [ appreciat= the
basis or the reason for which they
have made this suggestion. But let us
work this for gome time. We are
making a change. W2 are putting in
a limit and we are trying to get
people outside this limii. If, say, after
working for a period of a year or so,
even in the six months period that
would elapse between now ang the
Finance Bill next ycar we fing that
evasion is there, I would come to the
House and say that I will lower it.
Therefore, I submit tg hon. Members
that it is not that I do not appre-
ciate tho.r desire to make the mea-
sure cast iron, but [ do not want to
increase the area unnesessarily, I do
not want to increase the area (f con-
trol. We will have to do it after ex-
perience. Therefore, I assure them
that I will watch the position. Al-
ways any limit is arbitrary. Even
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Rs. 10,000 is arbitrary. We are fixing
a limit of Rs. 80,000 because that is
not on the abnormal side. It may be
that for flats in Bombay it may be
Re. 30,000. We will watch the posi=-
tion and see. Anyway, Rs. 10,000 js a
very smal] limit. It may be Rs. 25,000
or Rs. 30,000. I will certainly watch
the position ang if I need any change
1 shall come to this hon. House.

Certain fears were expressed in re-
gard to arbitrary refusal or unneces-
sary delay, ang certain provisiong are
sought to be suggested. I will give

‘thiz assurance that in the ruleg that

I make I shall put in the safeguard
necessary for the purpose, that there
should be no undue delay. We shall
put a limit by which g person should
either refuse or grant the certificate
and thep leave the party who is af-
fected to take such further proceed-
ings as he wants. But I dg not think
it is necessary for m= o put it in this
statute.

Some hon. Members said that I
have given certain assurance in re-
gard to self-assessment. [ may tell
them that this assurance has been
conveyed by means of instructions to
the income-tax officers. If my hon.
friend has any particular instance in
which he thinks that it has been
ignored, I shoulq be happy to have
the details of that particular case. I
will look into it. I shall, before long,
be meeting the Commissioners of
Income-tax and this is one of the
things that I propose to tell them,
that while we are considering the
question of checking evasion we have,
at the same time, to be careful in re-
gard to avoiding any harassment
which is unnecessary. I shal] not lose
any occasion to hammer this down to
the minds of the officers concerned.
And I think if anybody feels that he
has been taxed more than what he
ought ta pay, he immediately comes
up and questions the intentions of
the officer, though it is not always
the case, It is true that I am my-
self offended sometimes when there is
an arbitrary element in taxation or
interpretation of taxation. But that
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is normal. In fact, if we are injured
we alwayg try to rationalise, There
is a story in my part of the country
that a very rich moneyed man, who
was ignorant, hag gone to the court,
as most of those people of those days
were litigants, ang he lost the case.
He called his clerk and asked him the
result of the case and he wag told
that he had lost it. He immediately
asked: “ What? Did the lawyer not
urge the merits of my case?” The
clerk replied: yes, the lawyer spoke
for three days. Then he asked: is the
judge a fool? Because, according to
him, if the lawyer did his best and
still he lost the case, the judge must
be a fool. That is the logical ans-
wer. It is an inherent trait of human
nature to rationalise everything when
we think something has gone wrong.
But, nevertheless, I do not rule out
the possibilities of there bemg a case
of harassment here or there, where
something is being done in a hasty or
abrupt manner. But, by and large,
most of these officers are not bad.
They may alsp be harassed some-
times; they may be over-worked or
worried or afraid of pressures, To-
day their position is very gifficult, Of-
ten many income-tax officers come and
tell me that they have been told that
unless they do this, or that, they are
going to be reported. Of course, once
you report against a person there is
no relief. The report will come and
it will have to be enquired into. So,
the other side of the picture should
also be understood by the hon. Mem-
bers.

In regard to one matter raised by
my hon_ friend, Shri Banerjee, on the
question of arrears, may I tell him
that as against the budgeted figure
of Rs. 440 crores the collection last
year was Rs, 524 crores? The collec-
tion in the last month was so heavy
that the collectiong in the subseguent
months are limping. So there has
been an enormous amount of effort
and there has been a considerable
amount of Increase in the collections.
1 think the collections during the last
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month amounted to Rs, 139 crores.
Angd I may tell him that while the
book arrears of income-tax in March
this year wag about Rs. 280 crores,

quite a lot of it are amounts which
are not going to be rccoverable, The
effective arrears are about Rs. 170

crores in regard to income-tax, Rs. 6
crores in regard to wealth tax, Rs. 4
crores in regard to estate duty and
Rs. 81 lakhs in regard to gift tax. In
the totality of collection of about Rs.
924 crores, I think these Rs. 200
crores is not very heavy.

Of course, as ! watch the drawals
from the Reserve Bank week by week,
naturally, I have also to think in
termg of what the collections are.
Ang it is very queer that sometimes
watching these collections also gives
you a certain amount of uneasiness, 1
have found that lha customs revenue
is going up, growing up rather fast.
When I analysed this, 1 found that
a major item happene to be kerosene.
Of course, it is a good thing to have
more kerosene because j{ means a
little more supplies. At the same
time, it meang a certain amount of
erosion intp the limiteq foreign ex-
change that we possess. It is a mat-
ter which we have to watch. I do
not think the position is really un-
satisfactory by itself,

There was one particular point on
which hon. Memberg raiseq perhaps
their protest, or their disagreement or
their disapproval, and that is in re-
gard to clause 3, exempting gifts and
donations to a particular charity.
Some hon. Members said it ig some-
thing new and one or two hon. Mem-
bers also averred that when Maha-
tmaji died and g fund was started for
the purpose of commemorating his
memory, no such thing was done. Un-
fortunately, there they are wrong, I
think in 1949 an amendment of the
Income-tax Act was undertaken and
in the Act, as it stooq until 1953 in
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section 15(B), there is a proviso to

sub-section (2) which reads thus:

‘“Providedq that where any sum
paid during the previous year as
donation to the fund known as
Gandhi National Memorial Fund
is in excess of the limits prescrib-
ed in this section, the exemption
granted under this section shall
apply to the whole of that sum.”

Mr. Speaker: Yet, Shri
was sure of his poasition,
not to be so emphatic,
when something is brought to his
notice. There ig always the possibility
that one might not kn2w certain facts.
So, one should be cauticus that there
i¢ a possibility that somelhing might
not be within his knowledge.
When Members make assertions,
though they might be doing them
with confidence, when it is brought to
their notice that “no, that is not cor-
rect”, or something different has hap-
pened, they ought to exercige some
caution, because it is just possible that
they are wrong or misinformed.

Banerjee,
One ought
particularly

Shri Bade: May I submit that the
hon. Minister is quoting from the Act
as it stood in 19537 Could he quote it
from the Act as it stood in 19637

Shi T, T. Krishnamachari: I am
sorry, I am quoting from a text-book
of income-tax. This wags repealed in
1953. I am merely mentioning this.

Shri S. M. Banerjee: It is not in the
present Act.

Shri T, T. Krishnamachari: That is
true. It has been repealed in 1953.

Shri S§. M. Banerjee: We looked into
whatever Act was available. We found
a reference to the National Defence
Fund but not to the Gandhi Memorial
Fund and hence the comments.

Mr. Speaker: My remark was in
general terms; not in relation to any
particular instance. When a Member
is asserting something, when once jt is
brought to his notice that what he is
saying is not correct, or the position is
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slightly different, he should exercise
certain precaution before asserting it
again and going still further. Because,
there is always a possibility that some
facts may not be within one's know=-
ledge.

Shri T, T. Krishnamachari: I just
appreciate the position. I had the
advantage or disadvantage cf having
been in this House for a long time. I
was here at the time when this amend-
ment was moved in 1949. The con-
cession that given is roughly of the
order of 50 per cent; that is to say,
whatever money they give, 50 per
cent they might get concession in tax.

Mr. Speaker: I am not talking of
the merits or otherwise.

Shri T. T. Erishnamachari: I am
going into that matter . Therefore, it
means that the money received from
that is only 50 per cent. I can tell
you when I was thinking of this mat-
ter, I was wondering because the only
purpose of the fund that we have
started in memory of the late Prime
Minister is going to be a purely pub-
lic purpose. I shall not come to this
House and tell them that I should
contribute an amount equal to that
which has been contributed by the
people. That is one of the things that
1 thought of. Finally I was told it
would involve a lot of procedural de-
lay and so on that T should accept the
position that has been tried in g pre-
vioug instance. I am merely men-
tioning this. I am not claiming any
more justification then to say that this
is g matter which is covered by a
precedent and nothing more.

Shri S. M. Banerjee: Sometime later
you will come to this House ang re-
peal it.

Shri T. T. Krishnamachari: It is
possible that I may not happen to be
here at the time when a repeal would
be necessary. AH the same, if I hap-
pen to be here after 1967 and the hon.
Member is also here, he might remind
me about that.
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Mr. Speaker: Let us hope that both
of you will be there.

Shyi T. T, Krishnamachari: It will
be a punishment in my case; it might
be a benefit in his case,

Shri S. M. Banerjee: Great men
think alike.
8hri Yashpal BSipgh: You will re-
main here.
—_—
Shri T. T. Krishnamachari: The hon.
Member, Shri Dandekar, spoke about
this Bill. T must gay that I should be
hesitant tp say anything about any
remarks which he made about this
Bill and try to controvert it for the
reason that while I am only a Finance
Minister he has been a man who ad-
ministered these taxes for a number
of years and knows them so well. In
fact, I think, he must know more
about how these taxeg are adminis-
tered and how these taxes are evaded
much more than I. [ am not saying
it in the sense that he is a business-
man but as a person who was mem-
ber of the Central Board of Revenue
in charge of income-tax. We have a
very high opinion of his acumen and
knowledge of this tax. Therefore I
think, while all that he said he said
as g person who now occupieg a dif-
ferent position, I have no doubt that
he realises that the area of evasion
is there. Of course, there are cases
of harassment which is inevitable
when we try to check evasion. When
we put that in the rules, it make the
position  a  little more  difficult.
Ultjmately, he would recognise that it
is a case of pull devil, pull bake;
sometimes the devi] wins, sometimes
the baker does. Therefore he will
not mistake me if T do not attempt it.
I accept hig compliments in respect
of the Bill not in respect of the
Finance Minister; but, at the same
time, I would like to suggest that the
defacts in the working of the Income-
tax Act generally have been there

even in the time when he was admi-

nistering it are there when I am
the Finance Minister and will conti-
nue until the process goes on all the
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time when we try to amend it here
and there, partly to check evasion and
partly to lighten harassment. That
process has to go on. I do not think
any Finance Minister can say that he
has produced an income-tax act which
is absolutely perfect. In fict, no le-
gislation can ever.be perfect.

The hon, Member, who has very
good intention which 1 appreciate,
spoke about the difficulties of the agri-
culturists. We know it; but it is
neither the forum nor the measure
which could help. The hon. Member
suggested as to why not I reduce the
duty on diesel oil. 1t is merely for
the reason that the agriculturist con-
sumes only a very smal] portion of the
diesel oil; other people consume more.
Ultimately, if you want to do any good
to the people then diesel oil has to be
taxed until we reach the time when
we have no tax at all which, I think,
will be very good and then you will
have no Finance Minister at all which
will be equally good. Those kind of
haleyon days will never occur. I think,
in the days as we go on the Govern-
ment will become more and more com-
plicated; Finance Ministers will be-
come more and more harassed persons
and, of course, hon, Members wil
have to criticise them and they have
to adjust their sights fram time to time.

But essentially 1 agree that there
are a lot of things that could be im-
proved in the State sphere. I hope,
the hon. Member who has spoken will
stand for election as a member of the
State Assembly next time in which
case, ] think, he can make his in-
fluence felt in regard to an area of ad-
ministration which concerns the people
Assembly.

Shri D. C. Sharma: They like the
Lok Sabha much more than the State
Assembly,

Shri Bade: He wants that he should
become Lord Krishna,
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Shri T, T. Krishnamachari: The only
trouble about it ig that instead of 64
I should have been 16; then I would
have appreciated all this. But I can-
not do it. Therefore, it is amusing,
interesting and also good from a
Member who feels kindly towards the
Finance Minister. I thank him for it:
but I can say no more about it.

I think, I have more or less covered
the points. About amendments that
have been given notice of in order to
improving the Bill, of course, all
amendments merit consideration but
there is one particular amendment
which my hon. friend, Shri Morarka,
has given notice of in regard to the
provision of appeal. I find that if I
accept it, I have to do something in
regard to section 230 where similar pro-
visions in regard to different types of
people obtain. All that I can pro-
mise js in regard to the question of
harassment, ag regardg the question of
allowing a person opportunities, we
will frame the rules and the rules will
come before the House. In regard to
the question of appeal, this is a matter
which I will examine and find out be-
cause if I do anything here, I have
to touch section 230. Therefore I will
beg of my hon. friend to bear with me
for some time. I will have the matter
examined and, if necessary, we will
bring it up in another amendment.
There is always an annual amendment
of of the Income-tax Act and we will
bring it up then,

I would also like to tell my hon.
friend one thing. I prefer this three-
year limit to be there. As I said, we
have to have a limit. He may say:
Have two, three or four, but you can-
not do without a limit because the
moment people know that the company
is likely be acquired, as is the case in
the case of electricity companies, then
the obvious reaction is, “Why should
we declare a dividend this year; we
will just put it in the reserves?”;
all that you have to do is to pay.
Capital Gains Tax provided the
area of the spread is something
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considerable, Therefore, if the hon.
Member had suggested that I
should not have the limit as three
but as two, 1 would have perhaps
agreed; but since he wants a removal
of it, 1 am unable to accept the re-
moval of the period. As I said, it is
a matter of judgement whether two is
good or three is good; probabiy they
mean more or less the same. So, hon.
Members will please bear with me if
I do not accept these amendments; but
I will certainly examine the position.
If by reason of something like these
amendments being incorporated would
benefit the assessees, then, I think, I
will think about it.

Shri Kashi Ram Gupta: May I put
one question to him? The hon. Fin-
ance Minister has not been kind enough
to answer my point raised about the
assurance given in this House at the
time of passing the Finance Bill that
the late filing of returns will not be
penalised in the ordinary way and
directions will be sent to the 1TOs,

Shri T. T. Krishnamachari: I have
said that we have done that. If there
are instances where people are being
harassed because the instructions are
not followed and if any of these ins-
tanceg are given to me, I will follow
it up. We have sent the instructions
to the Income-tax Officers. What is
being done is as a matter of routine.
Any assurances given here a:z 1n:.r-
porated and it goes out as letters. I
have Been assured by my officers that
it has been done. But if hon, Mem-
ber has any instance in which he feels
that it is not being followed. 1 am
quite prepared to take it up if he will
give me the information.

Shri Yashpal Singh: The State
Governments are running under the
control of the Central Government.
He cannot avoid the question by
simply saying that they are indepen-
dent. They are running under their
control.
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Shri T. T. Krishnamachari: No, they
are not.

Mr, Speaker: May I put one ques-
tion myself? The question is:

“That the Bill further tc amend
certain laws relating to airect
taxes, be taken into considera-
tion.”

The motion was adopted.

Mir. Speaker. The House will now
take up clause-by-clause consideration

of the Bill. Clause 2. . Are there
any amendments to it?
Shri Morarka: There are amend-

ments in my name and in the name
of my hon. friend, Shri Varma, but in
view of the assurance given by the
hon. Finance Minister I do not propose
to move any of them?

Mr. Speaker: They are not
moved. Then, the question is:

being
“That clause 2 stand part of the
Bill”

The motion was adopted.

Clause 2 was added to the Bill.

Mr. Speaker: Is any amendment be-
ing moved to clause 3?

Shri Chandrabhan Singh (Bilaspur):
Tn view of the assurance given by
the hon. Finance Minister I do not
wish to move my amendment.

Mr. Speaker: The question is:

“That clause 3 ctang part of
the Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clauses 4 to 9 were added to the Bill
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Clause 10— (Insertion of new section
2304)

Shri Bade: Sir, I beg to move:

(i)Page 4, ling 9,—

for “fifty thousand” substitute—
“one lakh”.

(ii) Page 4,—
after line 24, insett—

“Provideq that the Income-tax
Officer shall grant the certificate
within fifteen days from the date
of the application and if no cer-
tificate ig granted ang ng reply
is given within fifteen days from
the date of the application it will
be presumeq that the certificate
is granted.” (2)

Sir, this amendment is to clause
10. In clause 10, there are some res-
trictions put on registrafion of trans-
fers of immovable property in certain
cases. My submission here is that
instead of Rs, 50,000 it should be
made Rs. 1 lakh and this amendment
should be made:

“Provided that the
Officer shall grant the certificate
within fifteen days from the date
of the application and if no certi-
ficate is granted and no reply is
given within fifteen days from the
date of the application it will be
presumed that the certificate is
granted.”

Income-tax

The hon, Finance Minister has just
assured now angd also he did in the
beginning of his speech that he will
mention the time-limit in the rules.
But instead of mentioning the time-
limit in the rules, why does he not
mention it in the Act itself?

1531 hrs.
[SHR KHADILKAR in the Chair]

Sir, T have seen cases under the
Indian Registration Act where the
people try to avoid the duties and the
court fees. Instead of valuing the
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property at Rs. 50 lakhs, they make
sub-divisions as part 1, part 2, part 3
and so on of the same building and
value them at Rs, 50,000 and Rs. 30,000
and Rs. 20,000 and like that. They
avoid the court fees and they avoid
the registration also. So, my sugges-
tion here is that instead of Rs. 50,000
it should be made Rs. 1 lakh. Then,
Sir, here they have to obtain the
clearance certificate from the Income-
Tax Officer. 1 have seen cases under
the Wealth Tax Act where whenever
a certificate is requireq from the
Income-Tax Officer that no arrears
for the last year are pending, they are
pending for two years or three years
or even four years and then there is
no registration if there is no clearance
certificate from the Income-Tax Offi-
cer. 1 think that will be harassment
and the persons who want to purchase
the property and the persons who want
to raise money by selling the property
will suffer by this. So, there should
be some time-limit fixed, that is, if
not 15 days, 30 days or it may be
two months. We know that in the
Income-tax officeg there are heaps of
cases pending, one thousand to two
thousand cases. When the man goes
there, the clerk finds out the file and
he puts it before the Income-Tax
Officer and then after 15 or 20 days
the man again goes to the office and
comes back. There is a proverb:

“faar @ aw A @ FN AT,
@ wEr § o, wwen ¥\

wota @ifée g v =ifegd,
wq g =rfgd 9 gfe 97 & TR
¥ quFT T, A @ AT g oI

¥ anrd Sar @ g wifgd o

qar T § At ewdwm ¥ wifew

HoFear ¥ w9 F wow W
This is the proverb. So, I think, some
time-limit should be given. Only the
assurances will not do. Some time-
limit should be fixed so that the per-
sons may know that they will get the
clearance  certificate  within the
month or two months or three
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months, whatever the time-limit
the hon. Finance Minister wants to
fix. He gave ap assurance in the
beginning and today also he has given
an assurance. That means, he realises
the difficulties. But I do not know
why he does not accept my amend-
ment—if not 15 days, let it be 30 days.

Shri T. T. Krishnamachari: Sir,
I mentioned that the question of
time-limit will be covered by the rules
and the rules will come before the
House. They will be placed on the
table of the House. So far ag the
raising of the limit is concerned, from
Rs. 50000 to Rs. 1 lakh, he himself
has mentioned that limit and there
are various cases where the limit is
much lower. Having said that, I do
not think one could ask for the limit
to be raised. I am unable, therefore,
to accept the amendment.

Shri Bade: What will be the timc-

limit?

Shri T. T. Krishnamachari: We
will mention it in the rules and we
will place them on the table of the
House,

Mr. Chairman: Now, I shall put
amendments No, 1 and 2 moved by
Shri Bade to the vote of the House.

Amendments No. 1 and 2 were put
and negatived.

Mr, Chairman: The questinn_ is:

“That clause 10 stand part of the
Bill."”

The motion was adopted.

Clause 10 was added to the Bill.

Mr, Chairman: There are no amend-
ments on clauses 11 to 17.

The question is:

“That clauses 11 to 17 stand part
of the Bill."

The motion was adopted.
Clauses 11 to 17 were added to the Bill.



4395 Direct Tazes SEPTEMBER 28, 1064 (Amendment) Bill 4396
1531 hrs, O IW W ogAd N yEw ¥
& wowar § fr sy fafeee e

ot w¥ : 1 bog to muve. ag W fis gr @ 2t ww fr
wizw 3u ® g Afew 2 fear 9w

“Page 7,— o1 Tt I g HPeamw s

after line 39, ingert—

“(4) Before imposing the fine the
Commissioner shall gerve the con-
tractors with notice to show cause
why he should not be fined and
after hearing him the Commissioner
will make an order.” -

means the

Explanation—"contract”
contract as defined in the Con-
tract Act 1872." (3)

& ¥ v @ wielie ¥ g7 wwr @
f& sfamT sdwez 1 50 TaT ™
T BRA FE ¥ @Y I B A F
ffew @ w7 gan wfgr o S
aot @€ 27 #7 Ther AT =ifew
¥ Afew T w7 g1 w7 fF @ 7@
o fe 39 o O wgw w6 oA
v w< famr o 7 afe g s e
sfAfer i oA adar iy
CRE SToHE g AT & | 9K aw
fr ag o = 9w wift ¥ w7 5
¥ qrA aran g @ w1 9w A @
g § | 7 Fg fewr omar @ feqw A
wive < fow ¢ 1 9fw ow A &
wT g9 7 v e ) &Y
TR JH 9 AT WA TN e
mr ) & wgar f R oo F oW s
Afew & =yeq AT wTfgd 1w
%7 g qrarw faw § fF 9 frdt #r
T & oreft § O war X ¥ 0@y I«
¥ AT YRT § W W ¥ g@r v
¢ fe ag xawmd f 3 ag war it A
& amr | Tw W g ¥ A § oA
Whaft P ¥

&w T ¢

% ¥ IR ¥ W@ ¥ ag faam
e -

“285A, (1)
(hereinafter referred to as the con-
tractor) enterg into a contract for
the construction of a building for,
or the supply of goods or
services . . ."

Where any person

ug Wiz W G #1 3T g W
g § WX g wF e 1w
oy aismefe
g iz @ B v § e oag
crfegfer w3 & ) Tw ¥ it &
o 35 51 & B a1 Sy af
§ ¥R Wiy ag waws § fr wéw
sroforr a1 s @ ag @
fe famer &9 ¥a® w01 &1 & T|@
50,000 ¥ $3% W 25,000, 25,000
& & ZHE) § M T X § W} 99 g
# 3w ® feda ¥ At ge@ 7
o ¥ cawwdsw W1 ¥ 39w wEwA
iy W qufer @ ¢ fe g
g @ i §, T i fafeat
@ & § ford fr 78 dww o 3w W
ax § 1 < arey & wrgan § v woerS-
& T w1 N garwr s fafrex
|TER A ITrAT § A X I B 0
FAIFEH AT W §
g § i wiwe # dwf o
W are € a1e afx 9@ &7 a9 Y
99 ¥ 93N I¥ FA ¥ &7 W Fw
Aifew wawr w9 firgr omg | W T
¥ & ¥ qg witwde far §
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Shri T. T Krishnamacharl: 1
think the hon. Member does not
realise that before a Commissioner
p.oceeds to levy a fine under this sec-
tion, he will certainly have to ascer-
tain the facts to justify the levy of
the fine.

The information is to be furnished by
the contractor as prescribed by the
rules and the provision will have to
be made for various items for which
information has tp be furnished.

The facts relating to those items wil]
be within the contractor's know-
ledge. T think, therefore, that there
is no need for a specific provision here
such ag the one suggested.

Then, my hon. friend may probably
be confusing penalty with fine. If it
is a fine. then the circumstances are
different. That is why section 131 of
the Act does not provide a specific
appeal such as the one that is provi-
ded for penalty. However, a provi-
sion could be made in the rules re-
quiring the commissioner to give the
contractor a reasonable opportunity
of being heard before levy of a fine.
In the circumstances, I find myself
unable to accept the amendment.

Mr. Chairman: I shall
amendment No, 3 to vote.

now put

Amendment No, 8 was put and nega-
tived,
Mr. Chairman: The question is:

“That clause 18 stand part of
the Bill,

The motion was adopted.
Clause 18 was added to the Bill.

Clauses 19, 20 and 1, the Enacting
Formula and the Title were added to
the Bill

Shri T. T. Erishnamachari:
to move:

“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed”,
The motion was adopted.

I beg
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PRESS COUNCIL BILL

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
C. R. Pattabhi Raman): I beg to
move:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to establish g Press Council for
the purpose of preserving the libe-
rty of the Press and of maintain-
ing and improving the standards
of newspapers in India, made in
the motion adopted by Rajya
Sabha at its sitting held on the
15th September, 1964, and commu-
nicated to this House on the 17th
September, 1964, and resolves that
the following 30 Members of Lok
Sabha be nominated to serve
on the said Joint Committee,
namely: Shri Peter Alvares, Shri
C. K, Bhattacharyya, Shri N, C.
Chatterjee, Shri Tridib Kumar
Chaudhuri, Shri Yudhvir Singh
Chaudhary, Shri C, Dass, Shri L.
Flayaperumal, Shri Ansar Har-
vani, Shri T. D, Kamble, Shri
Cherlan J, Kappen, Sardar Kapur
Singh, Shri M, K. Kumaran, Shri
Nihar Ranjan Laskar, Shri Shiv
Charan Mathur, Shri Mathura
Prasad Mishra, Shrimati Sharda
Mukeriee, Shri Mohan Nayak,
Shri Man Sinh P. Patel, Shri
Kishen Pattnayak, Shri Shivram
Rango Rane, Shri Sadhu Ram, Shri
Shram La] Sarat, Pandit K. C.
Sharma. Shri Shashi Ranjan, Shri
Vidva Charan Shukla, Dr. L, M.
Singhvi, Shri Tula Ram, Shrj S.
Veerabasappa, Shri Virbhadra
Singh, and the Mover.”,

In 1952, as the House is aware, the
Government of India appointed a
high-powered Press Commission to
enquire into ‘the state of the press
and its present and future lines of
development’. The House is also aware
that this commission was presided
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[Shri C. R. Pattabhi Raman]

over by the late Shri Rajadhyaksha,
ang it includeq many prominent per«
sons like the late Acharya Narendra
Deva, our present Vice-President Dr.
Zakir Hussain, ang g number of others
whose names I am not mentioning.
After about two years, this commis-
sion submitted a very exhaustive re-
port on the then existing conditions of
the press and had also made recom-
mendations in regard to the measures
for the future.

In discussing ‘the standardg and per-
formance of the press’ the commission
concluded with the recommendation
for the setting up of a press council.
This was one of the very important
recommendations made by the Press
Commission, and the present measure
before the House seeks to implement
that significant recommendation,

The history behind it is rather inter-
esting. The original Press Council
Bil] was introduced in the Rajya
Sabha in July, 1956, with the objec-
tive of establishing a press council.
After undergoing certain modifications,
the Bill was transmitted to the Lok
Sabha, but lapsed owing to the dis-
solution of the House in April, 1957.
Thereafter, in June, 1962 the Na-
tional Integration Council stressed the
need to establish a council as soon as
possible, Various newspapers organi-
sations anq particularly the Indian
Federation of Working Journalists
passed resolutions urging Government
to establish the press council at a
very early date. The Press Coun-
cil Bill as passed by the Rajya
Sabha in 1956 was examined with ref-
erence to the suggestions and com-
ments made in the press as well as by
newspaper organisations, the advice
of the press consultative committee
also wag sought, and after deep
thought over the various matters, the
present Bill was introduced in the
Rajya Sabha who have made a recom-
mendation that a Joint Committee of
both the Houses be appointed to con-
_sider this measure, for purpose
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the present motion is now before this
House,

With your leave, I may point out
that the need for having s statutory
body was referred to the Press Com-
mission's report itself. They have said
in their recommendation at pages 852-
53 of the report in paragraph 949 that:

“The fact that the press council
in the United Kingdom is a purely
voluntary body has undoubtedly
handicapped it in the exercise of its
authority over the press. Its deci-
sions in certain cases have been the
subject of violent controversy parti-
cularly by those affected. Even in
the last instance the council could
not ensure the appearance of Mr.
Gunn before it when jt was investi-
gating the matter. We feel that a
voluntary body of this nature might
not have the necessary sanction
behind its decision mnor legal
authority to make inquiries.”.

In the United Kingdom, Mr. Gunn,
the editor of the Daily Sketch had
put in an insertion in hig paper as
though it emanated from the man who
had really signed the article, but had
omitted certain portiong from and
added certain portions to it, and that
became the subject-matter of contro-
versy. The reference is to that case.

Continuing the recommendation, in
the succeeding paragraph, namely
paragraph 850, at page 358, the com-
mission have made a categorical
recommendation, namely.

‘“We are definite, therefore, that
the Press Council to be estab-
lished in this country should be
brought into existence by statute,
that its members, individually and
jointly, should have legal protec-
tion in respect of all the action
that they take bona fide and in
discharge of their responsibilities
and that others too who imple-
ment thelr decislons such ag a
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newspaper that publishes the find-
ings of the Council should also be
protected.”.

The Press Commission had before it,
as I pointed out, the example of UK
where the Pregg Council is a
voluntary body, I have read out the
categorical recommendation of the
Press Commission.

The House will be interested to
know that the Royal Commission on
the Press in the UK in 1961-82—it is
rather important; it is subsequent to
our Press Commission—were seized
of the gsame matter. They say:

“If, howevef:-ﬂ the press is not
willing to invest the Council
with necessary authority and to
contribute the necessary finance,
the case for a statutory body with
definite powers and right to levy
the industry is g clear one, We
recommend, however, that Govern-
ment should specify a time-limit
after which legislation would be
introduced for the establishment
of such a body, if in the mean-
time, it had not been set up
voluntarily”.

I am going to quote later from the
10th annual report of the Press
Council, The House will be interested
to know that very eminent persons
were there in that body which re-
commended this, I may also say in
passing that only the other day we
had a report in newspapers that the
Ceylonese Government have intro-
duced a Bill for the establishment of
a Press Council and it seems to be
—I have not gone through it and so
I will not venture to give my opinion
—it seems to be very similar to what
we ale contemplating now.

The Pregs Council will consist of 25
members of whom the chairman shall
be nominated by the Chief Justice of
India. There has been some contro-
versy on this point also, The Press
Commission had recommended that
the chairman should be a person who
ig or hag been a Judge of a High
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Court and should be nominated by
the Chief Justice of India.

In the earlier Press Council Bill,
the Rajya Sabha had made an
amendment that the chairman should
be nominated by a committee con-
sisting of the Chief Justice of India,
the hon, Speaker of the Lok Sabha
and the hon. Chairman of the Rajya
Sabha. Later on, both the Chairman
of the Rajya Sabha and the Speaker
of the Lok Sabha on consultation
expressed their unwillingness to
associate themselves with the commit-
tee, They felt that thjs would create’
u precedent and would also interfere
with the efficient discharge of their
duties in the two Houses.

On the recommendation of the
Congultative Committee, it was
decided that the chairman should be
nominated by the Chief Justice of
India. "I am glad to say that this
provision that hasg been made with
the specific consent and approval of
the Chief Justice of India. Incidental-
ly, the Indian Federation of Working

Journalists also wanted that the
Chief Justice should nominate the
chairman,

The entire body of 25 memberg are
to be nominated by committee con-
sisting of the Chief Justice of India,
the Chairman of the Council and a
person to be appointed by the
President of India. This committee will
have before it a panel of names re-
commended by various newspaper
associations, Thus there is no doubt
that the persons appointed to this
Council would be such ag would
inspire confidence in the Press and
the public for their standing and
integrity.

Some suggestions have been made
with regard to the split up of the 13
members representing working
journalists. As this is going before
the Joint Committee, I daresay that
in their deliberations they will tackle
this iscue and deal with it in what-
ever form they like.
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The powers and functions of the
Press Counci] are also important.
The object of the Council ghall be to
preserve the liberty of the Press and
to maintain and improve standards of
newspapers, Certain powerg have
been proposed in furtherance of this
object. These powers and functions
are in line with the recommendations
of the Press Commission, Incidenlally,
I may say that out of the recommen-
dations made by the Presg Commis-
sion, excepting one or two matters
where they refer to blackmail and
all that, the rest of it is practically
embodied in the Bill and the clauses
are almost to that effect, The im-
portant function of the Press Council
would be to study the developments
which tend towards monopoly and
concentration of ownership of news-
papers, Here again we are fortified

by the recommendationg in the Press
Commission Reporty which have
referred to these very things. With

regard to monopolies that may arise,
the House will also be interested to
know that the Monopolies Inquiry
Commission in their questionnaire
have included the question of owner-
ship of papers and acquisition of paper
interests. The functions also include
study of the ownership or financial
structure of newspapers, It will be
open to the Council to suggest what
remedies are called for.

Here, 1 would quote {from Para-
graph 831 of the Presg Commission's
Report. They say:

“We expect that an investiga-
tion of this nature and the publi-
cation of the findings of the Press
Council would have the direct
eflect of breaking the monopoly
by drawing public attention to it.”

1 would also refer to Paragraph
853 of the Presg Commission's Repcrt
dealing with the influence of the
advertising interests. With your leave,
1 propose to read s few lines, because
I think they will interest the House:

“It has been stated that news-
papers may, of their own accord,
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follow a certain policy about
news and views, in order mot to
offend advertising interests. On
this subject, the Indian Society
of Advertisers have said that the
statement is only ‘partially
correct’, Many newspaperg hesitate
to publish certain kinds of news,
and, when they do, avoid naming
individual advertisers, This
happeng not only in respect of
advertisers but covers also people
of eminence and generahy in the
public eye. The AINEC have
stated that, while any major
adjustments of editorial policy to
suit an adver.ser's interest ig to
be deprecated, no newspaper
would wish to offend the adver-
tiser ‘who deserves the considera-
tion due to a customer’ They
however express the view that
instances of this kind must be
negligibly few in Indian journal-
ism. The remedy suggested by the
Orissa Government is that the
newspapers should themselves
maintain a high standard of
integrity and moral sense, and
should regarg the guardianship of
liber.y their main justification for
existence, The Government of
Madras have suggested that public
opinion will have to assert itself
to remedy such a situation. Here,
too, we consider that the exercise
of supervision by the Press Council
and prompt investigation of
instanceg brought to their notice
would assist the newspapers in
seiting right the position into
whih some of them have slipped
perhaps unconsciously.”

The Commis" in go on to say that
from time to ume we hear of gome
irresponsible publications in a section
of the press, particularly of a sensa-
tional characier, The guide line
provided by the Press Commission in
this matter is:

“The remedy in such cases
would be for the journalists
themselve; to exercise gome sort
of control on their erring
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colleagues, and the Pregs Council
which we are recommending
should enable them to bring about
a reform” (Para 931).

The only power vested in the Press
Council (Clause 13) is to censure
the erring newspaper, Editor or
journalist, It would be relevant to
point out that the Pres; Commission
itself recommended that a body of the
Press Council should be there to

arbitrarte on doubt{ul pointg and to’

censure anyone guilty of infraction of
the journalistic code, No other dis-
cipiinary power is proposed to be
ves.ed in the Council. In other words,
it can only express its disapprobation
in the form of censure.

Clause 14(2) empowers the Council
to exercise the powers of a civil
court while trying a suit under the
Code of Civil Procedure, It may be
noted that this power does not con-
vert the Press Council into a Civil
Court. It only gives the powers to the
Presg Council for certain limited
purposes of summoning and enforcing
the attendance of a person and
examining him on eath, requiring the
discovery and production of docu-
ments, receiving evidence on affidavit,
issuing commission or examination of
witnessegs or documents, Similar pro-
visions exist in various statutes, e.g.,
the Advocateg Act,—I had the honour
to be the Chairman of the Joint Com-
mittee on that Bill—the Chartered
Accontants’ Act, the Bar Council Act
ete.

With regard to these powers of g
Civil Court given to this Press
Counecil, I must point out tha! the
Clause only states the principles of
natural justice that you eannot
condemn a man without glving him
notice, without knowing his side of
the case. You must make him give a
statement, and there must be a
judicial interpretation of the case
after hearing the point; of view of
both the sides So, this power is only
for the limited purpose of summoning
witnesses, gecuring documents etc,
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Shri U. M, Trivedi (Mandsaur): It
the order is not obeyeq what
happens?

Shri P. R. Patel (Patan): Sugppose
a newspaper editor or journalist is
censured and there is no reasonable
cause for it, what is the remedy for
him?

Shri C. R, Patiabhl Raman: I am
glad you have asked this question.
The right to go to the Supreme Court
by special leave ig always there.
Nobody can stop it. It is in article 136,
if I remember aright. I have got a
distinguished lawyer before me, and
my learned friend will confirm that
article 136 gives the right to go to
the Supreme Court by special leave.
There are also various writ petitions
open to the High Court and Supreme
Court.

Shri U, M. Trivedi: Supposing the
Presg Counci] calls a witness, and he
refuses to comply. Will it constitute
a contempt of court or not?

16 hrs.

Shri C. R. Pattabhi Raman: Yes,
that is natural.

Shri U, M. Trivedi: How is 1t
natural? Where iz the provision?

Shri C. R. Pattabhi Raman: I zaid
s0. There is the same procedure as 1n
the court of law, There is the clause
in the Bill giving them the powers of
a civil court and sections of the Civil
Procedure Code are mentioned there.

Shri P. R. Patel: Wil] you pleasc
«ece clause 13(4)? The decision of the
Council under sub-section (1) shall be
final and shall not be questioned In
any court of law, What have you {0
say about that?

Shri C. R. Pattabhi Raman: That is
because the Indian Federation of
Working Journalists wanted that there
should be a finality to the proceedings
of the tribunal. I am glad my atten-
tion has been drawn to it. But there



4407 Press

[Shri C. R. Pattabhi Raman]

again it does not prevent an appeal to
the Supreme Court and the writ
procedure,

Shri N, C. Chatterjee (Burdwan):
Article 136 is still there inspite of
clause 13(4) and nothing cap take
away the jurisdiction of the Supreme
Court; it cannot be touched by this
House either.... (Interruptions.)

Shri U. M. Trivedi: Is this a court,
contempt of which will be punished?
What Mr, Chatterjee says is correct;
that position still remains,

Shri C. R, Pattabhi Raman: Here
you have got a body clothed with all
the powers. It must act like a tri-
bunal; it must give notice; it must take
proper evidence and come to a deci-
sion. But that decision can always be
challenged in the higher courts either
by special leave or by writs....(In-
terruptions.)

Shri S. M, Banerjee (Kanpur): The
decision of the tribunal shall be final
according to clause 13(4).

Shri C. R. Pattabhai Raman: My
distinguished lawyer friend, Shri N. C.
Chatterjee has pointed out article 136
in the Constitution. 1 was saying that
the Working Journalists Federation
wanted some finality about the deci-
sions. We can envisage powerful in-
terests stepping in to drag things on,
or to stay proceedings. They wanted
a quick decision. Supposing a work-
ing journalist is involved and power-
ful interests step in and drag it on for
two years, he will be in the streets. It
is more to help the under-dog than
otherwise that this has been put like
that. (Interruptions.)

The Bill empowers the Press Council
to make its regulations in regard to
the manner of holding an enquiry.
There again we have given the utmost
latitude. This, we believe, would not
come in the way of the Press Council
trying to arrive at out of court settle-
ments or conciliation between the dis-
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puting parties. I envisage that quite
a good number of cases will be set-
tled out of court.

The House will note that the mea-
sure is largely based on the recom-
mendations of the Press Commission.
The Council aims at providing a forum
where an erring newspaper can be
adjudged by his own compeers in the
profession. The penalty imposed is
only disapprobation and bringing an
erring journalist's action before public
notice.

The Bill has another important pro-
vision under which the annual report
of the Press Council will be placed be-
fore Parliament. Parliament will have
the opportunity of discussing the
working and activities of the Council
In this way, Parliament would be able
to go over the actions of Governments,
Corporations and such other public
bodies which may have anything to
do with the Press.

1 cannot sit down, Sir, without
quoting from the Tenth annual report
of the Press Council in England. It
was when they were just recovering
from Vassell case and the Profumo
case which as you are aware, Sir,
created a storm.

“What could not be anticipated
was the Vassall Tribunal and,
hard on its heels, the Profumo- -
Ward affair the reverberations of
which were still echoing when
this report was completed.

The theme of the debate on the -
second Royal Commission, initiat-
ed in the House of Lords by Lord
Francis-Williams on May 28th,
epitomised in a broad sense the
dilemmas for the Press in all the
issues of this eventful year.

‘Part of the basic problem of
the Press’ he said, ‘and, indeed,
part of the basic problem, as I
believe, of our whole modern
society, is how to maintain en-
courage and enhance professional
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standards in an increasingly in-
dustrialised society’.”

Then they go on—I am skipping
over the other paragraphs which in
my humble opinion are not germane
to the present issue—they are talking
of the WVas;al affair, and then they
say:

“With the Vassall affair no
doubt in mind, he said: ‘What has
emerged from discussions and re-
cent controversies is a very con-
siderable and widespread public
ignorance of the way in which the
Press works and indeed of what
the Press is. I hope that the Press
itself may perhaps make its work-
ings better known to the public
as a whole because there is a good
deal of confusion of thought from
the failure to understand that...
we are considering a profession
which is subjected to pressure
which no other profession in this
country knows.

‘When we speak of journalists’,
he continued, “we are indeed
speaking of some 20,000 very diffe-
rent human beings nearly all of
whom are earning their living or
trying to earn their living in con-
ditions of exceptional difficulty. It
is difficult and dangerous to gene-
ralise about any particular group
of men in any particular profes-
sion.” "

Sir, later on, if necessary, I may
deal with it, but now I do not think
I will take much longer of the time
of the House. With this I commend
the recommendation of the Rajya
Sabha to this House for consideration.

Mr. Chairman: Shri D. C. Sharma.

Shri D. C. Sharma (Gurdaspur): Mr.
Chairman, Sir, I welcome this Bill,
though I think it is a very, very be-
lated effort. . .on the part of this Minis-
try . . .(Interruption).

Shri 8. M. Banerjes: This is not a
n-rty_quuﬁoa
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Shri Harl Vishnu Kamath (Kanpur):
By the way he reminded you, Sir.

Shri S. M. Banerjee:
has to be placed.

The motion

Dr. M. S. Aney: The motion is not
before the House, Sir.

Mr. Chairman: The motion is before
the House—Motion moved.

Shri D. C. Sharma: Sir, 1 welcome
this Bill. . . .

~ Shri S. M. Banerjee: Sir, I rise on a
point of order. . . .

Mr. Chairman: I have already stat-
ed that the motion is before the House.

Motion moved:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committee of the Houses on
the Bill to establish a Press
Council for the purpose of pre-
serving the liberty of the Press
and of maintaining and improv-
ing the standards of newspapers
in India, made in the motion
adopted by Rajya Sabha at its
sitting held on the 15th Septem-
ber, 1964, and communicated to
this House on the 17th September,
1964, and resolves that the follow-
ing 30 Members of Lok Sabha be
nominated to serve on the said
Joint Committee, namely: Shri
Peter Alvares, Shri C, K. Bhat-
tacharyya, Shri N. C. Chatterjee,
Shri Tridib Kumar Chaudhuri,
Shri Yudhvir Singh Chaudhary,
Shri C. Dass, Shri L. Elayaperu-
mal, Sh.i Ansar Harvani, Shri T.
D. Kamble, Shri Cherian J. Kap-
pen, Sardar Kapur Singh, Shri
M. K. Kumaran, Shri Nihar Ranjan
Laskar, Shri Shiv Charan Mathur,
Shri Mathura Prasad Mishra,
Shrimati Sharda Mukerjee, Shri
Mohan Nayak, Shri Man Sinh P.
Patel, Shri Kishen Pattnayak,
Shri Shivram Rango Rane, Shri
Sadhu Ram, Shri Sham Lal Saraf,
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Pandit K. C. Sharma, Shri Shashi
Ranjan, Shri Vidya Cnaran Shukla,
Dr. L. M. Singnvi, Shri Twa Ram,
Shri S. Veerabasappa, Shri Vir-
bhadra Singh, and Shri C. R. Pat-
tabhi Raman"

8hri Sinhasan Singh (Gorakhpur):
Sir, pefore the discussion starts on this
Bui 1 want to raise a pownt of oraer
in respect of this Bul wiuch has been
duscussed in the KHajya Sabha  from
where 1t has come here with this
recommendation that this House do
jomn in the re.ommendation of the
Ha)ya Sabha in giving out thirty names
aiong witn thewr names for a Jownt
Committee.

As it appears from the Bill, the Pre-
sident had given consent under clause
(3) of article 117 of she Constitution
for the consideration of the Bili by
the Rajya Sabha. Now, consideration
of the Bill is the second stage tc in-
trodu.tion; the Bill must first be 1n-
troduced, and then it can be consider-
ed. My point is whether the Bill has
had the permission of the President
for its introduction in the Rajya Sabha
or not. It means that this Bill is
covered either by artic.e 109 or article
110 or some article which draws the
attention of article 117. If you lock
to article 117(1) you will find that no
such Bill which contains provisions
enumerated in sub-clauses (a) to (f)
of clause (1) of article 110 shall be
introduced in the Rajya Sabha. The
President cannot give permission for
its introduction in the Rajya Sabha,
but what the President has given is
that he has given his sanction only
for the consideration of the Bill, (An
Hon. Member: Introduction). Not in=
troduction, consideration. Considera-
tion is the first stage which follcws
introduction. This Bill has been in-
troduced there and it has been con-
sidered there. And then they have
commended it to this House for joining
in the Joint Committee. So, my sub-
mission ts whether this Bill could at
all be introduced in the Rajya Sabha
and later on considered, unless we get
the permission from the President
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This Bill, by some provision or other,
has attracted article 117 of the Con-
stitution which by sub-artic.e (1) of
that article says that a Bill “making
such pravision shall not be introduced
in the Counci] of States”, and by sub-
article (3) says that the Bill “shall not
be passsd by either House of Parlia-
ment unless the President has re.om-
mended to that House the considera-
tion of the Bill.” That is my submis-
sion, and I request that you may be
p.eased to make a ruling.

Mr. Chairman: The hon. Member
has not seen the last page of the Bill,
as printed, where it has been stated
that the President, has, “in pursuance
of clause (3) of article 117 of the Con-
stitution of India recommended the
consideration of the Bill by the Rajya
Sabha.”

Dr. M. S. Aney: Not introducticn,
but consideration.

Shri Sinhasan Singh: He has only
permitted the consideration. He has
not permitted the introduction.

Shri Shinkre (Marmagoa): The
objection is not walid. If the consi-
deration has been allowed, then it
automatically follows that the intro-
duction has been allowed. (Interrup-
tion).

Mr. Chairman: I would like to draw
the attention of the hon. Member to
article 117 of the Constitution.

Shri Sinhasan Singh: There is @
Financial Memorandum attached to
the Bill. Yais Bill, somehow or nther,
covers the financial provisions of the
Constitution and for the financial pro-
visions of the Constitution, two stages
are provided. One is introduction and
the other is the consideration. Under
article 117, any Bill concerning finance
cannot be introduced in the Rajva
Sabha. It can be considered in the
Rajya Sabha with the consent of the
President. The President has given
consent only for its consideration and
not for its introduction. So, I have
raised this point, since this is a point
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which has every chance of being pass-
ed over unless it is raised. I would
like to have your ruling on the mat-
ter.

Shri Hari Vishnu Kamath; May 1

invite your attention to sub-rule.(2) of -

rule 65 of the Rules of Procedure? It
says:

“If the Bill is a Bill which under
the Constitution cannot be intro-
duced without the previous sanc-
tion or recommendation of the
President, the member shall annex
to the notice such sanction or re-
commendation conveyed through
a Minister, and the notice shall not
be valid until this requirement 1s
complied with.”

So, it is mandatory under the Rule.s
of Proczdure also. Mutatis mutandis,
it applies to official Bills as well.

Shri C. R. Pattabhi Raman: With
great respect, I may point out that
there is a little confusion on the mat-
ter. I may point out to my esteemed
friend that first of all this Bill does
not make any provision for any of the
matters specified in sub-clauses (a) to
(fy of article 110. The definition of a
money Bill is given in article 110. I
may invite the attention of the hon.
Member to article 110 of the Constitu-
tion which appears in Part V. Sub-
clause (1) says:

“For the purposes of this Chap-
ter, a Bill shall be deemed to be a
Money Bill if it contains only
prowvisions dealing with all or any
of the following matters,
namely—".

I do not want to tire the House by
reading sub-clauses (a) to (g).

With your leave, I may draw your
attention to article 117 of the Consti-
tution which says:

“(1) A Bill or amendment
making provision for any of the
matters specified in sub-clauses
(ay to (f) of clause (1) of article
110 shall not be introduced or
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moved except on the recommenda-
tion of the President.”.

Then, sub-clause (3) of article 117
5ays:

“A Bill which, if enacted and
brought into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill."

As very rightly pointed out by you,
Sir,—if I may say so with great res-
pect—the recommendation of the Pre-
sident is contained at the back of the
Bill.

It may also interest the House to
know that the “President, having been
informed of the subjectmatter of the
Press Council Bill, 1963, as introduced
in the Rajya Sabh2 has been pleased
to recommend, under artizle 117(3) of
the Constitution, the consideration of
the Bill in the Lok Sabha." This has
escaped notice of my esteemed friend.
This morning’s bulletin he may not
have seen. It may also be noted that
this Bill does not make any of the
provisions from (a) to (g) referred
to in article 110. Really, therefore,
article 117(1) does not come in and
the Bill can be introduced in Rajya
Sabha. It has been introduced twice
in that House, and in the first time,
because this House was prorogued, it
fell.

Shri C. K. Bhattacharyya (Rai-
ganj): In fact, when the first Preas
Council Bill was introduced, it was
introduced in the Rajya Sabha and
it was passed by Rajya Sabha. It
would have come to the Lok Sabha
but for the fact that the Lok Sabha
ended before the Bill could come
here. Therefore, the objection that
the Press Council Bill cannot be in-
trouced in the Rajva Sabha is invali-
dated by the fact that the First Press
Council Bill was introduced there
and passed there and because the
Second Lok Sabha was prorogued it
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could not come here. The precedent
is already there, and I do not know
why this objection comes at this very
late stage.

Shri Heda (Nizamabad): This in-
volves a very simple question. Now
that the Financial Memorandum is
attached to the Bill it is very clear
that this is a Money Bill. When it is
a Money Bill it should have been in-
troduced in the Lok Sabha. It is not
a question as to which is a superior
House and which is an inferior House;
it is a question of deciding the rights
of the two Houses. As I said, when
the Financial Memorandum- has been
obtained and it has been included in
the Bill it is very clear that it is a
money Bill and it should have been
introduced in the Lok Sabha. Instead
of that, an effort has been made to
introduce it in the Rajya Sabha.
When permission was sought, it was
not for the introduction but for the
consideration of the Bill which is a
later stage. If the permission had
been sought for its introduction, the
matter would not have been like this.
Therefore, there seems to be some
lacuna.

Mr. Chairman: May I point out to
the hon. Member that the definition
of Money Bill is exhaustively given
in article 110 of the Constitution.
From the exhaustive definition of
various clauses given there it is clear
that his argument is not tenable.

An Hon, Member: That it is not a
Money Bill? )

Mr. Chairman: It is not a Money
Bill in that sense in which it has
been defilned here.

Dr. M. 8. Aney Then why has that
financial recommendation been made?

Mr. Chairman: Under article 117(3)
as the hon. Minister pointed out cor-
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Shri Sinhasan Singh: Article 117
(3) comes after introduction of the
Bill. Consideration of a Bill cannot
precede its introduction.

Shri C. R. Paitabhi Raman: When
any amount is drawn from the Con-
solidated Fund of India....

Shri Sinhasan Singh: My point is
whether a Bill can be considered
without its being introduded? First
leave of the House is taken to intro-
duce & Bill and unless that leave is
granted the Bill cannot be introduc-
ed. That is the procedure. If jt is
a Bill which has any financial consi-
deration, even to introduce it in the
Lok Sabha the sanction of the Presi-
dent must be there. No such Bill can
be introduced without prior consent
of the President even in Lok Sabha
and much less in Rajya Sabha.
What the President has given here is
in regard to consideration of the Bill
under gub-article (3) of article 117.

16.19 hra.

[Mr. SPeAkER in the Chair]

Shri Hari Vishnu Kamath: A point
of order has been raised, Sir, and it
needs your intervention.

Mr. Speaker: Shri Sinhasan Singh
has been very particular in urging
that point of his. We had some con-
troversy over the Salaries Bill also.
There also he urged the same point.
To convince him I had referred that
matter to the Attorney-General as
well. Probably he knows that the
opinion received by me is against
him. Now he might proceed further.

Shri Sinhasan Singh: I intend to
write to the Attorney-General to find
out what a money Bill is, in that case.
He has stated in the last paragraph
that though the Bill covers provisions
relating to money, yet it is not a
money Bill. I intend to write to him
to tind out what i 8 money Bill ac-
cording to him,
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After all, two kinds of Bills are
introduced in this House—the money
Bill and the financial Bill. Let us
distinguish between the two. Money
BElll is defined in articles 109 and 110.
The Financial Bill is covered by arti-
cles 113 and 114. Article 117 covers
both Bills in regard to their intro-
duction and consideration. Clause
(1) of article 117 says that no Bill
which comes under sub-clauses (a)
to 1) of clause (1) of article 110
shall be introduced in the Lok Sabha
without the consent of the President.
So, prior consent of the President is
necessary even for introduction in
the Lok Sabha, much less for the in-
troduction in Rajya Sabha. Now my
contention is that the consent of the
President is there at the last page for
the consideration of the Bill in the
Rajva Sabha, but not for its intro-
duction. No Bill can be considered
without it first being introduced. And
for the introduction of such a Bill
the previous consent of the President
fs necessary. Let us forget, for the
time being, whether it is a Money
Bill or a Financial Bill. So long as
the consent of the President is not
oktnined, the Bill has not been pro-
perly introduced.

Mr, Speaker: Yes, he has shown
that it could not be introduced.

Shri Sinhasan Singh: Then, there
is a financial memorandum attached
to the Bill. The object of this Bill
is to  constitute a Press Council,
which will have its Chairman, officers
and other paraphernalia, which
means this Bill is going to involve
some filnancia]l obligation from the
Consolidated Fund of India. That is
why a Financial Memorandum is at-
tached to the Bill. Only in the case
of those Bills which involve a finan-
cial expenditure from the Consoli-
dated Fund a Financial Memorandum
is attached. ' In this case, such a
memorandum is attached.

Mr, Speaker: Yes, | have followed
his point.
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Shri C. K. Bhatfacharyya: Sir, may
I draw your attention to one point?

Mr, Speaker: I do not think there
is any need. He takes the old plea
that the old Bill was introduced in
the Rajya Sabha, it was passed by
the Rajya Sabha but it could not be
passed by the Lok Sabha because that
had been dissolved by then, therefore,
there is a precedent. So, if the old
Bill was passed by the Rajya Sabha,
why should there be any objection
to it now? That is his contention.

Shri C. K. Bhattacharyya: The per-
mission of the President for the old
Bill was exactly in the sams words
as the permission for this Bill.

Mr. Speaker; That would not be a
valid argument., If there was a mis.
take there and it was condoned at
that time, it was overlooked at that
time, merely because of that could
we proceed now? That ig not a valid
argument. :

Shri C. K. Bhattacharyya: 1 am
merely drawing your attention to a
precedent.

Mr. Speaker: The President cannot
overrule the substantial provisions of
the Constitution. We are bound by
the Constitution, But I cannot agree
with Shri Sinhasan Singh, as I have
told him more than once earlier. If
he reads article 110(1), it says:

“For the purposes of thig Chap-
ter, a Bill shall be deemed to be a
Money Bill if it contains only...."

—1 will lay emphasis on this word
((on'!yli_

“....provisions dealing with all
or any of the following mat-
ters, . o

Now, if the Bill contains only the
provisions agbout (a) to (f)......

Shri Sinhasan Singh: Incidental to
them.

Mr. Speaker: When such things are
enumerated and then it is said “inci-
dental to them”, then too they must
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[Mr. Speaker]

be analogous to them. Shri Chatterjee
would support me that interpreta-
tion. That is the legel interpretation.
When certain things are enumerated
and then a clause says about certain
things ancillary or of that sort, then
*hey are necessarily these. Only if a
Bill contains only the provisions
cbout imposition, abolition, remis-
sion, alteration or regulation of any
tax or the custody of the Consolidated
Fund, appropriation of moneys, de-
claring of anv expenditure, receipt
of money, that is, so far as it 1is
covered by any of these provisions
in (a) to (f), then it would be a
Money Bill and it could not be intro-
duced in the Rajva Sabha. But if
there are provisions in the Bill that
involve an expenditure as a result of
its passing and money shall have to
be withdrawn from out of the Conso-
lidated Fund of India and the provi-
sions are not simply confined ton the
drawing of the money or impbosition
of taxes, then it is only a financial
Bill and the sanction that is required
of the President is under article 117
(3 and not under article 117(1) or
117(2).

So far as the other position that
Shri Sinhasan Singh has taken,
namely, that the sanction obtained
is onlvy for consideration and passing
and not for introduction, of course,
no Bill can be considered or passed
unless it is introduced, but the sanc-
tion might be needed only for con-
sideration and passing and not for in-
trnduction. When it is 2 flnancial
Bill, it can be introduced without
the Dermission or consent, but there
ourht to be a permistion obtained
before it is considered and passed.
Thiy Bill contains many other provi-
gsiont besides the one involving ex-
penditure and it is not a Money Bill;
it is only a financial Bill and it has
been rightly passed.

Shrl C. R. Pattabhi Raman: May I
also draw your attention to article

110(3) where it says:—
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“If any question arlses whether

a Bill is a Money Bill or not.”

your decision should be final. As

for the precedent, if I remember

aright, a similar point was raised

and you had given a decision to the
effect......

Mr. Speaker: If a question arises
afterwards whether that was a Money
Bill or not, then, of course, if I have
given a certificate it cannot be ques-
tioned in a court or anywhere else,
No other institution, bodv or court
can question that if I have given that
certificate. But here when We are
still considering it, I have to rely on
other provisions.

We might proceed with it

Shri Hari Vishnu Eamath: The hon.
Minister is slightly overzealous.

Shri D. C. Sharma: Mr. Speaker,
Sir, I thank you very much for
clearing up the mental fog that was
going to envelop this House. 1 wel-
come this Bill, though I believe that
it is a very belated attempt on the
part of the Ministry, for which the
new Minister is not at all resvonsible,
to imolement the recommendation of
the Press Council.

Shri U M. Trivedi: You have start-
ed at 4.20!

Shri D. C. Sharma: Fortunately the
Press Council made many valuable
suggestions and recommendations
but, unfortunately. the Minister of
Information and Broadcasting has
been very very tardv in implement-
ing them. I think, this is the last of
the series of those recommendations
which has come to us for legislation.
I think, the objectives of the Press
Council are unexceptionable and are
in conformity with the demoecratic
traditions of our country as a'so in
consonance with the role which the
press has alwayg been playing in this
country. I think if we look back upon
the history of the press for a few
years, we will find how zealously
and sometimes, I should say, mis-
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takenly, the liberties of the press
have been guarded by this democra-
tic country. When the emergency
was declared, one newspaper in thie
metropolitan city of Delhi published
a fictitious letter from g fictitious
widow saying that her husband had
been killed in NEFA fighting and
that the country had done a wvery
great harm to her by not making due
preparations for emergency. That was,
I think in the Indian Express. No
action was taken against that news-
paper. At the time of emergency,
something must have been done to
put an end to such slanderous attacks
on the Government and something
should have been done not to take
away the urgency of the emergency.

Again, only recently, the Home
Minister served some kind of notices
upon some newspapers in this eoun-
try. They had violated some of the
provisions of the Indian Penal Code.
But the next day, they were with-
drawn. I can only submit very ree-
pectfully that my country....

Shri S. M. Banerjee: Their quotas
were stopped.

Shri D. C. Sharma: .... can be
very proud of the way in which it
has guarded the freedom of the press
and I hope it will continue to do so.

Then, I say about the standards of
journalistic ethics. Of course, jour-
nalism can be divided into two
parts: the pre-Independence journa-
lism and the post-Independence jour-
nalism. And I must say with due
humility and with due sense of res-
ponsibility that the ethics which great
journalists of this country practis-
ed before India became free sre a
beaconlight for the journalists of all
the countries all over the world.
Thev upheld the dignity of the pro-
fession, the honour of the br-ss, the
prestige of the country and they sacri-
ficed everything for the State, T think
there are very f=w countries which
have such a great record of sticking to
noble, high and great journalistic
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standards as this country had before
it because free. Of course, now also
we need not be ashamed of what we
are doing. But there is no doubt
about the fact that the clear stream
of journalism which was there be-
fore Independence has become muddy
on account of certain influences that
have bzen playing upon the naticn, for
instance, the influence of monopoly
capitalists, the influence of concentra-
tion of the possession of these news-
papers in the hands of a fow persons.
All these things have led to certain
deterioration of standards but still I
do not think there is anything in
India about which we should feel
ashamed when we compare it with
journalism that is practised in U.S.A.
and even in UK. When I compare
some of the papers published in my
count*ry with some of the papers
published in other countries which
have phenomenal circulations I
think, our press is so far, compara-
tively speaking, very clean in up-
holding the standards for which our
country has been known,

Now, Sir, this Press Council s
going to promote research and pro-
vide common services for the press.
I do not know how it is going to be
done. I have looked into the Fin-
ancial Memorandum and I do not
think that with the paltry sum that
has been allocated for the Press
Council, we can provide these ser-
vices. 1 welcome this promotion of
research and I believe that as re-
search iz needed for scientific advan-
cement, as research is needed for the
promotion of studies relating to
humanities, similarly research is
needed for upgrading the profession-
al standards of journalism. But T do
not know in what way this is going
to be done and how much money is
going to be spent. I am referring to
this point only because I do not want
that in the objectives we should
have only plous wishes and we
should not have the power to gratify
the wishes of the people which we
gre going to excite.
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[Shri D. C. Sharma]

Then 1 come to common services
for the press. What are they going
to be for? Are they going to be hand-
outs from the Press Information
Bureau? Are they going to be hand-
outs from the Public Relations De-
partments of the States? Are they
going to be the communiques which
are doled out by the various Minis-
tries?  If that ig our conception of
common services for the press, 1
would say that it is a very low ideal
that we are placing before ourselves.
No doubt, by doing all these things,
they are doing good work, and I do
not deny it. But I believe that when
we think of common servie2s for the
press, we have to think in terms of
objective reporting which some of
the news agencies like the P.T.I. and
others are doing.

We also believe that there should
be other kinds of services also.
Foreign observers have said that in
my country unfortunate]y the news-
papers are politics-oriented; there is
too much of politics in the news-
papers; there is no social reporting
and there is no economic reporting,
and there is no type of scientific re-
porting which is not in conformity
with our politics. If our Govern-
ment can do something in order to
give the newspapers something on
which they can lay their hands, so
far as these things are concerned, I
would welcome it. But I do not
know what kind of agency they are
thinking of for this purpose. I have
read through this Bill very careful-
ly and I find that they have not con-
templated any kind of apparatus or
machinery for' giving the people
these kinds of servicess I Thope
something will be done in this re-
gard now.

It is also said that the press coun-
cil will see to it that journalism is
taught as a subject like chemistry or
physics or English literature or poli-
tics or economics. I do not find any-
thing in this Bill to tell me whether
the schools of journalism which are
already to be found in different
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places in the country, such as the
school of journalism in Delhi, the
school of journalism in Nagpur and
the school of journalism in the Pun-
jab University etc. are going to have
any say in this matter. Therefore,
I would say that the hon. Minister
should come forward with very con-
crete proposals in regard to these
things so that all the objectives of
the Bill are realised to the fullest
extent possible. It is no use placing
grandiose objectives before the pub-
lic without doing anything for the
realisation of those objectives.

Now, I come to the formation of
the council. I would submit very
respectfully that this is a complica-
ted Bill, coming from a Ministry with
which I seldom associate the word
‘complicated’. If a Bill like that had
come from the Finance Ministry, 1
would have thought that it was in
the fitness of things that the Finance
Ministry should be dealing with
problems in that way; for ‘Complica-
tions thy name is the Ministry of
Finance'. But it comes from the
Ministry of Information and Broad-
casting, a Ministry which serves the
needs of the public directly without
any bamboo walls or any other kinds
of walls between it and the public,
a Ministry which is not only a pur-
veyor of news but also a Ministry
which gives the people an insight
into the problems that confront man-
kind, a Ministry that also educates
people in what is called good {iaste
and wholesome feelings; if we bear
this in mind, then we see that the
way that the Press Council is going
to come into being will be a very
complicated one. The Chairman—
he will be nominated by the
Chief Justice of India. I do
not know why. I have great re-
gard for the Judges of the High
Courts and the Supreme Court, Of
course, the Press Couneil is going to
have some kind of judicial authority.
The hon. Minister said that it is
going to be a tribunal. Of course, it
can be like a tribunal, But T do not
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understand why the Chief Justice
should be brought in to nominate the
Chairman. Is it going to be a judi-
cial body altogether? No. It is
going to be mainly a public body,
serving the needs of the public, the
millions of newspaper readers, and
you bring in the Chief Justice of
India to nominate the Chairman.

Shri 8. M. Banerjee: You have no
chance.

Shri D. C. Sharma: He may be the
most admirable person for all I
know. But I would like that the
Chairman of the Council should be
a person who has more to do with
the public than with anything else.

Then about the members. In the
first actegory, there will be 13 mem-
bers out of whom 6 will be editors
of newspapers and 7 working journa-
lists, I do not know what kind of
arithmetic has been employed in this.
How many working journalists are
there in this country and how many
editors? I think we should have an
arithmetic of human relationships
also. I feel that the number allotted
to working journalists is very very
meagre. I do not like to take away
the rights of editors. They are
grand people. I do not want to say
anything against them.

16.42 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

But if you are going to have 8 edi-
tors, you should have a larger num-
bzr than 7 of working journalists.
know the relations between working
journalists and editors. I do not
want that everywhere working
journalists should be at a disadvan-
tage. No. I think the ratio bet-
ween editors and working journalists
should be changed in proportion to
the duties they perform and the
work they do.

Again, it is said that Indian lan-
guages will have three representa-
tives. As India advances, the num-

1283 (Ai) LSD--9.
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ber of Indian languages papers will

increase. [English is a dying lan-
guage. ...
Shri R. S. Pandey (Guna): Then

why are you speaking in that lan-
guage?

Shri D. C. Sharma: So that you
may also die with me,

English is a great language, but I
must submit wvery respectfully that
Indian languages are going to assume
greater and greater importance as
years pass. But here you give them
only 3 representatives. I think this
is not very fair to Indian languages
papers.

Then there are 6 members from
among persons who own or carry on
the business of management of news-
papers. Why do you bring in mono-
poly capitalism into this picturc? Of
course, you will say you are taking
managers only. But they are per-
sons who take their orders from
their masters. I feel this is something
which has got to be looked into.

Then again, in the field of educa-
tion, literature, law and culture, I
do not want to see persons nominated
in the same way as persons are nomi-
nated to the Rajya Sabha, as per-
sons interested in education, litera-
ture, law or culture. Of course, I
welcome this provision. I would in-
sist that science should also be re-
presented because scientific journa-
lism is playing a very important part
all over the world. There are papers
which stand for the popularisation
of science, and so to persons in the
fields of education, literature, law,
and culture science should have been
added to this, becuase we cannot rule
out science from the purview of
journalism these days,

And what about the representatives
of the people? There will be three
Members, two from the Lok Sabha,
and one from the Rajya Sabha. I
think we represent millions of rea-
der: of newspapers, and I think that
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¢Shri D. C. Sharma)

the moment a gentleman or lady
comes to Parliament, he or she reads
newspapers more or less as a religious
duty. And here we are going to be
given only three seats.

Therefore, I would say that the
composition of the Press Council
should be changed altogether, in
terms of principles, in terms of the
ratio between one type of represen-
tatives and another. More than
thet, I think that the Members of
the Lok Sebha and Rajya Sabha,
whe represent the people of India,
should have a greater say in this mat-
ter than any others.

Of course, I do not want to say
anything about other things, inviting
panels of names and all that. I have
said already that all this procedure
& very cumbersome, and I feel that
this method will not lead to the
smooth functioning of this Council,
and, will not also lead to the happy
relationship which should exist
among the members of this Council.

I have nothing to say about the
Chairman and Secretary, their emolu-
ments and other things, but what is
the power given to this Council?

“. ...if it is satisfled that it is
necessary so to do, it may cen-
sure the newspaper, the editor

or journalist, as the case may
be.”
Of course, censure is very good,
and censure may change a person,

may reform a person, but I feel that
if the Press Council is coming into
being only for the purpose of censur-
ing some persons, it is not going to
achieve much. I do not say it should
be a punitive body and it should
take upon itself the role of punishing
people. I do not say anything like
that, but how are you going to cen-
sure a newspaper, in what way will
yvou do so? What is the machinery,
what is the apparatus, what is the
precedure? I think that unless we
are told about the procedure of this
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censure, this Press Council will be a
body without any teeth. It will be
just a kind of advisory body, a body
which will pass harmless resolutions,
and which will do things which will
not carry journalism very far.

If it is only censure, what is the
good of saying all that is said in
Clause 14, that the newspaper shall
furnish such and such information
etc. Recently, a journalist in UK.
refused to furnish information about
a thing which he had written, and
he went to jail for that,

Clause 14 says that the Council
shall have the same powers as are
vested in a civil court. Here is a
giant, but we are saying to that
giant that it will have the strength
of a giant, but that it will not use
that strength. It will have the func-
tions of a civil court, but then, those
functions will fructify only in words
of censuic.

I would, therefore, say that if you
want that this Council should have
something worthwhile to do, it should
not fall between two stools. You
should not say that you should have
the power of a civil court but then
you cannot do anything except cen-
suring. I think we must move one
way and we must more that way fully
and not go half way.

I welcome this provision in clause
18 that we will get the annual report
from this Council and we will be
able to discuss it. I submit that there
was a time when we used to have no-
day-yet-named motions and we used
to discuss these reports. We are not
doing that now. I think the report
of this Press Council will also go
unnoticed as so mamy other reports
are going unnoticed.

Before ] finish, 1 want to make an
observation about appointments. I
know how the Chairman is going to
be appeinted. But how are the other
functionaries of this Council going to
be appointed? I think they should be
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appointed through regular channels
of the UPSC and in no other way.
This is the safeguard which we need;
it should not be that the Chairman
appoints the Secretary and the Sec-
retary appoints other functionaries,

There is the provision about dele-
gated legislation and I hope that ir
the delegated legislation contravenes
the provisions of the Act we will
have the right to discuss it and set
it right. '

The Financial Memorandum says
that there will be a small staff to
begin with and it is anticipated that
the annual expenditure would not
exceed Rs, 2:30 lakhs. This is a big
thing for which we have been wait-
ing all these 10-12 years. I do not
think that a ‘small beginning' should
be made. Like the Goddess mention-
ed in Greek mythology the Press
Council should come into being in a
full-fledged way; it should not be a
kind of embryonic things. This
amount is too little. The Memoran-
dum also says that an initial non-
recurring expenditure of about Rs.
20,000 may be necessary. This is a
very big venture upon which we are
launching in free India and I feel
that that there should be election of a
direct nature. 1 also say that great
things require a lot of money for
fructification but the sums mentioned
here will bring into being an anae-
mic, bloodless and ineffective, not a
very helpful Press Council. I say
that the Press Council should deliver
the goods and safeguard the interests
of journalism and readers of news-
papers and for all these I am sure
we will require more funds than are
given in this Financial Memoran-
dum.

st ¥ (W) I WEE,
v S wifaer faer s @ a1 dw §,
Ju & 7w ¥ O oar Foaww Fogwd
v ¥ T AR GET | TF qGE W
Feae Jaw gwt fF femmdy waar
o, ST @ ¥ AT T T W
werar mr §  fowd e SE oW 3w
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oAl fyea aer &) fag s
¥ I wffaw §, dfewa sifaw § =@
TR Y qg T FfaT g 9T @r & |
affr o # & A § fomr 91 @ =
&1 S A FHE a9 9T G g I
W&qar AT Aifgd | U ar 9 f&
T 5| sifae #1 qEfie & T & w7
& g | ™ U A 9T AEEe
g ¥ § 3% W 9w sifaw w7 2@
g wifs gv 2@ § & ~Efe
FaAFE A g1 T
N HEq T2W F @ § A amreToa
Tl & faed § I 9 3 WTOT AT
mar @ fr 9 T ¥ v wqive
FY % TR ¥ I I E | ¥ AFTC
ST GTAT T 57 F707 7% ¢ fo v w7
N wFAWT FaT ¢ A W ™
aoemar omar & Forerer fwrar A8 &
Y e F qTEE A AT AR T
g & I Frmar wgdwe amemar
AT & IEEY TEAAHE /T AT § W
I G F A IAW A
foer omar weaT @ 1 FRT I agew
& wrer forer qufye oo e €
ag AW WTRe ¥ o7 T ¥ | wafEd
% gowar § & madT & o @
Mafie & @t & wow arw @ gf
g 3T 7@ 9w Fifeer 7 T A9 wigd
W qE 991 59 sifas w1 qd & xd
A 7g 99 FET *W KT AT 7 F,
e W Frite e A k0K A
ar & 5 N ~Efie @ o & =&
AT F STAT § AW WM AN R4,
forr #Y w7 e WW wg awx § ¥ arw
arar & owit g Fm fw @t
RTATT weae AT & FI OF qATAT-
qa Y FraT ITET 97 | AfHw a8 /@I
AT, T AW w7 gAY T 9 4qv, Foret
€ #rwa @ & 1 F S g g
fi 9 farat Fomelt stmor & Foreft & flaerrss
foraat € TR § ITH! WA FEI
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¥ Ao ¢ 1 afc T & [T o9y @
I W eI aumewEt &
fasrar & oY fF Tl & ardw 53
T ¥w § W fam &1 oo agom @
wfus qEfie faear ¢ 1 37 %t ~gafie
et fads ¥ § S % wTee F a9
X o A & wwwar g e e
F At ¥ @ uw sifaw w1 wfos 2
a1 =gy

A a9 oeEeiEwiEE ¥ AR
g wamw i fmgiwgls
ST TEaeiraiiey (9t awTaTTal
ﬁﬁ'ﬁ%aaﬁmﬁﬁmmgu
e 1 1 wiwwr Wt & 59
sifaw & far smar =fgd | S
TO &1 gy §, A F 7 a=wf WK
R ¥ ¢ 5 wewww ¥ @ww #
R ST Arew foer B § A T
#Ft ardE FQ@ §, IT H1 {1 AT T2-
ehEiw iy § 1 § v IR @
S® ¥ o1 g ar gETA A & fodr
&% a7 fr agi & wifes X w1 6
JUW FAT FT BT BOAT € F &
X 39 ® TR A e sEw
AT A FT FE oA E g a1 IwE
oF 7EA ¥ a5 & 5 agr =« @ ar
¥aT s SOWT 5 F 787 ¥ IT H IS
teaeiraiey faw o7 | w6 wwC &
forg feqréiie & S& atr %1 %19 g1 &
I9 ¥ Hl & B B9AT g TE FC
JWE | B & FHTERES F W=
I H QI A qF qF W1 & IAFT ATAR
ST gHT WE & I § AR SH &
Tz 39 F TEAeigaHe fasm & s
¥ iy g Teaehaiew & ar
¥ ot Sw Fifaw & ufesr far sran
anfgdr |

et & ¥ zar @ 5 oY frgew @
Ta faer %7, 99 § 7o weRl T WEN
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et mar @ 1 Q@ Sw ax wresEee @
Ia ¥ foam gur & -

“to establish a Press Council
for the porpose of preserving the
liberty of the Press, .”

Tod wew we O g@ gEr Nnfgg,
foadt wre fa & adi g Tfgd o
fradl & Qar o g § e ek
¥ afxwr o & o7¢ § forg & 9wy
faadf wr femmr W &1 AW
tw foaedf ok s gefa § wix s«
®Y WM 9T TET F1AW §T geg FHT
aifgd |
Mr. Deputy-Speaker: The hon.
Memb:r may continue tomorrow,

17 hrs,

STATEMENT RE FLOOD SITUA-
TION

The Minister of Irrigation and
Power (Dr. K. L. Rao): Sir, I beg to
lay on the Table of the House a sup-
plementary statement on the flood
situation in the country. [Placed in
Library, See No. LT-3266/].

Mr. Deputy-Speaker:
ment will be
Members.

The state-
distributed to the

17 0} hrs

DEVELOPMENT OF BACKWARD
AREAS*

Shri Umanath (Pudukkottai): Mr.
Deputy-Speaker, Sir, this question
relates to the steps taken by the
Government to  implement the
recommendations of the Planning
Commission's Study Team for the
development of the markedly back-
ward areas in various States. This
report makes certain important
recommendations. Many of <{hese

*Half-An-Hour Discussion
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backward areas in various States
require the undertaking by the Gov-
ernment of certain major projects
but what used to stand in the way
was, from the economic standpoint,
they were called ‘uneconomic’ and
were given up. But now, this report
gives certain criteria for the approach
towards developmental projects in
these areas. For example, this
report says:

“The avenues of stimulating
natural growth in backward re-
gions through promotion of agri-
cultural and other allied wctivities
in conjunction with promotion of
growth in industry, trade and
commerce through special incen-
tives, and even uneconomic
measures for a time have to be
fully explored in a systematic
manner by competent authorities
over a period of time and ade-
quate measures taken without
any loss of time.”

Again, on the question of exploita-
tion of natural resources in these
backward regions, the report says:

“Apart from investigations, ex-
ploitation of natural resources
will have to be undertaken even
though, on purely economic cri-
teria, such exploitation may not
be desirable.”

As far as transport, extension of
power and communications for the
backward areas are concerned, this
report recommends that heavy invest-
ment will have to be made in the
backward areas on a surplus basis
itself. The fulfilment of the long-
standing urge of the backward areas
in various States, particularly of
Pudukkottai, Ramanathapuram and
Arantangi in the Madras State are
bound up with the implementation of
the recommendations contained in this
report. Being a scarcity area, devoid
of perennial irrigation and any in-
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dustry worth the name whatsoever,
the people of these areas, ever since
achieving Independence, had reposed
high hopes on the Government for
ensuring them irrigation facilities as
the starting point for their develop-
ment itself. This elementary urge of
theirs found expression in their
demand for the past 17 years for a
major project connecting the river
Cauvery with the irrigation tank
systems by a canal. In pursuance of
this urge, I raised this question during
the discussion in this very House on
the report of the Mid-term Appraisal
of the third Five Year Plan, and I
placed the demand that the Planning

Commission should send a study
team to Pudukkottai, Ramanatha-
puram, Arantangi and other such

backward areas in the Madras State.
To this, the Planning Minister, in his
reply to the debate, stated:

“A special team has been
appointed for Uttar Pradesh.
Four districts have been  select-
ed....This is a sort of pilot study
in which all the factors creating
this backwardness and the factors
impeding the development of
such areas will be studied....
Very soon the report of this team
will be out and then that will
give us a pattern......

Mark the words, “that will give us

a pattern”......

“_...which we can apply to all
these areas so that the district
of the hon. Member will ulso be
covered as also the area of
Pudukkottai.”

The report is out, and the Govern-
ment have announced their decision
to accept the recommendations. So,
when 1 asked the question on the
17th September in this very House
whether they got the pattern out of
this report—because we were Ppro-
mised that a pattern will be got out
of the report and it will be applied
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to all the other areas—the hon. Minis=
ter replied:

“The pattern of development
of backward areas in different
States will have to be based on
studies of the economic and
social conditions of these areas.”

Again, this is going topsy-turvy. At
thet time, when I demanded that a
team must be sent for having this
study, I was told that the report would
come; and that we would get a pat-
tern out of that report. After getting
the report, I asked the question, “Did
you get a pattern?” I am again sent
back to the old position, with the
reply that the pattern will be got only
after the studies of the eco-
nomical and social conditions of the
local areas are undertaken.

s siwre W g (FiE) ¢
IqTemA I, FEW H FICH AGN
qiw T § |
Mr., Deputy-Speaker: The hon.

Member may resume his seat., The
Bell is being rung.

There is quorum now. Shri Uma-
nath may continue his speech.

Shri Umanath: What respect will
this Government draw with such
shabby performance?

To enable the inclusion of these
backward areas for special develop-
mental measures in the Fourth Plan,
this report has made the following
concrete recommendation in Chapter
V, Paras 13 and 15. It says:

“It is imperative that the back-
ward areas in different States
should be identified well before
tentative decisiong are taken even
at the State level about alloca-
tions under the State's Fourth
Five Year Plan. 1f the backward
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areas in different States can be
identified by the end of financial
year 1963-64, the various working
groups which will be appointed
at the State level for mgriculture,
irrigation, power, roads eté, will
be able to study closely the
levels and problems of develop-
ment of these areas, and recom-
mend allocations and measures
for accelerated development dur-
ing the Fourth Plan....”

So, to enable the inclusion of these
areas in the Fourth Plan, it clearly
stipulates that the identification of
these areas must be done before the
end of 1963-64. Sir, the financial
year 1963-64 is over, and we are
approaching the end of 1964-65 and
yet the Madras Govermment ha; not
identified Pudukkottai, Arantangi and
other areas. These areas which have
already missed the three Plans
stand the threat of missing the Fourth
Plan as well.

1 hold the Government of India
responsible for this state of affairs.
The report was in their hands in
January, 1964 itself. What action was
taken to get the areas identified by
March, 1964? Far from it. In 1964-
65, the Government of India accepts
a recommendation that was to be
implemented in 1863-64. Can there
be anything more ridiculous than
this?

Now, the report while recommend-
ing that specific outlays and targets
for the eastern districts of Uttar
Pradesh for 1864-65 must be settled
in consultation with the U. P. Gov-
ernment, also recommends, that simi-
lar outlays and targets for similar
areas in other States should be
settled after discussion between the
Planning Commission and the res-
pective State Governments.

While the Government of India
have discussed with the Chief Minis-
ter of Uttar Pradesh and settled the
matter, for 1964-65, they have not
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discussed the matter with the Chief
Minister of Madras and Chief Minis-
ters of other States.

In the 'matter of appointment of a
study team, special favour was shown
to Uttar Pradesh, while ignoring the
claims of Madras. When I said then
that the people of Pudukkottai were
consttuing it as Uttar Pradesh patrio-
tism, some of my friends on the other
side were a bit upset. What have they
done now? In the matter of imple-
mentation of the recommendations of
the study team, also, the promptness
with which the needs of Uttar Pra-
desh are met are in crying contrast
to the total neglect of similar areas
in Madras and other States.

Sir, the people of Pudukkottai,
Ramanathapuram and Arantangi will
not tolerate this step-motherly treat-
ment any longer. They have already
been pushed to the point of despera-
tion by the Government. Due to
droughts almost every year, what
little crops they grow are destroyed
and yet they are not granted kist
remissions due to the State Govern-
ment's stinginess.

Being already a scarcity area, the
impact of the present food crisis is
more painful in this area than in
others. The people will not suffer
humiliation any more, Henceforth,
the Government will have no moral
right to blame the people, if they re-
sort to direct action.

In conclusion, 1 want straight ans-
wers to the following questions: (1)
What action Government proposes to
take to identify backward areas in
Madras and other States? (2) What
concrete step Government proposes to
undertake socio-economic studies in
Pudukkottai, Ramanathapuram, Aran-
tagi areas of Madras and evolve con-
crete plan of their development? (3)
Which is the body that proposes to
undertake those studies and by what
time? (4) When does the Planning
Commission and the Government of
India propose to discuss these matters
with the Chief Minister of Madras and
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other States? (5) What action the
Government has taken to constitute
special areas cell in each State? (6)
What is the concrete procedure the
Government is going to adopt to en-
sure that all these specific plans and
outlays for these areas would be sure-
ly included in the Fourth Plan? On
the replies to these depend many of
the urges to be fulfilled in these areas.

Shri D. C. Sharma (Gurdaspur):
I want to know one thing. Beckward
areas are not to be found only in one
State of India The problem of back-
ward areas is not confined only to
Madras. I want to know the criteria
of Government for calling an area a
backward area, Also, what have you
done so far for upgrading these back-
ward areas economically and socially
and what are you going to do, so far
as the Fourth Plan is concerned?

Mr. Deputy-Speaker: The hon.
Minister.
Shri Sinhasan Singh (Gorakhpur):

Sir, I want to put only one question.

Mr, Deputy-Speaker: I am sorry.
He should have given notice in ad-
vance.

The Minister of Planning (Shri B,
R. Bhagat): Mr. Deputy-Speaker, I
am glad the hon. Member has raised
this discussion. It is a very important
matter and this gives me an opportu-
nity to clarify some of the basic con=
cepts in this regard.

So far as the Planning Commission
is concerned, for quite some time this
matter was engaging its attention. Even
in the Third Plan the concept of the
balanced regional development, the
development of specially backward
areag from the economic, social and
other points of view was considered
so that the development of the coun-
try may proceed in a more or less
integrated and balanced manner. Even
ds early as August 1962 the Planning
Commission issued a letter to all the
State Governments to furnish infor-
mation on indication of State regional
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development ang identify the back-
ward areas within their territory, We
did receive certain suggestions from
some of the State Governments, guite
a number of them, though not from
all State Governments, But while
going through them we found that
there are various gaps in the selection
and it was not precisely done with
reference to the indicators mentioned
in the letter of the Planning Commis-
sion. This was the finding of the
Joint Team also.

Therefore, on a demand from this
House in the budget discussion, the
late Prime Minister directed that a
study of the eastern districts of U.P.
should be made and a joint team was
formed, of the Planning Commission
and the State Government, to go into
this question most thoroughly for a
scientific examination of the problems
in the area to find out the pattern of
development which will emerge. That
is why in the last budget discussion I
said that it is a sort of pilot study.

Shri Umanath: That was during the
mid-term appraisal.

Shri B. B. Bhagat: 1 did not mean
that the same thing will be applied to
other areas; but when I said even
about the pattern, we said that they
will be able to evolve some pattern.
So, when I said that at that particular
point of time, this was perhaps the
thinking. After the report, as the hon.
Member has himself quoted, they did
not suggest a uniform pattern for th2
development of the whole country. I
do not want to quote again from this.
They themselves suggested that ac-
tually the pattern will be determined
of any area’s development, particu-
larly of this area, by what they said
the pattern of natural resources in it.
For example, if I may amplify, the
particular area which was studied by
this team, namely, the four districts of
eastern UP, the governing factor there
is the water table which is very high
and it is an excellent area for lift irri-
gation, tube-wells and other wells. They
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can go in for a very intensive saturat-
ed irrigation in this area to develop
the irrigation potential in the country.
There may be other areas, hilly areas,
where other resources may be there.
Therefore, this is the finding of the
committee that the pattern will be
determined by the type of natural re-
sources that may be available.

Shri Umanath: The concrete pian
will be evolved from the type of natu-
ral resources, but the general approach
13 given.

Shri B. R. Bhagat: 1 am sorry. I
am answering the specific point. He
said that there is some contradiction
in my reply then and now and I am
answering it. Now the position is
that there cannot be an all-India pat-
tern in the area’s development in a
nature like that. Each area varies; the
natural resources and various other
factors come in. Therefore this Team
has suggested that first the area should
be indicated on certain specific indi-
cators. He has asked a number of
questions many of which will be ans-
wered by my reply.

The first and foremost gquestion is
to identify the area on some scientific
basis where the indicators of economic
development determine to what
extent the potential is there; the natu-
ral resources are there and to what
extent an area can be said as back-
ward, These indicators on a very
scientific basis have got to be deter-
mined. Therefore the Planning Com-
mission as a result of a series of meet-
ings have now identified selected
indicators and accepted 15 indicators
on which each district will be deter-
mined as backward. For example,
density of population is one. A dis-
trict where population is very dense..

Shri Umanath: But these indicators
were formulated even........

Shri B. R, Bhagat: It is now. Earlier
they were asked to give information;
but, as I said, it wag full of gaps and
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the areas selected were not on scienti-
fic basis. So, after this report the
Planning Commission have selected 15
indicators, like, density of population,
the rural population as percentage of
total population, cultivable area, net
area sown, percentage of irrigated
areg to total crop area, percentage of
double cropped area to total area, per
capita gross value of agricultural out-
put ete. So, each State Government is
asked to identify the areg on the basis
of these selected agreeq indicators.

Shri Umanath: Any time limit?

Shri B. R. Bhagat: We are anxious
that these identified areas on these
agreed selected indicators should form
a part of the Fourth Plan; so I think,
it should be done early. The State
Governments themselves are anxious.
\Hon. Member himself is here cham-
pioning for Ramanathapuram or
Pudukkottai; similarly, other hon.
Members must be having other areas
in mind. The pressure is much more
in the State Assembly than here, So,
I have no doubt that very soon on
this basis identification of the areas
will emerge.

Shri Umanath: I am in Parliament.
That is why I am giving pressure
from here,

Shri B, R. Bhagat: I say, this de-
mocratic pressure is very natural and
it should be there.

Then, the joint team has suggest-
ed that the pattern of development,
as the hon. Member quoted, should be
based on socio-economic studies of
the areas concerned. So, as soon as
the areas are identified, the State
:Governments will be requested to ap-
‘point special teams for making stu-
dies as a study was made in the four
‘districts of eastern U.P. and the pat-
tern of development for that parti-
iular area will emerge. So, the secand
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stage will come after that. He has
asked me a special question about
Madras. Ali these questions are ans-
wered by the time-schedule about
this matter. After the areas are
identified and the pattern of develop-
ment emerges as a result of scientific
studies, intensive socio-economic stu-
dies, by special teams in these areas,
then the question of providing of
necessary pattern of development and
including it in the programme will
all come. So, I think, it will be done
at that stage. I have no doubt, and
the Planning Commission is very
keen about it, that in the Fourth Plan
such areas should be identified. As a
result of special studies, the pattern
of development in these areas should
emerge and a special provision will
be made. In U.P, for example, after
the study was made, we have pro-
vided some funds, on the recommen-
dations of the joint team itself, to
the extent of Rs. 10 crores in this
Plan, Rs. 4 crores this year and Rs. 6
crores next year. A committee has
been formed. We want the commit-
tee to be stronger there, in this area,
and the special programme suggested
by the team for which financial assis-
tance has been provided by way of
accelerated assistance should take
place. Similarly, after these areas
are identified and the pattern of deve-
lopment is evolved as a result of
these studies, I have no doubt that in
the Fourth Plan itself there will be
clear indications of the development
of these areas. I think these were
some of the questions which I have
answered.

Shri Umanath: Has the Govern-
ment any idea about the time within
which these things will finish and
they can be included in the Fourth
Plan? May I know whether the Gov-
ernment has got any idea about the
time-limit so as to be able to include
it in the Fourth Plan. These things
can go on for a number of years. Now
the Fourth Plan is coming....

Shri B. R. Bhagat: We wanted it to
be included in the Fourth Plan,
Now, the time schedule of the Fourth
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[Shri B. R. Bhagat)] Mr. Deputy Speaker: No more ques-

Plan is to be finally approved by this ::3“:1 f"he t:{n:::fo ;tmds adjourned
House by the budget session of 1966. g .

- 17.24 hrs,
|t wheTC W ¥ e &

for s foparmar § 7 The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
Shrimati Savitri Nigam (Bands):  September 30, 1984/Asvina 8, 1888
Sir, on a point of information. (Saka).
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